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RAJYA SABHA
Tuesday, the 8" August, 2023/17 Sravana, 1945 (Saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.

BIRTHDAY GREETINGS

MR. CHAIRMAN: Hon. Members, | take the opportunity to wish birthday greetings to
Shri Kapil Sibal, a renowned lawyer, known for his grace, eloquence, wit and highly
impactful persuasive aggression inside the court as well as in Parliament.

He has been in this august House for two terms, in 1998 and 2016. He is into
his third term in Rajya Sabha since July, 2022. He has served as a Union Minister in
various capacities and was a Member of Lok Sabha for two terms. He is an alumnus
of the University of Delhi and Harvard Law School.

Shri Kapil Sibal was appointed as Additional Solicitor General of India in 1989
when | happened to be a part of the ruling dispensation. He also has the rare
distinction of entering Parliament as a lawyer and successfully defending Justice V.
Ramaswami in his removal proceedings.

Shri Kapil Sibal belongs to a very reputed family that has been in the premium
category of legal profession for three generations. All three generations have attained
the distinguished status of Senior Advocates. His distinguished father, Padma
Bhushan Shri Hira Lal Sibal, was also a Senior Advocate and had the rare distinction
of being the Advocate General of Punjab and Haryana.

He is married to Shrimati Promilaa Sibal. He is blessed with two sons, Akhil
and Amit, both distinguished Senior Advocates and recognized in their own right. |
have had the occasion to assist the court against all three of them at different points
of time. | can vouchsafe, they have amazing intellect and grace.

My greetings to another fellow lawyer and a Member of this House since April,
2018, Shri Kanakamedala Ravindra Kumar.

For the upliftment of children, he has worked enthusiastically and assiduously.
Hon. Members, he earned a befitting recognition by UNICEF-India for consistently
raising issues of children in the Parliament.

He is married to Shrimati Usha Rani and has a son, Kanakamedala Ranadheer.

My greetings to Shri Subhas Chandra Bose Pilli, who has been a Member of
this august House since June, 2020.
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Shri Pilli, a man with disarming habits and a senior politician, has served as the
Deputy Chief Minister of Andhra Pradesh from June, 2019 to June, 2020. He has also
been a Member of the Andhra Pradesh Legislature for four terms. He has passionately
espoused the cause of agriculture, himself being an agriculturist. He has also made
immense contribution as a social worker.

He is married to Shrimati Satyanarayanamma and has two sons, Dr.
Raveendranath and Suryaprakash == JHTY Sil, 319+ I 3R Ifd M 9gd Araeh
WY E--anda daughter, Aruna.

On your and my behalf, | wish them a long, healthy and happy life and extend

our greetings to their families and friends.

PAPERS LAID ON THE TABLE
MR. CHAIRMAN: Papers to be laid on the Table.

Notifications of the Ministry of Corporate Affairs

THE MINISTER OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS (RAO
INDERJIT SINGH): Sir, | lay on the Table:-

(i) A copy each (in English and Hindi) of the following Notifications of the Ministry of
Corporate Affairs, under sub-section (4) of Section 469 of the Companies Act,
2013:-

(1) G.S.R. 242 (E), dated the 31* March, 2023, publishing the Companies (Indian
Accounting Standards) Amendment Rules, 2023, along with Delay Statement.

(2) G.S.R.298 (E), dated the 17" April, 2023, publishing the Companies (Removal
of Names of Companies from the Register of Companies) Amendment Rules,
2023, along with Delay Statement.

(3) G.S.R. 354 (E), dated the 10" May, 2023, publishing the Companies (Removal
of Names of Companies from the Register of Companies) Second Amendment
Rules, 2023.

(4) G.S.R. 367 (E), dated the 15 May, 2023, publishing the Companies
(Compromises, Arrangements and Amalgamations) Amendment Rules, 2023.

(5) G.S.R. 408 (E), dated the 2" June, 2023, publishing the Companies

(Accounts) Second Amendment Rules, 2023.
[Placed in Library. For (1) to (5) SeeNo. L.T. 10040/17/23]
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(i) A copy (in English and Hindi) of the Ministry of Corporate Affairs Notification No.

G.S.R. 411 (E), dated the 2" June, 2023, publishing the Limited Liability Partnership
(Amendment) Rules, 2023, under sub-section (3) of Section 79 of the Limited
Liability Partnership Act, 2008.

[Placed in Library. SeeNo. L.T. 10041/17/23]

(ii) A copy each (in English and Hindi) of the following Notifications of the Ministry of

Corporate Affairs, under Section 40 of the Cost and Works Accountants Act, 1959:—

M

2

©)
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®)
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(9

No. EL-2023/1, dated the 31*' March, 2023, notifying the procedure of holding
the elections to the Council and the Regional Councils of the Institutes of Cost
and Works Accountants of India.

No. EL-2023/2, dated the 31*" March, 2023, notifying the numbers of member
to be elected, inviting their nominations and fees to be paid by them for election
to the Council and the regional constituencies of the Institute of Cost
Accountants of India.

No. EL-2023/3, dated the 31%' March, 2023, notifying the manner of holding
elections to the Regional Councils of the Institute of Cost Accountants of India.
No. EL-2023/4, dated the 31%' March, 2023, notifying the constitution of
Regional Councils of the Institute of Cost Accountants of India.

No. EL-2023/5, dated the 31%' March, 2023, notifying the manner of payment of
fee for elections to the Council and the Regional Councils of the Institute of
Cost Accountants of India.

No. EL-2023/6, dated the 31%' March, 2023, notifying the manner of payment of
Security Deposit for the elections to the Council and the Regional Councils of
the Institute of Cost Accountants of India.

No. EL-2023/7, dated the 31%' March, 2023, notifying the qualifications of the
candidates for the nominations for elections to the Councils and the Regional
Councils.

No. EL-2023/8, dated the 31°' March, 2023, notifying the availability of list of
members eligible to vote (list of voters) from the various constituencies for
elections to the Council and the Regional Councils of the Institute of Cost
Accountants of India.

No. EL-2023/9, dated the 31%' March, 2023, fixing the ceiling of expenditure to
be incurred by a candidate for election to the Council and the Regional
Councils of the Cost and Works Accountants Council and other Rules to be
followed by the candidate, as mentioned therein.
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(10) No. EL-2023/31, dated the 18" July, 2023, notifying the name of members who
have been declared elected to the Council of the Institute of Cost Accountants
of India for the term 2023-2027.

(11) No. EL-2023/32, dated the 18" July, 2023, notifying the name of members who
have been declared elected to the Regional Councils of the Institute of Cost

Accountants of India for the term 2023-2027.
[Placed in Library. For (1) to (11) See No. L.T. 9753/17/23]

(iv) A copy (in English and Hindi) of the Ministry of Corporate Affairs Notification No.
710/1(M)/2, dated the 3 April, 2023, publishing the Company Secretaries
(Amendment) Regulations, 2023, under Section 40 of the Company Secretaries Act,

1980.
[Placed in Library. See No. L.T. 9752/17/23]

Notifications of the Ministry of Power

HATT H T HA (31 H0T 91ed): F8 15, § FR=TfeTRad U= AT Ueel IR Rl
&

(i) A copy each (in English and Hindi) of the following Notifications of the Ministry of
Power, under sub-section (1) of Section 59 of the Energy Conservation Act, 2001:-

(1) No.BEE/S&L/TFL/22-23, dated the 22" June, 2023, publishing the Bureau
of Energy Efficiency (Particulars and Manner of their Display on Labels of
Tubular Fluorescent Lamps) (Regulations), 2023.

(2) No.BEE/S&L/LED/52/2023, dated the 23 June, 2023, publishing the
Bureau of Energy Efficiency (Particulars and Manner of their Display on Labels

of Self-ballasted LED lamps) Regulations, 2023.
[Placed in Library. For (1) and (2) SeeNo. L.T. 9963/17/23]

(i) A copy each (in English and Hindi) of the following Notifications of the Ministry of
Power, under Section 179 of the Electricity Act, 2003:-

(1) No. JERC-TECH/2023/08, dated the 25t April, 2023, publishing the Joint
Electricity Regulatory Commission for the UT of Jammu & Kashmir and the UT
of Ladakh (Electricity Trading) Regulations, 2023.

(2) No. JERC-JKL/Reg/2023/09, dated the 25" April, 2023, publishing the Joint
Electricity Regulatory Commission for the UT of Jammu & Kashmir and the UT
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of Ladakh (Appointment of Consultants) Regulations, 2023.
[Placed in Library. For (1) and (2) SeeNo. L.T. 9862/17/23]

No. RA-14026(11)/3/2019-CERC, dated the 2" May, 2023, notifying that
certain provisions of the Central Electricity Regulatory Commission (Ancillary
Services) Regulations, 2022, as mentioned therein, shall come into force from
01.06.2023 and that the Detailed Procedure issued shall cease to be in

operation.
[Placed in Library. See No. L.T. 9863/17/23]

No. L-7/1/0S44 (59)-CERC, dated the 19" May, 2023, publishing the Central
Electricity Regulatory Commission (Appointment of Consultants) (Fourth

Amendment) Regulations, 2023.
[Placed in Library. See No. L.T. 9864/17/23]

No. JERC-21/2017, dated the 20" May, 2022, publishing the Joint Electricity
Regulatory Commission for the State of Goa and Union Territories
(Connectivity and Open Access in Intra- State Transmission and Distribution)

(Second Amendment) Regulations, 2022, along with delay statement.
[Placed in Library. See No. L.T. 9862/17/23]

I. Notifications of the Ministry of Finance

Il. Circulars of the Ministry of Finance

lll. Statement on Half Yearly Review (2022-23) of the trends in receipts and

expenditure in relation to the Budget

fora w=rera 9 g Wt (2N daet @teR)): TEiey, § fAeforfRad o 99T ted W)
G §:-

l. (i) A copy each (in English and Hindi) of the following Notifications of the Ministry

of Finance (Department of Economic Affairs), under Section 3A of the Government

Savings Promotion Act, 1873:-

M
@

G.S.R. 237(E), dated 31* March, 2023, publishing the Mahila Samman
Savings Certificate, 2023.

G.S.R. 239(E), dated 31* March, 2023, publishing the National Savings
(Monthly Income Account) (Amendment) Scheme, 2023.
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G.S.R. 240(E), dated 31" March, 2023, publishing the Senior Citizens'
Savings (Amendment) Scheme, 2023.

G.S.R. 324(E), dated the 28" April, 2023, publishing the Kisan Vikas Patra
(Second Amendment) Scheme, 2023.

G.S.R. 325(E), dated the 28" April, 2023, publishing the National Savings
(Monthly Income Account) (Third Amendment) Scheme, 2023.

G.S.R. 326(E), dated the 28" April, 2023, publishing the Senior Citizens'
Savings (Third Amendment) Scheme, 2023.

G.S.R. 327(E), dated the 28" April, 2023, publishing the National Savings
Time Deposit (Second Amendment) Scheme, 2023.

G.S.R. 328(E), dated the 28™ April, 2023, publishing the National Savings
Certificates (VIIl Issue) (Second Amendment) Scheme, 2023.

G.S.R. 329(E), dated the 28" April, 2023, publishing the Sukanya
Samriddhi Account (Amendment) Scheme, 2023.

G.S.R. 330(E), dated the 28" April, 2023, publishing the National Savings
Recurring Deposit (Amendment) Scheme, 2023.

G.S.R. 489(E), dated 6" July, 2023, publishing the Post Office Savings
Account (Amendment) Scheme, 2023.

G.S.R. 490(E), dated 6" July, 2023, publishing the National Savings

(Monthly Income Account) (Fourth Amendment) Scheme, 2023.
[Placed in Library. For (1) to (12) See No. L.T. 9764/17/23]

(i) A copy each (in English and Hindi) of the following Notifications of the Ministry of

Finance (Department of Economic Affairs), under sub-section (3) of Section 15 of

the Government Savings Promotion Act, 1873:—

(1) G.S.R. 238(E), dated 31* March, 2023, publishing the Government Savings

Promotion General (Amendment) Rules, 2023.

(2) G.S.R. 488(E), dated 6" July, 2023, publishing the Government Savings

Promotion General (Second Amendment) Rules, 2023.

[Placed in Library. For (1) and (2) SeeNo. L.T. 9764/17/23]

(i) A copy each (in English and Hindi) of the following Notifications of the Ministry of

Finance (Department of Economic Affairs), under Section 31 of the Securities and
Exchange Board of India Act, 1992:—

M

No. SEBI/LAD-NRO/GN/2023/130, dated the 23" May, 2023, publishing the



[ 8 August, 2023 ]

Securities and Exchange Board of India (Issue of Capital and Disclosure
Requirements) (Second Amendment) Regulations, 2023.

(2)  No. SEBI/LAD-NRO/GN/2023/131, dated the 14" June, 2023, publishing the
Securities and Exchange Board of India (Listing Obligations and Disclosure
Requirements) (Second Amendment) Regulations, 2023.

(3)  No. SEBI/LAD-NRO/GN/2023/132, dated the 15" June, 2023, publishing
the Securities and Exchange Board of India (Alternative Investment Funds)
(Second Amendment) Regulations, 2023.

(4)  No. SEBI/LAD-NRO/GN/2023/134, dated the 27" June, 2023, publishing
the Securities and Exchange Board of India (Mutual Funds) (Amendment)
Regulations, 2023.

(5)  No. SEBI/LAD-NRO/GN/2023/135, dated the 5" July, 2023, publishing the
Securities and Exchange Board of India (Issue and Listing of Non-
Convertible Securities) (Second Amendment) Regulations, 2023.

(6)  No. SEBI/LAD-NRO/GN/2023/136, dated the 3" July, 2023, publishing the
Securities and Exchange Board of India (Credit Rating Agencies)
(Amendment) Regulations, 2023.

(7)  No. SEBI/LAD-NRO/GN/2023/137, dated the 3" July, 2023, publishing the
Securities and Exchange Board of India (Alternative Dispute Resolution

Mechanism) (Amendment) Regulations, 2023.
[Placed in Library. For (1) to (7) SeeNo. L.T. 9882/17/23]

(iv) A copy (in English and Hindi) of the Ministry of Finance (Department of
Fconomic Affairs) Notification No. S.0. 2436 (E), dated the 5" June, 2023, under
Section 26A of the Securities and Exchange Board of India Act, 1992, Section 26A of
the Securities Contracts (Regulation) Act, 1956 and Section 22C of the Depositories
Act, 1996, designating the Court of Additional Sessions Judge-03, South-West

District, Dwarka, Delhi, as Special Court for the purposes of the aforesaid Acts.
[Placed in Library. See No. L.T. 9982/17/23]

(v) A copy (in English and Hindi) of the Draft Notification of the Ministry of Finance
(Department of Economic Affairs), providing for application of certain provisions of
the Special Economic Zones Act, 2005 and the Special Economic Zones Rules, 2006
with such modifications, as mentioned therein, to the financial products, financial
services or financial institutions, as the case may be, in an International Financial
Services Centre, under sub-section (2) of Section 31 of the International Financial

Services Centres Authority Act, 2019.
[Placed in Library. See No. L.T. 9984/17/23]
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(vi) A copy (in English and Hindi) of the Draft Notification of the Ministry of Finance
(Department of Economic Affairs), providing for application of certain provisions of
the Banking Regulation Act, 1949 with such modifications, as mentioned therein, to
the financial products, financial services or financial institutions, as the case may be,
in an International Financial Services Centre, under sub-section (2) of Section 31 of

the International Financial Services Centres Authority Act, 2019.
[Placed in Library. See No. L.T. 9895/17/23]

(vi) A copy (in English and Hindi) of the Ministry of Finance (Department of
Economic Affairs) Notificaton No. G.S.R. 533(E) dated the 24™ July, 2023,
publishing the Coinage (Issue of Commemorative Coins on the Occasion of India's

G20 Presidency) Rules, 2023, under Section 25 of the Coinage Act, 2011.
[Placed in Library. See No. L.T. 9894/17/23]

(viii) A copy each (in English and Hindi) of the following Notifications of the Ministry
of Finance (Department of Revenue), under Section 166 of the Central Goods and
Services Tax Act, 2017, along with Explanatory Memorandum :—

(1) G.S.R.537(E), dated the 26" July, 2023, amending the Principal Notification
No. G.S.R. 690(E), dated the 28" June, 2017, by
inserting/substituting/omitting certain entries, as mentioned therein.

(2)  G.S.R.540(E), dated the 26" July, 2023, amending the Principal Notification
No. G.S.R. 691(E), dated the 28" June, 2017, by substituting certain entries,
as mentioned therein.

(3)  G.S.R.543(E), dated the 26" July, 2023, amending the Principal Notification
No. G.S.R. 692(E), dated the 28" June, 2017, by substituting certain entries,
as mentioned therein.

(4)  G.S.R.547(E), dated the 26" July, 2023, amending the Principal Notification
No. G.S.R. 673(E), dated the 28" June, 2017, by inserting/substituting
certain entries, as mentioned therein.

(5)  G.S.R.550(E), dated the 26" July, 2023, amending the Principal Notification
No. G.S.R. 1263(E), dated the 31°' December, 2018, by substituting certain

entries, as mentioned therein.
[Placed in Library. For (1) to (5) SeeNo. L.T. 9889/17/23]

(6)  G.S.R.506(E), dated the 17" July, 2023, amending the Principal Notification
No. G.S.R. ¢99(E), dated the 10™ November, 2020 by substituting certain
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entries, as mentioned therein.

G.S.R. 507(E), dated the 17" July, 2023, amending the Principal Notification
No. G.S.R. 385(E), dated the 24" May, 2023 by substituting certain entries,
as mentioned therein.

G.S.R. 508(E), dated the 17" July, 2023, extending the due date for
furnishing the return in FORM GSTR-3B for the quarter ending June, 2023 till
the thirty-first day of July, 2023, for the registered persons whose principal
place of business is in the State of Manipur.

G.S.R. 509(E), dated the 17" July, 2023, amending the Principal Notification
No. G.S.R. 452(E), dated the 28" June, 2019, by substituting certain entries,
as mentioned therein.

G.S.R. 510(E), dated the 17" July, 2023, amending the Principal Notification
No. G.S.R. 1600(E), dated the 29" December, 2017, by substituting certain
entries, as mentioned therein.

G.S.R. 511(E), dated the 17" July, 2023, amending the Principal Notification
No. G.S.R. 246(E), dated the 31" March, 2023, by substituting certain
entries, as mentioned therein.

G.S.R. 512(E), dated the 17" July, 2023, amending the Principal Notification
No. G.S.R. 249(E), dated the 31" March, 2023, by substituting certain
entries, as mentioned therein.

G.S.R. 513(E), dated the 17" July, 2023, amending the Principal Notification
No. G.S.R. 250(E), dated the 31%" March, 2023, by substituting certain
entries, as mentioned therein.

S.0. 3192(E), dated the 17" July, 2023, amending the Principal Notification
No. S.0. 1563(E), dated the 31°' March, 2023, by substituting certain entries,

as mentioned therein.
[Placed in Library. For (6) to (14) SeeNo. L.T.9983/17/23]

(ix) A copy each (in English and Hindi) of the following Notifications of the Ministry of

Finance (Department of Revenue), under Section 159 of the Customs Act, 1962,

along with Explanatory Memorandum :-

M

No.26/2023-Customs (N.T.), dated the 6" April, 2023, determining the rate of
exchange of conversion of certain foreign currencies into Indian currency or vice
versa for imported and export goods with effect from 70 April, 2023 along with a
Delay Statement.



10

%)

(3

4)

©

(©)

™)

(®)

)

(10)

()

(12)

[RAJYA SABHA]

No0.29/2023-Customs (N.T.), dated the 20" April, 2023, determining the rate
of exchange of conversion of certain foreign currencies into Indian currency or
vice versa for imported and export goods with effect from 21% April, 2023.
No.33/2023-Customs (N.T.), dated the 4™ May, 2023, determining the rate of
exchange of conversion of certain foreign currencies into Indian currency or vice
versa for imported and export goods with effect from 5™ May, 2023.
No.36/2023-Customs (N.T.), dated the 18" May, 2023, determining the rate of
exchange of conversion of certain foreign currencies into Indian currency or vice
versa for imported and export goods with effect from 19™ May, 2023.
No.39/2023-Customs (N.T.), dated the 1% June, 2023, determining the rate of
exchange of conversion of certain foreign currencies into Indian currency or vice
versa for imported and export goods with effect from 2" June, 2023.
No.40/2023-Customs (N.T.), dated the 7" June, 2023, amending the Central
Board of Indirect Taxes and Customs Notification No. 39/2023-CUSTOMS
(N.T.), dated the 1*" June, 2023 with effect from 8" June, 2023, by substituting
certain entries, as mentioned therein.

No.41/2023-Customs (N.T.), dated the 8" June, 2023, amending the Central
Board of Indirect Taxes and Customs Notification No. 39/2022-CUSTOMS
(N.T.), dated the 1*" June, 2023 with effect from 9" June, 2023, by substituting
certain entries, as mentioned therein.

No.42/2023-Customs (N.T.), dated the 12" June, 2023, amending the Central
Board of Indirect Taxes and Customs Notification No. 39/2023-CUSTOMS
(N.T.), dated the 1 June, 2023 with effect from 13" June, 2023, by
substituting certain entries, as mentioned therein.

No.44/2023-Customs (N.T.), dated the 15" June, 2023, determining the rate
of exchange of conversion of certain foreign currencies into Indian currency or
vice versa for imported and export goods with effect from 16" June, 2023.
No.46/2023-Customs (N.T.), dated the 23" June, 2023, amending the Central
Board of Indirect Taxes and Customs Notification No. 44/2023-CUSTOMS
(N.T.), dated the 15" June, 2023 with effect from 24" June, 2023, by
substituting certain entries, as mentioned therein.

No.50/2023-Customs (N.T.), dated the 6" July, 2023, determining the rate of
exchange of conversion of certain foreign currencies into Indian currency or vice
versa for imported and export goods with effect from 7" July, 2023.
No.52/2023-Customs (N.T.), dated the 13" July, 2023, amending the Central
Board of Indirect Taxes and Customs Notification No. 50/2023-CUSTOMS
(N.T.), dated the 6" July, 2023 with effect from 14" July, 2023, by substituting
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certain entries, as mentioned therein.

No.54/2023-Customs (N.T.), dated the 20" July, 2023, determining the rate of
exchange of conversion of certain foreign currencies into Indian currency or vice
versa for imported and export goods with effect from 21% July, 2023.

G.S.R. 243(E), dated the 31%' March, 2023, publishing the Courier Imports and
Exports (Clearance) Amendment Regulations, 2023.

G.S.R. 244(E), dated the 31* March, 2023, publishing the Courier Imports and
Exports (Electronic Declaration and Processing) Amendment Regulations,
2023.

S.0. 1562(E), dated the 31%" March, 2023, amending the Principal Notification
No. S.0. 748(E), dated the 3 August, 2001, by substituting certain entries, as
mentioned therein.

S.0. 1735(E) dated the 13" April, 2023, amending the Principal Notification No.
S.0. 748(E), dated the 3 August, 2001 by substituting certain entries, as
mentioned therein.

S.0. 1967(E), dated the 28" April, 2023, amending the Principal Notification
No. S.0. 748(E), dated the 3" August, 2001, by substituting certain entries, as
mentioned therein.

S.0. 2182(E), dated the 15" May, 2023, amending the Principal Notification
No. S.0. 748(E), dated the 3" August, 2001, by substituting certain entries, as
mentioned therein.

S.0. 2368(E), dated the 31% May, 2023, amending the Principal Notification
No. S.0. 748(E), dated the 3" August, 2001, by substituting certain entries, as
mentioned therein.

S.0. 2663(E), dated the 15" June, 2023, amending the Principal Notification
No. S.0. 748(E), dated the 3" August, 2001, by substituting certain entries, as
mentioned therein.

S.0. 2833(E), dated the 30" June, 2023, amending the Principal Notification
No. S.0. 748(E), dated the 3" August, 2001, by substituting certain entries, as
mentioned therein.

S.0. 3148(E), dated the 14" July, 2023, amending the Principal Notification
No. S.0. 748(E), dated the 3 August, 2001, by substituting certain entries, as

mentioned therein.
[Placed in Library. For (1) to (23) SeeNo. L.T. 9888/17/23]

(24) G.S.R. 557(E), dated the 26" July, 2023, amending certain Principal

Notifications, by inserting/substituting/omitting certain entries, as mentioned

11



12

[RAJYA SABHA]

therein, in those Notifications, under Section 159 of the Customs Act, 1962.
[Placed in Library. See No. L.T.10042/17/23]

(x) A copy each (in English and Hindi) of the following Notifications of the Ministry of

Finance (Department of Revenue), under Section 24 of the Integrated Goods and

Services Tax Act, 2017, along with Explanatory Memorandum -

M

@

©)

4)

®)

G.S.R. 538(E), dated the 26" July, 2023, amending the Principal Notification
No. G.S.R. 683(E), dated the 28" June, 2017, by
inserting/substituting/omitting certain entries, as mentioned therein.

G.S.R. 541(E), dated the 26" July, 2023, amending the Principal Notification
No. G.S.R. 684(E), dated the 28" June, 2017, by substituting certain entries,
as mentioned therein.

G.S.R. 544(E), dated the 26" July, 2023, amending the Principal Notification
No. G.S.R. 685(E), dated the 28" June, 2017, by substituting certain entries,
as mentioned therein.

G.S.R. 548(E), dated the 26" July, 2023, amending the Principal Notification
No. G.S.R. 666(E), dated the 28" June, 2017, by inserting/substituting
certain entries, as mentioned therein.

G.S.R. 551(E), dated the 26" July, 2023, amending the Principal Notification
No. G.S.R. 1266(E), dated the 31% December, 2018, by substituting certain

entries, as mentioned therein.
[Placed in Library. For (1) to (5) SeeNo. L.T. 9891/17/23]

(xi) A copy each (in English and Hindi) of the following Notifications of the Ministry of

Finance (Department of Revenue), under Section 24 of the Union Territory Goods

and Services Tax Act, 2017, along with Explanatory Memorandum :—

M

@

©)

G.S.R. 539(E), dated the 26" July, 2023, amending the Principal Notification
No. G.S.R. 702(E) dated the 28" June, 2017, by
inserting/substituting/omitting certain entries, as mentioned therein.

G.S.R. 542(E), dated the 26" July, 2023, amending the Principal
Notification No. G.S.R. 703(E), dated the 28" June, 2017, by substituting
certain entries, as mentioned therein.

G.S.R. 545(E), dated the 26" July, 2023, amending the Principal
Notification No. G.S.R. 704(E), dated the 28" June, 2017, by substituting
certain entries, as mentioned therein.
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G.S.R. 549(E), dated the 26" July, 2023, amending the Principal
Notification No. G.S.R. 710(E), dated the 28" June, 2017, by
inserting/substituting certain entries, as mentioned therein.

G.S.R. 552(E), dated the 26" July, 2023, amending the Principal Notification
No. G.S.R. 1269(E), dated the 31* December, 2018, by substituting certain

entries, as mentioned therein.
[Placed in Library. For (1) to (5) SeeNo. L.T. 9891/17/23]

(xii) A copy each (in English and Hindi) of the following Notifications of the Ministry of

Finance (Department of Revenue), under Section 296 of the Income Tax Act, 1961,

along with Explanatory Memorandum :—

M
@
©)
4)
®)
©)
™)
(8)

G.S.R. 18(E), dated the 21* February, 2023, publishing the Income-tax
Amendment (Third Amendment) Rules, 2023.

G.S.R. 379(E), dated the 22" May, 2023, publishing the Income-tax (Fifth
Amendment) Rules, 2023.

G.S.R. 399(E), dated the 30" May, 2023, publishing the Income-tax (Seventh
Amendment) Rules, 2023.

G.S.R. 403(E), dated the 31% May, 2023, publishing the Income-tax (Eighth
Amendment) Rules, 2023.

G.S.R. 452(E), dated the 21% June, 2023, publishing the Income-tax (Tenth
Amendment) Rules, 2023.

G.S.R. 457(E), dated the 23 June, 2023, publishing the Income-tax
(Eleventh Amendment) Rules, 2023.

G.S.R. 514(E), dated the 17" July, 2023, publishing the Income-tax (Twelvth
Amendment) Rules, 2023.

G.S.R. 519(E), dated the 18" July, 2023, publishing the Income-tax

(Thirteenth Amendment) Rules, 2023.
[Placed in Library. For (1) to (8) SeeNo. L.T. 9893/17/23]

(xiii) A copy each (in English and Hindi) of the following Notifications of the Ministry

of Finance (Department of Revenue), issued under clause (v) of the Explanation to

Section 48 of the Income Tax Act, 1961, along with Explanatory Memorandum :—

M

S.0. 1692((E), dated the 10" April, 2023, amending the Principal Notification
No. S.0. 1790(E), dated the 5" June, 2017 by inserting certain entries, as
mentioned therein.

13
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(2) S.0.2571((E), dated the 12" June, 2023, amending the Principal Notification
No. S.0. 1790(E), dated the 5" June, 2017 by inserting certain entries, as

mentioned therein.
[Placed in Library. For (1) and (2) SeeNo. L.T. 9893/17/23]

(xiv) A copy (in English and Hindi) of the Ministry of Finance (Department of
Revenue) Notification No. G.S.R. 553(E), dated the 26" July, 2023, amending the
Principal Notification No. G.S.R. 720(E) dated the 28" June, 2017, by
substituting/inserting certain entries, as mentioned therein, under Section 13 of the
Goods and Service Tax (Compensation to States) Act, 2017 along with an

Explanatory Memorandum.
[Placed in Library. See No. L.T. 9894/17/23]

(xv) A copy (in English and Hindi) of the Ministry of Finance (Department of
Revenue) Notification No. S.0. 2352(E), dated the 29" May, 2023, issued under
sub-section (5) of Section 246 of the Income Tax Act, 1961, publishing the e-Appeals

Scheme, 2023, along with Explanatory Memorandum.
[Placed in Library. See No. L.T.9893/17/23]

Il. A copy each (in English and Hindi) of the following Circulars of the Ministry of
Finance (Department of Revenue), under Section 206C of the Income Tax Act, 1961
along with Explanatory Memorandum :—

(i)  Circular No. 10 of 2023, dated the 30" June, 2023, removing difficulty in
implementation of changes relating to Tax Collection at Source (TCS) on
Liberalised Remittance Scheme (LRS) and on purchase of overseas tour
program package.

(ii) Circular No. 11, dated the 6™ July, 2023 publishing a corrigendum to Circular

No. 10 of 2023, dated the 30" June, 2023.
[Placed in Library. For (i) and (i) See No. L.T. 10043/17/23]

. A copy (in English and Hindi) of the Statement on Half Yearly Review of the trends
in receipts and expenditure in relation to the Budget, at the end of the half of the
Financial year 2022-23 and Statement explaining deviations in meeting the obligations
of the Government, under sub-section (1) of Section 7 and sub-section (3) (b) of

Section 7 of the Fiscal Responsibility and Budget Management Act, 2003.
[Placed in Library. See No. L.T. 9897/17/23]
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I. Notifications of the Ministry of Finance
Il. Reports and Accounts (2022-23) of NABARD, Mumbai and EXIM bank, Mumbai
and related papers

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (DR. BHAGWAT KARAD):
Sir, | lay on the Table:-

I.(i) A copy each (in English and Hindi) of the following Notifications of the Ministry of
Finance (Department of Financial Services), under Sub-section (5) of Section 17A of
the General Insurance Business (Nationalisation) Act, 1972:—

(1) S.0. 3345 (E), dated the 26" July, 2023, publishing the General Insurance
(Rationalisation and Revision of Pay Scales and Other Conditions of Service of
Supervisory, Clerical and Subordinate Staff) Amendment Scheme, 2023.

(2) S.0. 3346 (E), dated the 26™ July, 2023, publishing the General Insurance

(Employees") Pension (Amendment) Scheme, 2023.
[Placed in Library. For (1) and (2) SeeNo. L.T. 10044/17/23]

(i) A copy (in English and Hindi) of the Ministry of Finance (Department of
Financial Services) Notification No. G.S.R. 554(E), dated the 26" July, 2023,
publishing the Life Insurance Corporation of India (Employees) Pension
(Amendment) Rules, 2023, under sub section (3) of Section 48 of the Life Insurance

Corporation Act, 1956.
[Placed in Library. See No. L.T. 10045/17/23]

Il. (i) A copy each (in English and Hindi) of the following papers, under sub-section
(5) of Section 48 of the National Bank for Agriculture and Rural Development
(NABARD) Act, 1981:—

(a) Annual Report and Accounts of the National Bank for Agriculture and Rural
Development (NABARD), Mumbai, for the year 2022-23, together with the Auditor's
Report on the Accounts.

(b) Review by Government on the working of the above Bank.
[Placed in Library. See No. L.T. 10046/17/23]
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(i) A copy each (in English and Hindi) of the following papers, under sub-section
(5) of Section 19 and sub-section (5) of Section 24 of the Export-Import Bank of
India Act, 1981:—

(a) Annual Report and Accounts of the Export-Import Bank of India (EXIM bank),
Mumbai, for the year 2022-23, together with the Auditor's Report on the Accounts.

(b) Report on the Performance of the above Bank, for the year 2022-23.
[Placed in Library. See No. L.T. 10047/17/23]

I. Notification of the Ministry of Ports, Shipping and Waterways
Il. Reports and Accounts (2021-22) of the Sagarmala Development Company Limited,
New Delhi; SPFO, Mumbai and related papers

THE MINISTER OF STATE IN THE MINISTRY OF PORTS, SHIPPING AND
WATERWAYS (SHRI SHANTANU THAKUR): Sir, | lay on the Table:-

I. A copy (in English and Hindi) of the Ministry of Ports, Shipping and Waterways
Notification No. S.0. 2372 (E), dated the 1% June, 2023, notifying that, Cochin
Shipyard Limited is allowed to perform Aadhaar authentication facility, on voluntary
basis, for identification of residents entering its premises, adhering to the guidelines
as laid down by the Central Government including certain other guidelines, as
mentioned therein, under Section 55 of the Aadhaar (Targeted Delivery of Financial

and Other Subsidies Benefits and Services) Act, 2016.
[Placed in Library. See No. L.T. 10048/17/23]

Il. (i) (1) A copy each (in English and Hindi) of the following papers, under sub-
section (1) (b) of Section 394 of the Companies Act, 2013:-

(a) Annual Report and Accounts of the Sagarmala Development Company Limited,
New Delhi, for the year 2021-22, together with the Auditor’s Report on the Accounts
and the comments of the Comptroller and Auditor General of India thereon.

(b) Review by Government on the working of the above Corporation.

(2) Statement (in English and Hindi) giving reasons for the delay in laying the

papers mentioned at (1) (a) above.
[Placed in Library. See No. L.T.10049/17/23]
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(i) A copy each (in English and Hindi) of the following papers:-
(a) Fifty-sixth Annual Report and Accounts of the Seamen’s Provident Fund
Organization (SPFO), Mumbai, for the year 2021-22, together with the Auditor’s
Report on the Accounts.
(b)  Review by Government on the working of the above Organization.
(C) Statement giving reasons for the delay in laying the papers mentioned at (a)

above.
[Placed in Library. See No. L.T. 10050/17/23]

Notification of the Ministry of AYUSH

THE MINISTER OF STATE IN THE MINISTRY OF AYUSH (DR. MUNJAPARA
MAHENDRABHAI): Sir, | lay on the Table, under Section 56 of the National
Commission for Homoeopathy Act, 2020, a copy (in English and Hindi) of the
Ministry of Ayush Notification No. 3-41/2022/NCH/HEB/Regulation-DRL-Pt., dated
the 19" July, 2023, publishing the National Commission for Homoeopathy

(Recognition of Qualifications of Homoeopathy ) Regulations, 2023.
[Placed in Library. See No. L.T. 10051/17/23]

I. Appropriation Accounts (2021-22) of the Union Government (Postal Services) and
Indian Railways and related papers
Il. Reports of the Comptroller and Auditor General of India

for w=rer # o W (ot dopet @ited): HElG T, § Al & TR 151 & @S
(1) & e TR ufcrae=l 1 Ueb-Tas Uit (37Ush q21 &<t #) 941 ged
IR Gl g:-

I. (i) Union Government Appropriation Accounts (Postal Services) for the
year, 2021-22;
(ii) Indian Railways Appropriation Accounts Part [-Review, Part II-
Detailed Appropriation Accounts and Part [lI-Detailed Appropriation
Accounts (Annexure-G) for the year 2021-22;

. (i) Report of the Comptroller and Auditor General of India on Role of Tea
Board India in development of tea in India — Union Government — Ministry of
Commerce & Industry — Report No. 8 of 2023 (Performance Audit);

(i) Report of the Comptroller and Auditor General of India on
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Departmental Trading Units including Supply Chain Management in Khadi
and Village Industries Commission — Union Government — Ministry of Micro,
Small & Medium Enterprises — Report No. 9 of 2023 (Compliance Audit);
(i) Report of the Comptroller and Auditor General of India on
Performance Audit of National Social Assistance Programme — Union
Government (Civil) — Ministry of Rural Development — Report No. 10 of
2023 (Performance Audit.);

(iv) Report of the Comptroller and Auditor General of India on
Performance Audit of Ayushman Bharat - Pradhan Mantri Jan Arogya Yojana
— Union Government (Civil) National Health Authority — Ministry of Health
& Family Welfare — Report No. 11 of 2023 (Performance Audit.);

(v) Report of the Comptroller and Auditor General of India for the year
ended March, 2022 - Union Government (Railways) Railways Finances -
Report No.13 of 2023 ; and

(vi) Report of the Comptroller and Auditor General of India on IT Audit of
Indian Customs Electronic Data Interchange System (ICES) 1.5 — Union
Government — Department of Revenue — Indirect Taxes (Customs) Report

No. 14 of 2023.
[Placed in Library. For (1) and (II) See No. L.T. 10051-A/17/23]

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON EDUCATION, WOMEN, CHILDREN, YOUTH AND SPORTS

SHRI VIVEK THAKUR (Bihar): Sir, | present the following Reports (in English and
Hindi) of the Department-related Parliamentary Standing Committee on Education,

Women, Children, Youth and Sports:-

Q)

(i)

352nd Report on action taken by the Government on the
recommendations/observations contained in the 348th Report of the
Committee on "Demands for Grants 2023-24 of the Department of Higher
Education, Ministry of Education";

353rd  Report on action taken by the Government on the
recommendations/observations contained in the 335th Report of the
Committee on ""Reforms in the Education of Performing and Fine Arts"';

(i) 354th Report on "Review of Rashtriya Yuva Sashaktikaran Karyakram” (RYSK);

and
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(iv) 355th  Report on action taken by the Government on the
recommendations/observations contained in 349th Report of the Committee on
"Demands for Grants (2023-24) of the Department of School Education and
Literacy, Ministry of Education".

REPORT OF THE COMMITTEE ON EMPOWERMENT OF WOMEN

DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, | lay on the Table, a copy (in English
and Hindi) of the Seventh Report (in English and Hindi) (Seventeenth Lok Sabha) of
the Committee on Empowerment of Women (2022-23) on ‘Health Facilities for Tribal
Women’.

REPORT OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON EXTERNAL AFFAIRS

SHRI ANIL DESAI (Maharashtra): Sir, | lay on the Table, a copy (in English and
Hindi) of the Twenty-fourth Report of the Department-related Parliamentary Standing
Committee on External Affairs (Seventeenth Lok Sabha) on ‘India’s Policy Planning
and Role of Think Tanks with Special Reference to ICWA and RIS’ .

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON PETROLEUM AND NATURAL GAS

DR. V. SIVADASAN (Kerala): Sir, | lay on the Table, a copy each (in English and
Hindi) of the following Reports of the Department-related Parliamentary Standing
Committee on Petroleum and Natural Gas:-

(i) Twenty-first Report on action taken by the Government on recommendations
contained in the Eighteenth Report of the Committee (17" Lok Sabha) on
‘Demands For Grants 2023-24’; and

(ii) Twenty-second Report on action taken by the Government on
recommendations contained in the Nineteenth Report of the Committee (’I7th
Lok Sabha) on ‘Safety and Security of Oil Installations of Public Sector Ol
Companies with Specific Reference to Baghjan Blow-out incident’.
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REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON RAILWAYS

G ORI UIUSy (SKIAQ): Helad, H fauT-Heferd YoT Heell Saeiy St Jif
(2022-23) & FFrTIRET HfTEEHl BT G- Tl (3RS a2 f&a1 #) 991 ued R
Rl g

(i) Fifteenth Report on action taken by the Government on the
Observations/Recommendations contained in their 14th Report of the
Committee (17th Lok Sabha) on ‘Demands for Grants (2023-24) of the Ministry
of Railways’; and

(ii) Sixteenth Report on ‘Performance of Rail Land Development Authority’.

MOTION FOR ELECTION TO THE ALL INDIA INSTITUTES OF MEDICAL
SCIENCES (AIIMS)

MR. CHAIRMAN: Now, Dr. Mansukh Mandaviya to move a Motion for election to the
All India Institute of Medical Sciences.

THE MINISTER OF HEALTH AND FAMILY WELFARE; ANDTHE MINISTER OF
CHEMICALS AND FERTILIZERS (DR. MANSUKH MANDAVIYA): Sir, | move the
following Motion:-

"That in pursuance of Section 4(g) read with Section 6(3) of the All India Institutes of
Medical Sciences Act, 1956, as amended by the All India Institute of Medical Sciences
(Amendment) Act, 2012, this House do proceed to elect, in such a manner as
directed by the Chairman, six members from amongst the Members of the House, to
be members of Institute Bodies /.e. one each for the All India Institutes of Medical
Sciences (AIIMS), at Guwahati, Raebareli, Patna, Gorakhpur, Bibinagar and
Bathinda, against the casual vacancies existing therein."

The question was put and motion was adopted.

REGARDING NOTICES UNDER RULE 267 AND VARIOUS OTHER ISSUES

MR. CHAIRMAN: Statement by Minister correcting answer to question, Rao Inderijit
Singh; not present. Hon. Members, ...(/nterrupt/ons)...
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SHRI JAIRAM RAMESH (Karnataka): The Minister is not present! This is contempt of
the House, Sir. ...(Interruptions)...

SHRI RAJEEV SHUKLA (Chhattisgarh): Sir, such things are happening very often.
...(Interruptions )...

SHRI K.C. VENUGOPAL (Rajasthan): Sir, you are asking about decorum
...(Interruptions )...

MR. CHAIRMAN: Venugopal ji, ...(/m‘errupz‘/ons)... It seems it has happened for the
first time in 70 years! ... (Interruptions)... AT AGRITOT, eI .. (AGET)...

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS; AND THE
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
I\/IURALEEDHARAN): Sir, as per the Business of the day, this Statement is listed after
the Question Hour. ...(Interruptions)...

SHRI JAIRAM RAMESH: Sir, at least scold them. ...(Interruptions)... FX, g ATUDI
A Bl ...(TALT)..

it ATl : AT SR, Uh b | .. (FHT)... 311 7114 gkl

1 ST YHT (SAS): R, H AHSII DRI H3] 11 9 ARE STd Plg HAT TSI 37T
T, A1 BHEI IARH, BIHG SART AIEd 98 SR A Sic o U 3R bl ARG Sl
A S A A1 MY BT el BIST Bl el AAE B alfT T 81 deill 30D
oy o wR 9 SR <= =iy ol . (FaeT). .

it wuTafer: 7T Sfl, . (AT )..

Y Irofia g B9 fefTed Sfear &1 91 - = © 3fR 8199 # dIfcy 78] 81 0T 38
gl ...(FAYH)... I8 B A I 57 ..(TIEH)...

£ quTafcr: RTSTE S, A FHRT T, . (FaL).. § R-4R Akg ¥e1 €1 g31 i
ST 21 3T B .. (STAET)..

21 TSN IPT: AR, AYD! FHRIT I8 & b MY 98 I &1 ...(FGEM)... 3T &4
Sied B . (FaE)...
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it quTafr: g3 Sic S 81 STe! 81 ... (FGH)... | believe in persuasion. | don’t

believe in aggression. ...(Interruptions)...

SHRI DIGVIJAYA SINGH (Madhya Pradesh): Sir, where is decorum?
...(Interruptions )...

it Tt A ST R Sil, | Sl e 9T 9Tl gl . (Tag)...

[HT & =11 (Tt gy Mren): R, fque s fAvaes 81 1 ¢ 13 ord swa! +f fawy
g1 I8 1 Vg soild I8 Sff 8189 H 9, S84 Ul 3seH de- d <dd a7l
Rifh T T I Rolcs g 3R Ig1 IR w39 AR & 918 foRes §, I8 ol b
IE FATI AR b 1§ 3T, SAMAY d dM8R Y 21 39D o7y H &1 AT gl
..(TAYTH)... YT ITD! DI (BT, I TSI 2, 3R MY AR &, Al § I7d I8
OR g9 RIS R ol G ..(TaL)...

MR. CHAIRMAN: Hon. Members, my result of election for the post of Vice-President
was declared on 6™ July. | take this House to 8" August, 2022 proceedings. | had not
taken oath by then. 8" August @1 S B1SH H faUer & =T WA SN BT U I o1
IR I8 dgd AT AT -- full of wit, full of elegance and paying compliments to my
predecessor. ST T I5d AR AT| ITDBT I8 He1 AT [ "377% TATT ¥, l
BIS AT SITYT1 GI% 39T Ve BT [HoiT? 3T9d 1 I8 Fov I9E ol &,
319 15 JIe7H Jgd FargTy) " T HIEH S, BT AT, T8 T AT el |

HIYIX, g g ﬂ‘@f T YeT 2l | seek your protection. g9 AR BT Rrer
3T Y31 R (&A1 81 Aerd A9 <Ray 6 A% forg a1 || gemT 8141 =18y o,
SIfhe A VT o] 819 fadTl Let us make a new beginning. AT S1d-3Td g
. (ATET)....

Hon. Members, when Mr. Derek O'Brien pointed out two issues, | found that

there was need for correction because he was right on both. | need to indicate to the
House that this item 'Statement by Minister Correcting Answer' was listed down. |
changed it myself. And | changed it for some purpose. It has been my experience that
when | go to the next item, Rule 267, Al HRTH D 91§ B ol B EFE?WQ?{E@H
AT 7, Al #1 Bal fh BH | HH HYae &1 SIUI The hon. Minister is not at fault.
And that is why Rajeev ji | gave a subdued response. 34 T erImHes] %Iy |3l vg
HER 1990ﬁWWﬁW@W§Iﬁé‘@T%I have been unfair to
the hon. Minister. It had not been indicated to him. Yz AT AT hNTIT, AR Bl

SRR BT H g] P ol 267 P 918 BISY BT HIAH AP dql Sl &, o]
el ST & 3R I Je Bl bR gl Sl 81 BTl &1 87 H $8 a1 fd
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fS¥perd SR & foy duUR g, T8 F31 St 4 ®8 &1, 984 & =d1 1 &g {3,
TiHes! fole 31 s, T8 Tdlde & &, 3fs 8 0 TRics o far f& =g
T ST, BR ¥ G, Sifeh=T a9 e 81 gai - H RIST [ Bl qR @il gl
..(TIYT ).

Hon. Members, | have received 51 notices under Rule 267. Most of the

Members have demanded discussion on the ongoing situation of violence.

..(Interruptions).. TSEHI & Y AT UATS 81 g1 &, 20 oy DI & AT T,
HeiHel foRe Y 31 75 8, TIgH Ydidhe dR a1, I8 A3l Sl 7 &g faar, 991 &
a1 9 P foam, B a9y J T odT & fob fS¥h e ®d B2 ...(—EGHH).... You are
going against the record. ...(GET)... 31TST &1 Y& 2l ...(FGE)... Nothing will go on
record. ...(Interruptions)...

37t Ay Tyt AT S, § 314 378 Hll St o iU o M gl ...(aaem ). H
U BT g 6 78 7301 S Bl W 21 .. (WaEM)...3FR Y U a4 8, O 39! foRe
BHRP 12 IO YR BRI &l ...(EUF)... Let me find out if the Home Minister is there.
Ugl 3P QI HRAYI ... (FAYM)... 3R I T & 8, dl 12 I YH I ol
...(TFT)...

MR. CHAIRMAN: Okay, gentlemen. ...(Interruptions)... Take vyour seats.
...(Interruptions)... Hon. Members, the Leader of the House has indicated that he is
prepared for a discussion at 12.00. ...(/m‘errupz‘/ons)... Do you want discussion or
do you want Rule 2677 ...(Interruptions)... Sorry. ...(Interruptions)... | can't go
against my ruling. ...(/nterrupt/ons)... There is another notice from Shrimati Priyanka
Chaturvedi. ...(Interruptions)... She wants discussion on Manipur and Haryana.
...(/nterrupt/ons)... Shri P. Wilson wants discussion but his notice again is invalid.
...(Interruptions)... Dr. John Brittas, | consider only those notices which are received
in accordance with rules in the timeframe. So, raising an issue to score a brownie
point, to get space in public domain and simultaneously not acting in accordance with
rules is inappropriate. ...(Interruptions)... As the notices are not in conformity with
the rules and my ruling dated 8" December, 2022, | am unable to persuade myself to
allow the notices. ...(Interruptions)...

SHRI DEREK O'BRIEN (West Bengal): Sir, a point of order. ...(Interruptions)...

MR. CHAIRMAN: What is your point of order? ...(Interruptions)...
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SHRI DEREK O'BRIEN: Yes, Sir. We need to communicate that we are ready for a
discussion on Manipur but not the way they want. ...(Interruptions)...

MR. CHAIRMAN: Mr. Derek O'Brien, are you determined? ...(Interruptions)... Mr.
Derek O'Brien, take your seat.

SHRI DEREK O'BRIEN: Sir, | am taking my seat. My point of order is
...(Interruptions)...

MR. CHAIRMAN: First take your seat. Let me inform the House that | would
reluctantly, and | am constrained, to take a very strong view if a Member seeks to
raise a point of order and then does not raise point of order. ...(Interruptions)...
Listen to me. Why are you upset? | think it is time that we need to keep our
composure. If you rise to raise a point of order, -- | am saying so because your past
is proof of it == do raise a point of order. Don't make a speech on that. You will rise;
you will not raise a point of order; you will not wait for my ruling and you will occupy
space ! That can't be done. If you are sure that there is a point of order, then, go as
per the rule book approach, the textbook approach. Tell me under which rule, you
are raising point of order. First mention the rule, under which rule.

SHRI DEREK O'BRIEN: It is under Rule 267 on page 92. The Leader of the Opposition
has been asking for a discussion on Manipur.

MR. CHAIRMAN: Take your seat. ...(Interruptions)...

SHRI DEREK O'BRIEN: You allow the discussion on Manipur. ...(Interruptions)...
MR. CHAIRMAN: Take your seat. .. .(/nz‘errupz‘/ons). .

SHRI DEREK O'BRIEN: That is my point of order. ...(Interruptions)...

MR. CHAIRMAN: Hon. Member, | name Mr. Derek O'Brien. ...(Interruptions)... He
may leave the House. ...(Interruptions)... | name him. ...(Interruptions)...
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SUSPENSION OF MEMBER

THE LEADER OF THE HOUSE (SHRI PIYUSH GOYAL): Sir, | wish to move a motion
for suspension of Shri Derek O'Brien for the remainder of this session for continuously
and wilfully disturbing the proceedings of the House, for disobeying the Chair and for
continuously creating disturbance in the House. ...(/nterrupt/ons)... Sir, with your
permission, | move the motion that Shri Derek O'Brien be suspended from the
services of the House for the remaining part of the current Session for his unruly
behaviour unbecoming of a Member of Rajya Sabha today, the 8" of August, 2023
...(/nterrupt/ons)...Shouting slogans from the Well of the House thereby disregarding
the authority of the Chair, and from his chair, disregarding every instruction of the
Chair and bringing disrepute and shame to this august House. ...(/m‘errupz‘/ons)...

MR. CHAIRMAN: Shri Derek O'Brien is directed to leave the House.
...(Interruptions )... He is suspended for the rest of the Session. ...(Interruptions)...
The House is adjourned to meet at 12.00 noon today.

The House then adjourned at twenty -six minutes past eleven of the clock.

The House reassembled at twelve of the clock,
MR. CHAIRMAN /in the Chair.

MR. CHAIRMAN: All of you please take your seats.
SHRI PRAMOD TIWARI (Rajasthan): Sir, | have a point of order. It is a request.

MR. CHAIRMAN: Under which rule?

21 yeiIg far: W), ©od 255 iR 256. R, BH 3ATYH] I & 3HD] T < o, 319
WA~ R TG g 27 3T HN FIR I HRY|

MR. CHAIRMAN: One minute.

it vHe foarl: R, SoxT 255 3R 256 AXUIE & IR H B 3R SHHT Udh TSR Bl
RIS 1 I SATST 319 399 91 Bl 9 3B & & 98 Uh YR &Y Bl 98 Uh
TR U g1 H I8 8] Hadl {6 98 TR IH U $hF IS STV, Rifh T Idd
A B3| TRGH WU 9 IoTU, S YRS &l Sy, YRTHTSS] 8l Y, olfh §
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HEIT § b ATEd, 314l URTHISST T8l g3 81 Bl 7 B8l YD Wl TS o7 Vel &,
STy 39 97T i 1€ g8 ol

11 AUTARRT: RIT 37T H© Ther <31 [ URTHTST B8l b ST MY ?

1t yeiIe foramd: S &1, 9, H 3, U A8l hsi I8}yl U § [ RTHTe] & 918
e At 8 T 81 S9P 918 T dief IR &, ST 3MMUdh 8IS | SIS 9131 ¥ T
ST € 8N AR BT H & A3 H § - 98 § SSRdT aTell 96| ¥R, 317 SERdT fG@gy,
q1idh S Tel| A1 B I8 © 6 59 s & o7l aifcw 921 g8 ©1 9% aifeT 7 &l
IR MY 59 YHRT BT I B THIE BR | TRTHTST SHPDT HEd © ...(FILT). .

St FUTAf: B9 I TBHROT BT AT BN 2 ....(FILT)...

it e foardt: |=, S7l-a74T o1 2t S SIS AT UhRT, SI 14T U T8l gall
2l ...(TAYM)... ¥R, S % § 9gd A1 a7d 8 3R AT 98 31 9 g1 379 b Al
31U 7S ol 81 147 BT

it [HTafer: § A1 g, 99 A H 3R dhas FArIS H ST §, A1 H dhas g, I8 H
AT 1 GV 31T Tl 175, oifeh1 § Sehds g, SifchT o1 3T §Hh! 8! A & 7

37t gHTe foramd: R, H 9g o R1Y &) W&l §

o} qHTUfer: RT3 39T | 3R SRy 9d € fh ged ¥ 39 YhR BT JdeN 2!
e 4 59 UhR &I FdeR 8l fob oI Iof § 317 ST |

£ yHie foart: 9=, § 9gd G99dr 3 R Q@ o _1g & 8T §, IR AR 3=
3TRIY HR I8 & AR A TITeT A [.N.D.I.A. Bl B UIST P GG JJRIY HR 2 & (b
31T IERAT faTd U 9 Al Dl Il BIS | ¥R, SHH HART AN -1 8l a1,

SIH T JMYBT AT -FHT g7

it gumafa: & g 979 &) SeRar fowrs ?

3t gHIe foar): W), S o goll, 9 oy § 3y 9gd faaddd &8 <&l
gl...(TqEM). ..

it gUTafer: 39 AT U 91 G, S AT ASRI ¥ 3F18 61 39 95 & o7
fIShTa= 81 ST, d1 /AT JMMUBT T © fob A1 IS ¥ 3MeTs §18% S,
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ISP d1G iGN M Jhd A? RIT d 18X SITHR 31X AT Fhd A ?2...(FIY™)... THIIT
H UE g BT gl ...(GIM)... AT FaR0T, 4R forg fhedl ¥t Tewy & RIeld oo
A VT I Sl U1 &1 favg B

it vt Rramt: R, § aue! Uil W w1 arsdT gl | T8 aredl 4 g dreT

=il Sir, | don't want to see you in pain.

1 AT : i fora SiY, T ST 3rhard 8 fob #-1 dieT &l #9 ga weH (a1 2l
(TFIF)... G ST ABAI © b I A9 A lsT &l {6l 7 @ 781 fan 39
Y {4 ETS DI Yol [ dT, BS99 &I 44 el ol

s} yHIe faam: Ox, 3y seforvic 2

it [Tl I9 WY 980 AI-FHS BR H B9 DI U T8 oll, 9§ gRGIRId
feRaTcT §U 21 <il| SR Sfl, 379 g9 oy 21T A1 HIFHS DI L... (). .
i Qe qRI ave IR BId, 1 3T AGRAI ST & that Shri Derek O' Brien
would have left the House. He could not have entered again. Why he entered

because it had not fructified into a final step. Why? | did not take that sense of the
House deliberately. It is my obligation to ensure to an extreme degree that the House
runs and | have been extremely accommodative whenever there has been an input to
me in my Chamber. And Mr. Derek O' Brien is a witness of it. If he has ever requested
me in my Chamber, | have invariably gone in that direction...(/nterrupt/ons)...

SHRI DEREK O' BRIEN (West Bengal): Sir, | am on Rule 267 point of order.
...(Interruptions )...

MR. CHAIRMAN: Take vyour seat. ...(Interruptions)... Don't force my
...(Interruptions )...

SHRI DEREK O' BRIEN: Sir, | am on the rule book. ...(Interruptions)... | am on the
rule book. ... (Interruptions)...

MR. CHAIRMAN: | am declining. ...(Interruptions)... | am declining, please.
...(Interruptions ...

SHRI DEREK O' BRIEN: Sir, | am on the rule book, on a point or order.
...(/m‘errupz‘/ons)... Sir, | am on the rule book, on a point of order. | have not gone to
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your Chamber between 11 o'clock and 12.00 noon now. So please do not put this
message out. ...(Interruptions)...

MR. CHAIRMAN: One minute. ... (Interruptions)...

SHRI DEREK O' BRIEN: | have not gone to your Chamber. ...(Interruptions)... You
can suspend me. ... (Interruptions)...

MR. CHAIRMAN: Mr. Derek, ... (Interruptions)...

SHRI DEREK O' BRIEN: | have not gone to your Chamber. Please do not insinuate
that... ... (Interruptions)...

MR. CHAIRMAN: Hon. Members, do you approve of this conduct?
...(Interruptions)... Do you approve of it? ...(Interruptions)... Do you approve of
this conduct? ... (Interruptions)...

1l el ITAHT RIS (ITSRAT) 2 TR, AT G G ATGT ...
MR. CHAIRMAN: Mukulji, you are a very, very senior Member. You will enlighten us.

SHRI MUKUL BALKRISHNA WASNIK: Yes, Sir. With full responsibility, | have got up
to intervene in this discussion. IR S <X Ade Tdh IR IKE & 3R
S 19 267 & T&A b AT 31MIH THET SSRAT 21 ... (TALT).... 34T A1 B
JTpx faTuer & ST P F1U-F1eT 37T 3T I8 3ebsl 9911 fb BeId 51 W Fid< 8,
ISR Wﬁ'ﬂ'ﬁréﬁ ded, Sir, let me complete. | will just take one minute more. Since
the 20™ of July, the first day, we have been taking up this issue on continuing violence

in Manipur.

MR. CHAIRMAN: What is your point?

SHRI MUKUL BALKRISHNA WASNIK: The violence started on 3 of May.
MR. CHAIRMAN: Mukulji, what is your point? ... (Interruptions)...

SHRI MUKUL BALKRISHNA WASNIK: Not even for a day, violence stopped in
Manipur. ...(Interruptions)...



[ 8 August, 2023 ]

MR. CHAIRMAN: Thank you. ...(Interruptions)...

SHRI MUKUL BALKRISHNA WASNIK: We are raising this because this is a matter of
national importance... (Interruptions)...

MR. CHAIRMAN: Thank vyou. ...(/nz‘errupz‘/ons)... Thank you, Mukulj.
...(Interruptions )... Hon. Members, ... (Interruptions)...

SHRI JAIRAM RAMESH (Karnataka): Sir, ...(Interruptions)...

MR. CHAIRMAN: One second. ...(Interruptions)... On the current situation.
...(Interruptions )...

SHRI JAIRAM RAMESH: Sir, | just want to bring to your kind attention that following
your direction, the Leader of the House and certain leaders of political parties
belonging to the I.N.D.I.A. alliance met in the LoP's room. A discussion took place in
which the Leader of the House and the Minister of Parliamentary Affairs were present.
It was under your direction, it was under your instruction to find a middle path to
break the logjam. What was the discussion, Sir? Discussion was, we insisted on Rule
267. The Government said, "Rule 267 is not acceptable to us, we are insisting on
Rule 176" . We said, "Rule 267 is not acceptable to you, Rule 176 is not acceptable to
us. Let us have a middle path of 167. Let us mutually negotiate." Sir, the word is,
'mutually negotiate'. In the spirit of what you said, let us have a mutually-negotiated
motion which expresses the sense of the House on what has happened in Manipur
and more importantly, what the way forward is. That was the discussion that took
place with the Leader of the House and the Parliamentary Affairs Minister. The
meeting concluded by saying, three or four leaders from our side and three or four
leaders from their side, we will sit, -- it will not take very long -- we will produce a
mutually negotiated draft of a motion that could be taken up under 167.

MR. CHAIRMAN: How do you react to the present situation? ...(Interruptions)...

SHRI JAIRAM RAMESH: That was discussed four days ago. We are reiterating that
demand. Let us have a mutually negotiated motion on Rule 167 and start the
discussion today at 2 o' clock or start the discussion tomorrow at 11 o' clock. That is
an offer that was made. The Leader of the House was not averse to the idea, but we
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have not moved forward. | have not said one word which is unparliamentary
...(Interruptions )...
MR. CHAIRMAN: Mr. Jairam Ramesh... (Interruptions)...

SHRI JAIRAM RAMESH: | have not said one word which is false and | have just
followed the direction that you gave.

MR. CHAIRMAN: Mr. Jairam Ramesh, one minute. | am, at the moment, on the
scenario in the House. You heard the distinguished Member of Parliament a while
ago. You heard every word he said. Every word was a challenge to the Chair, every
word was outside the realm of decorum. What do you say on that?

SHRI JAIRAM RAMESH: Sir, | am trying to find a way forward.

MR. CHAIRMAN: How long would you take to find a way out?

SHRI JAIRAM RAMESH: Sir, the ball is in their court. ...(Interruptions)... It has been
in their court for four days. ...(Interruptions)...

MR. CHAIRMAN: Not on this point. ...(Interruptions)...

SHRI JAIRAM RAMESH: The Leader of the House, the Minister of Parliamentary
Affairs, they are supposed to get back to us. ...(Interruptions)...

MR. CHAIRMAN: Jairamyi, ...(Interruptions)...

SHRI JAIRAM RAMESH: And, | would request you, they should get back to us directly
not via the media. ...(Interruptions)... They should come back to us directly.
...(Interruptions )...

MR. CHAIRMAN: Perhaps you have not understood.

SHRI JAIRAM RAMESH: Sir, | am available 24X7.

MR. CHAIRMAN: Just a minute. Would you please take your seat now? You have not
appreciated what | was saying. | am currently on the indecorous scenario in the
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House. | am on that. You were fully attentive when the hon. Member, Mr. Derek
O'Brien, said it while ago. You heard every word of it. | want all of you to reflect,
introspect on every word he said, the manner in which he said, the gesture in which
he said, the language he employed, the challenge he threw. What do you have to say
onthat? ...(Interruptions)...

SHRI JAIRAM RAMESH: Sir, the LoP has been silenced by the Members of the
Treasury Benches. Observations have been made against the LoP vyesterday
including by the hon. Home Minister. We have kept quiet, Sir. We raised our voice...
...(Interruptions )...

MR. CHAIRMAN: So, | should keep quiet!

SHRI JAIRAM RAMESH: No, no. We are not saying, you should keep quiet. You are
the Chair. You are the custodian of this House. ...(Interruptions)... The Chair is
supreme.

MR. CHAIRMAN: Digvijaya Singhji, please help us get out of this situation.

SHRI JAIRAM RAMESH: Sir, please mark my words. The Chair is supreme. But, this
justice also seems to be done.

MR. CHAIRMAN: As a Leader of the House in the State for ten years, Digvijaya Singhji
has handled situations. Please help us. What will be the way out?

SHRI DIGVIJAYA SINGH (Madhya Pradesh): Sir, | am not privy to what discussion
took place between the Leader of the House and the Leader of the Opposition.

MR. CHAIRMAN: Right now, ...(Interruptions)... No, no. Not on that.
SHRI DIGVIJAYA SINGH: Sir, | endorse... ... (Interruptions)...
MR. CHAIRMAN: Digvijaya Singhji, we need your enlightened input on the current

scenario where you were fully attentive to what Mr. Derek O'Brien said. You listened
to every word he said.
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SHRI DIGVIJAYA SINGH: Sir, going into the Well was mentioned by the then Leader
of the Opposition, Mr. Arun Jaitley, as a legitimate opposition strategy.

MR. CHAIRMAN: Thank you.

SHRI DIGVIJAYA SINGH: Sir, this has been the practice in the House.
...(/nterrupt/ons)... There is the right of the Opposition to protest.
...(Interruptions )...

MR. CHAIRMAN: | expect a leader of your stature to focus on the limited scene you
saw ten minutes ago and what you have to say on that. Do you sanctify, approve
such kind of a conduct which the House had the occasion to see a while ago?

SHRI DIGVIJAYA SINGH: This has not been happening for the first time. This has
happened earlier also when you were not the Chairman of the House. Sir, the Ruling
Party was in the Opposition.

MR. CHAIRMAN: So, you approve of it!

SHRI DIGVIJAYA SINGH: And, we have seen the demonstration of the Members of
the then Opposition Party and the Statement of Shri Arun Jaitley,...
...(Interruptions )...

MR. CHAIRMAN: | get your point.

SHRI DIGVIJAYA SINGH: It is our legitimate right.

MR. CHAIRMAN: Thank you. ...(Interruptions)...

SHRI PIYUSH GOYAL: Sir, | think... ... (Interruptions)...

MR. CHAIRMAN: | would urge the Leader of the House to speak on this scene which
the entire House has seen, every word used, every gesture indicated and the
challenge to the Chair of this kind. Please say on this. This is too serious a matter for
me to be overlooked. | had all the patience, and in full thoughtfulness, after deep

immediate deliberations, | did not take the sense of the House earlier. If | had really
fructified the process, Mr. Derek O'Brien would have been out of the House. In my
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wisdom, | thought, | must not take it to that conclusion at that point of time. But,
when | gave him an opportunity here again, the conduct is for all you to see. | need
your guidance. Go ahead.

SHRI PIYUSH GOYAL: Hon. Chairman, Sir, | feel extremely embarrassed as the
Leader of this House when | see continuous disregard and discourteous behaviour
that is meted out to the Chair. Not only today, but over a period of time, we have
been seeing this situation in terms of the behaviour of several Members. It is a matter
of extreme pain for all of us who desire that the House runs in a smooth way, who
desire that the Question Hour is held, that the Questions are responded to and
everybody gets a chance to raise matters of urgent importance. ...(/nterrupt/ons)...
Everybody in this House wishes the House to debate and deliberate as we did
yesterday on different Bills. Sir, regarding the hon. Member of the House, Mr. Derek
O'Brien, this is not the first instance that such a behaviour has been seen. It has been
requested several times of him that whatever he needs to say, he can say it in a more
courteous manner. But, thumping of desk, talking loudly to the Chair, being
discourteous to the Chair is, certainly, a behaviour nobody in the House approves of,
nobody in the House desires to endorse. ...(Interruptions)... | appreciate the
magnanimity shown by the Chair that despite my moving the Motion, you did not go
to the extreme step. ... (Interruptions )... With full respect to the magnanimity that the
Chair has shown, | would urge the hon. Member, and, through you, Sir, | would urge
all the Members that let us all agree to maintain decorum. ...(Interruptions)... |
think the least that can be expected of Mr. Derek O' Brien is that he expresses regret
to the Chair, particularly when the Chair has felt hurt on this issue.
...(Interruptions )... Sir, we should try to run the House smoothly. Derek, you are my
good friend, you are an honourable senior Member and the leader of the party; please
show that respect to the Chair who has felt hurt and let us try to move forward in the
deliberations in the House. ... (Interruptions)...

MR. CHAIRMAN: Mr. Derek O'Brien, | will give you the floor; please take your seat. |
will give the floor to you.

SHRI PIYUSH GOYAL: That is the least that we can all do as a mark of courtesy to the
Chair. On behalf of the whole House, | would like to express our full faith in you, Sir.
On behalf of the whole House, we have full faith and confidence in you. | regret any
behaviour which anybody in the House has done which has hurt you. But, | would
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also urge the concerned Members to show that same magnanimity and with regret,
let the proceedings of the House continue.

SHRI SAKET GOKHALE (West Bengal): Sir, he is doing this to stop the Manipur
discussion.

MR. CHAIRMAN: Would you please take your seat? ...(/m‘errupz‘/ons)... Does it look
nice?

SHRI SAKET GOKHALE: Sir, | am a new Member, | am shocked to see what is
happening.

MR. CHAIRMAN: The whole world is watching us. ...(Interruptions)... Hon.
Members, please, ...(Interruptions)... Hon. Leader of the House, please control
your team. Shri K.C. Venugopal, | seek your guidance on a limited issue at the
moment. To run this House, | will never run out of patience. | will have enough
patience, but, at the same time, the situation is being watched not only by us, but by
everyone. | know, a Member may have got it in a different state of mind, there may be
pressure for a moment and there may be heated arguments. But, you have seen what
happened. Would you kindly consider and then respond that out of deliberations, |
did not culminate the proceedings by taking sense of the House. Now, after having
taken that step, if | again urge the hon. Member, he has only improved on the ferocity
of behaviour! ... (Interruptions)...

SHRI K.C. VENUGOPAL (Rajasthan): Sir, please do not take it in that way. Sir, you
know the mental situation of all the Members of Opposition from day 1 onwards. We
want Manipur, and from day 1 onwards, we are seeking...

MR. CHAIRMAN: Venugopalji, on this point ?

SHRI K.C. VENUGOPAL: | am coming to the point, Sir. We are seeking a discussion.
We are mentally pained. The way in which the Leader of the House has moved the
Resolution is exactly indicating a pre-planned move to suspend him.
...(/nterrupt/ons)... He is totally pained, Sir. It is not against you. He is totally pained.
They have prepared a letter. That letter was prepared earlier and they read it out.

MR. CHAIRMAN: One minute.
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SHRI K.C. VENUGOPAL: It was a pre-planned move to suspend Mr. Derek O'Brien.
...(Interruptions )...That pained him. ...(Interruptions)... That is not against you, Sir.
Please don’t think that it is against you. ...(Interruptions)... It is against them.

MR. CHAIRMAN: | got your point. So, the point is that Mr. Venugopal has given me -
- | don’t think thoughtfully -- a rare certification that the Treasury Benches were
determined to ensure that Mr. Derek O’Brien ...(/m‘errupz‘/ons)... | came in the way,
so | suffer! Means, the Leader of the House had come with a prepared statement, he
read out and the Chair did not allow him to fructify it! So, | need your assistance.
Number one. ...(/m‘erru,oz‘/'ons)...There are not many people here who know how to
deal with the Opposition. They have only nine years of experience, and you have ten
years of experience. So, tell me how | deal with him. My good friend, let me tell you,
at the moment, for example, when | said ‘Mr. Derek O’Brien met me in the Chamber’,
he immediately concluded as if he met me in the Chamber today between this hour. |
never said that. What | said, bona fide, was whenever Mr. Derek O’Brien has met me
in my Chamber--we keep on meeting otherwise also--I have always had highest
regard for his words. So, | least expected him at this occasion ...(Interruptions)...
Hon. Members ...(Interruptions)...

SHRI DIGVIJAYA SINGH: Sir, | have a simple solution. We may start the discussion
under Rule 267. That is the only solution, Sir. ...(Interruptions)...

SHRI K.C. VENUGOPAL: We may start the debate under Rule 267. You have already
said that he is prepared to start the debate. ...(Interruptions)...

MR. CHAIRMAN: Digvijaya Singhji, | had listed the debate a few days ago and | had
made it open-ended. It was to start at two o’clock. It never started.

SHRI JAIRAM RAMESH: Sir, | would raise a point.

MR. CHAIRMAN: On this point only.

SHRI JAIRAM RAMESH: Sir, only on Mr. Derek O’Brien. | have no hesitation in saying
that Mr. Derek O’Brien didn’t fully appreciate what you had been saying. He didn’t

refer to your meeting today. He was referring to his meeting, as always.
...(Interruptions)... Sir, let me finish. ...(Interruptions)... On behalf of Mr. Derek
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O’Brien, | say that he is mistaken. You didn’t refer to him meeting today. He was
referring to all the meetings. He was wrong. On his behalf, | am saying that. He was
wrong. ...(Interruptions)...

SHRI K.C. VENUGOPAL: Sir, he was wrong. ...(Interruptions)...

MR. CHAIRMAN: Hon. Members, please sit down. ...(Interruptions)... Dr.
Sudhanshu Trivedi.

DR. SUDHANSHU TRIVEDI (Uttar Pradesh): Sir, | want to raise a very serious and
important issue. A very serious thing has appeared in a foreign media. In the New
York Times, there has been news that an issue came up by investigation in the U.S.
There are certain things which have come; they have been used as propaganda
against India, that too from the back hand of the Chinese Communist Party. i g
AT =TEd § 6 a8l W Afae g Red 9M & U@ sMReT & IR § 39 ThR &I
qd 375 Bl ...(FFHH)... WA & S WAl & $HUR B GHI Ul go! Bl VS Ts
off, I R H TS TR -TAT § I8 AT 8 foh IRa-faxeh wieal & g1 89
I 3T A 31 o, g feced iR RUlE Y ong B ...(xmaem ). § $He-
el g [ 'gollaad' M Bl Yo <ol Yol & (99T H I8 919 31s © 6 Iqd!
3GV 37 V&l &1 ...(FadM)... § W& BT L 39 [q9 Bl 3R A HRAT AT
o5 TR qUer & =11 U 21, 3T IR ST HAT &6 IR H 9l b &, o1 aR 4
faceh ST & 91q e B, ATSIS WMUAIST &F 91 378 81 ...(FGEH)... BT Urel 3
$E1 g [P ...(ATIH)... T8 WieH AT U & U gAAT &l ...(TIET)...

£t IR I TR, I8 954 8 T9R AV 1 ... (auT)... I8 TSI 3old AT 7, T8
3roftg Redr Bl ...(FALH)... BT 3R 9 99 &1 IS Sl - S8 §, IJ§  T3a9d
Y SIS ST BT FUIE HRb IRT b RIATH ~ B IET B ...(FGHH)... IS TSI
TR 9ol 81 596 $HUR AT § 41 891 QL. ). I~ Te6e+ Udh-
T Bl AGE PR 8, ...(FAUH)... T AN T BT HBIST A & 3R 9 BT &
AT W WR [RIE] Arhd WIRA & RISATH WIUST SRl &l...(Fae™)... Igel T
T Communist Party of China & 121 &1 ReAT 87

MR. CHAIRMAN: One minute, please. ...(Interruptions)...

: Expunged as ordered by the Chair
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S} GRS TRIeT: 9T UHSIIY AT [T §7 U 99 920 | 37 918y <2 Bl ual
o1 TR b g TIT T Bl...(LI)... T URd & T TS © AT ATST b A1
S Bl...(FGYM)... I Bl IdT o1 aeV fb sTh dmeit &1 MRd & Ul @
gfIagar 22...(aeM ). .

MR. CHAIRMAN: Hon. Members,.. ... (Interruptions).... The House is adjourned to
meet at 12.45 p.m.

The House then adjourned at twenty -six minutes past twelve of the clock.

The House reassembled at forty -five minutes past twelve of the clock,
MR. CHAIRMAN in the Chair.

SHRI SHAKTISINH GOHIL (Guijarat): Sir, one minute. ...(Interruptions)... Sir, one
minute. ... (Interruptions)...

SHRI K.C. VENUGOPAL (Rajasthan): Sir, the hon. Leader of the House used a
highly objectionable word. ...(Interruptions)... Hon. Leader of the House used a
highly objectionable word. ... (Interruptions)...

SHRI SYED NASIR HUSSAIN (Karnataka): Sir, it is objectionable and also
unparliamentary. ...(Interruptions)...

SHRI K.C. VENUGOPAL: The Leader of the House should apologize.
...(Interruptions )... Sir, the hon. Leader of the Opposition... ... (Interruptions)...

SHRI SHAKTISINH GOHIL: Sir, one minute. ...(Interruptions)... Sir, you expunge it.
...(Interruptions )...

MR. CHAIRMAN: Hon. Members, please, take your seats. ...(Interruptions)... Shri
Jairam Ramesh, please. ... (Interruptions)...31Td AT TST 311 ST ... (TALH). .. T8i-
98l, you better come here. ...(Interruptions)... Hon. Members, I8 <RI g7
...(&AYM)... Do you think the Chair is powerless? ...(Interruptions)... They are
doing; you are doing it ...(/m‘errupz‘/ons)... Both sides, take your seats. | will come
to that. ...(Interruptions)... Take your seats. ...(Interruptions )...Neerajji, take your
seat. ...(Interruptions)... Be on your seats. ...(Interruptions)... Hon. Members, Shri
Jairam Ramesh met me in my Chamber. ... (Interruptions)...
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SHRI JAIRAM RAMESH (Karnataka): Sir, today. ... (Interruptions)...
MR. CHAIRMAN: Today ! ... (Interruptions)...
AN HON. MEMBER: Today also. ...(Interruptions)...

MR. CHAIRMAN: There is hardly a day when he doesn’t come to my Chamber.
...(Interruptions )...

SHRI  JAIRAM RAMESH: Sir, | don’t find objectionable meeting you.
...(Interruptions )...

MR. CHAIRMAN: It is for the first time he is creating history by not finding
objectionable! He indicated to me, in all seriousness, that the Leader of the House...

AN HON. MEMBER: Uttered an objectionable word.

MR. CHAIRMAN: That | will check-up, Sir. But, he limitedly told that the Leader of the
House had used a word which, according to him, was totally inappropriate. | don’t
give out the word before the House. | will examine it and, if it is that way, it cannot

find place in the record. ... (Interruptions)...

SHRI JAIRAM RAMESH: Sir, a highly objectionable word has been used.
...(Interruptions )...

SHRI K.C. VENUGOPAL: Sir, he has to take back his word. ... (Interruptions)...
MR. CHAIRMAN: In this House... ... (Interruptions)...
SHRI JAIRAM RAMESH: He must apologize. ... (Interruptions)...

MR. CHAIRMAN: | wil examine it. ...(Interruptions)... Let me examine it.
...(Interruptions )...



[ 8 August, 2023 ]

ORAL ANSWER TO QUESTION

MR. CHAIRMAN: Now, Question No.196. Shri Raghav Chadha; not present.
...(Interruptions )... Hon. Minister.

*Q. No.196. [The questioner was absent. |

GDP Forecast

*196. SHRI RAGHAV CHADHA: Will the Minister of FINANCE be pleased to state:

(a)  Whether the IMF slashed India’s GDP growth forecast for financial year 2023-
24 by 20 bps to 5.9 per cent;

(b) if so, the reasons therefor;

(c) the details of RBI’s projection of economic growth for the same period;

(d) the reasons due to which growth in the country is expected to slow down in
financial year 2023-24 by 0.3 per cent point downward from January as per revised
data; and

(e) the details of the steps taken by Government to make India a 5 trillion-dollar
economy and the progress made so far?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI PANKAJ
CHAUDHARY): (a) to (e) A statement is laid on the Table of the House.

Statement

(a) to (d) The International Monetary Fund (IMF), in its latest World Economic
Outlook (WEQ) of July 2023, has revised India’s real GDP growth forecast for the
financial year 2023-24 by 20 basis points (bps), raising it from 5.9 per cent (as per its
April 2023 WEO) to 6.1 per cent. The positive revision is due to the momentum gained
from stronger-than-expected growth in the fourth quarter of 2022-23, driven by robust
domestic investment. The RBI has projected India’s real GDP to grow at 6.5 per cent in
2023-24.

(e) A series of measures have been undertaken by the Government in the past which
will help the country become a USD 5 trillion economy and beyond. These include the
introduction of Goods and Services Tax (GST), implementation of the Insolvency and
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Bankruptcy Code (IBC), reduction in Corporate Tax Rate, and rationalization of
Labour Laws, among others, which have also improved the Ease of Doing Business.
The Production Linked Incentive Scheme, which was initially announced as a major
component of the Atmanirbhar Bharat Mission, has been expanded to cover 14
sectors, which, together with the National Infrastructure Pipeline of Projects, will
boost investment and growth in the economy. The Government has recapitalised
banks, merged them and strengthened their balance sheets so that bank lending can
grow faster.

To promote growth, a series of measures have also been announced in the
Union Budget 2023-24, including an increase in capital investment outlay for the third
year in a row by 33 per cent to 210 lakh crore (3.3 per cent of GDP); the enhanced
outlay for PM Awas Yojana, the launch of Aspirational Blocks Programme covering
500 blocks for saturation of essential government services; increase in agriculture
credit target to 220 lakh crore with a focus on animal husbandry, dairy and fisheries;
and setting up of Agriculture Accelerator Fund to encourage agri startups by young
entrepreneurs in rural areas, among others. Direct capital investment by the Centre is
also complemented by the provision made for the creation of capital assets through
Grants-in-Aid to States. The ‘Effective Capital Expenditure’ of the Centre is budgeted
at %13.7 lakh crore (4.5 per cent of GDP) for 2023-24. The newly established
Infrastructure Finance Secretariat will assist all stakeholders for more private
investment in infrastructure. Further, to improve logistics performance, one hundred
critical transport infrastructure projects for last and first-mile connectivity for ports,
coal, steel, fertilizer, and food grains sectors have been identified and will be
prioritised for development. On account of the above initiatives and strong
macroeconomic fundamentals of the Indian economy, India became the 5™ largest
economy in the world in 2022-23, at current prices and exchange rates.

[Answers to Starred and Un-starred Questions (Both in English and Hindi) are
available as Part — | to this Debate, published electronically on the Rajya Sabha
website under the link https ://rajyasabha.nic.in/Debates/OfficialDebatesDateWise |

SUSPENSION OF MEMBER- Contd.

MR. CHAIRMAN: Please take your seat. ...(Interruptions)... Please take your seat,
Mr. Venugopal. ...(Interruptions)... Please take your seat. ...(Interruptions)...
Please ...(Interruptions)...
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gt gfsian <@ (ufeadl dwmer): =reer <% § g9 W, ||l St T @ fean?
oo (STIYTH)....

MR. CHAIRMAN: Hon. Members, please take your seats. ...(Interruptions)... Can
you take your seat now? ...(Interruptions)...

ST Yot Io19 (BT : AR, 3TN Bl $B Hl didt 31! ..(Fae™). .
DR. AMEE YAJUNIK (Gujarat): Is it the way he speaks? ...(Interruptions)...

MR. CHAIRMAN: Take your seat. ...(Interruptions)... Take vyour seat.
...(Interruptions )... Leader of the House. ... (Interruptions)...

YT & Aal (31 IR The): W, PR HY DIy I WA fhar g, S
unparliamentary %\r, ar Ul hh TR expunge ﬁv_?JTTﬂ'I'QI .(TdHT)... Wiﬁg T
IS unparliamentary %\r, arsq expunge fopar SIq| (TIdHT)...

MR. CHAIRMAN: | appreciate what the Leader of the House has said.
...(Interruptions )...

SHRI  DIGVIJAYA SINGH (Madhya Pradesh): That is number one.
...(Interruptions)... Number two, ...(Interruptions)... The charges which he has
levelled against us ... (Interruptions)...

MR. CHAIRMAN: Digvijaya Singhji ... (Interruptions )...

SHRI DIGVIJAYA SINGH: He has called us traitors. ... (Interruptions )... Are we taking
Chinese money? ...(Interruptions)... What is all that? ...(Interruptions)...

MR. CHAIRMAN: Digvijaya Singhji ... (Interruptions)... So, you don’t want to run the
House? ...(Interruptions)... You don’t want to run the House? ... (Interruptions)...
s it the way to run the House? ...(Interruptions)... Is it the conduct we want?
...(Interruptions)... Hon. Members, | am yet to conclude on Mr. Derek O’Brien.
...(Interruptions)... | have to conclude on him. ...(Interruptions)... Your place is
here! ...(Interruptions)... You may come here. ...(Interruptions)... You may come
here. ...(Interruptions)...

The House is adjourned to meet at 2.00 p.m.

The House then adjourned at fifty -three minutes past twelve of the clock.
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The House reassembled at two of the clock,
MR. CHAIRMAN in the Chair.

MR. CHAIRMAN: Hon. Members, please take your seats. Hon. Members, what we
were discussing in the pre-lunch Session, | have had interaction with some of the
hon. Members and leaders and also with Mr. Derek O'Brien. There is quietus to the
issue. We will move ahead indicating our full commitment that our productivity must
be known to the people at large and we exemplify our conduct by best traditions of
the House.

SHRI JAIRAM RAMESH (Karnataka): Thank you very much, Sir. You are very large-
hearted.

MR. CHAIRMAN: The Inter-services Organisations...
SHRI JAIRAM RAMESH: Sir, please be large-hearted for Manipur also.

MR. CHAIRMAN: The Inter-services Organisations (Command, Control and
Discipline) Bill, 2023. Shri Rajnath Singh to move a motion for consideration of the
Inter-services Organisations (Command, Control and Discipline) Bill, 2023.
...(Interruptions)...

it TYE A} (JTSTRRIT) : W%, #_71 Uah Wise i e &
it STIRT R0 TR, Y AR IR T HRarsy|

MR. CHAIRMAN: Let me tell you.... (Interruptions )... Hon. Defence Minister is known
all over the world and in India as the Defence Minister of Bharat. ...(Interruptions)..
Therefore, he hails from Uttar Pradesh is fine, but people in Rajasthan, including me,
love and respect him as much as others do. Yes, Shri Pramod Tiwari.

#it yHie fart: W), 98 A1 ofud! $9 SaRdl & oIy 9gd-d9gd g=dars, *| &
SR RHY S R 91 b fog sme fan, Sl e iR @R
fornl...(agm)...

: Expunged as ordered by the Chair.
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it AUTIT: ST Sl & 91 &1 $8 IR B

2 gHIg forar): 9), g9 99 3R YRT 9 I8 I DI YA B 81 & fob AR e
BT 2, S9flU 315 S8 WX I 81 SIY| 39 a1 9™ dred 8, dfe I T8l argdl
.(FFIF)... TR, R AR UR =1 81 S, ol TSI PHUT BT, 3FAAT 9 A el B
RIS BN 32 B

7t SR T : R, MY AR IR =i 781 8 § 72
MR. CHAIRMAN: Nothing will go on record. ... (Interruptions)...
o SRR [
(At this stage, some hon. Members left the Chamber.)
MR. CHAIRMAN: Shri Rajnath Singh to move a motion for consideration of the Inter-
services Organisations (Command, Control and Disoipline) Bill, 2023.
GOVERNMENT BILLS

The Inter-Services Organisations (Command, Control and Discipline) Bill, 2023

e w3t (sht wrorn RiR): sexvitg wvaf wEled, # Ut sl | "The Inter-
services Organisations (Command, Control and Discipline) Bill, 2023~ CARCIBRIR]
el & d1e Y@ b [Ty T8T SuRRRAT g3l g

FHYRT 1S, § IRId HRATE

{5 [ BB, RTTDI 9] [T ARFH, 1950, FAT AR, 1950 3R
AT AT, 1957 AR BIT &, ST SIRTHT I1Y & 311R 374+ Sl & fded
& fTU U=l HAM b 37l WaT PR X2 & I SAA el 8, P ey H IFR-1
WIS & A HHISR T HHS IMBER BT HIRH B & (ol 3R IHA el AT
NN favl BT Iudy HRdTe! f[A89T® IR, dlh FHT §RT YR WY H, =R

S

** Not recorded.
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JUTIfT AeIed, o fd A & fafed 81 8 fb adwm 5 <t afeas aRkfRfaai
AR AW 8, IAD] & § & §U BAR] ATI311 BT AIRh BT 954 3MaeTh |
YT AR Bl AIRD PR DI e | & I8 9 orn 1 g1 /ARl H d'aR
SArg e 891 A1V 3iR ¢ A1 81 A1 8% sfeue™ i 891 Tnfav] g9 |+
qiftsd IR Bl SIS BRI [ H ISl I AN 98 T, 599 [del BT I3 I52Y
B! 21 A8 & 9 dEaR drerd 3IR SfeITS FaeR Bl Yeg Y & I A T
g 91 AT T 81 A 99T gRT 39 9 IR fouR a9 & 91€ 39 uiRd fohar
2l

AT AYTafT H8Iey, 519 A Bl I WA & 9 UR I dadT &, dl I89d
DI AR F FTAR I 31U 3G 9gd IR I8 A Bl Sroxd I 8idl 51 § I8
AT g b Sl & Feg 3 WY I8! a1d Q1 ARE H AN Bl 81 BHRN A1 HeT
H3T Sl & Agcd H BHARI WRBR F I Bl YT H G187 ST X2 98 AR QR DIl
DI IE [HAT 51 WY B B U B 41 8, [ G2 {61 11 81 A8led, 39 fdd
P Al T | IIRT 89 & d15 1T 99T H Y97 fHam a1 81 "The Inter-services
Organisations (Command, Control and Discipline) Bill, 2023" I I8! YAl BT Teh
31EH 2T 21 399 el 1 S290 R A= Jell # 12T SIemas &1 78 URART &l
3R AT 1 21 I8 AT 1 8, Sl 8AR ATl &b 3R 7 R0 rcdfeard e
&R B, Sloth Yo YT I YESTTIHE & WU H I 37X Uhdl Bl W Bl Wi
AT Bl &1 SAMTY IfS SATATATEIAT DT DBlg YbRUT 3T 2, Al SHADI IR
fRTHROT BT T1fRT 3R @R FFRTHRT 8191 o1+ 3maedd ft 8IT 81 "The Inter-
services Organisations (Command, Control and Discipline) Bill, 2023" I& PIENE]
T & [ Sex-afqas iAo # fefifeer T91- waw & forw aRd arars &t
ST | HBId, I8 fel Udh U1 THarg=ie fohue &=+ § fAfead wu 9 9eg o,
ST BHR SR -GS AN H AJATHT DI WD w0 A AT DR

[T HEIGY, TH H Sl Il B, ISP AJIR dTe AR FT 8,
T 81 A1 Y |1 81, 941 iU R¥fded gae & gRT &1 T4 8 &l oY - BHRT
3T TS 1954 BT B, TIRDINT Tae 1954 BT B R (eI 74} Tae 1957 HT 81 1 &
TEd TR T 1 e AR XA &, Ie1 P AJAR ARI 1ot 7T Bl &1 59 Gae
& d8d PHISN-3I-A% AT IAhaR-g-wHrs g+ SRl a1 vefaffeg
Ty T TR 319+ & I & I9+el IR PR Ahd =, 379 ddb BT IJg Wfdwd gl
TEIGY, S8 Q%! RISt | FHIRId I+, Sil 370 16T H B % 2 &, S IR
fefafeer s a1 veffRefed utas &1 YT BR+ &1 ISR 19 I6 T F8i 21 U
TfaeT W $ex-AfdsT SRHTZOIe § WIfdd WY 9 ®s IR TIIN Wl 8l 3l
QT B 9, o9 fhdt sRice # Afi= Jfdast & Ti-d 3died 8Id © 3R 89 W
feRifert w1 vsfafefea v & forv Sex-wfdast iRHsoe § drRiRd
RIS Bl Ieh UNT AT JSH H 9199 9ol B aegahdl TSl 5l Ale I W
HRATS BT &, AT T STH! 37U+ We AT | AoHT gsdTl ol Ut fRafer &
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X1 U149 5 Pacl TIgH HogfaT BIdT &, dfcth $UH XMl &I TSR] & BRI
31 o ®T W T BT Bl 39 AfalR<h, I8 Fawn Y ot ® {6 &g IR U &
I & folU 3TTT-3TelT SITET Bl SIT SIATREIST Bl &, ST §RT 3T T-3TolT ok
oI 9T 1 399 Faiey 3% gferie Wrrfdd WU I fhdt &l 31ftre, fhdl & &1
BT 7, FoTd g aey fa=ifat UeT g &1

[T A8IGy, STy A4 $ex-afdus IS oIe & dHiex-39-d1% AT
P -39-HHTS & foIv I9d SMATZOe ¥ fefifeer & 991 X9+ & oIy tah
TGl Tae 9131 ST R8T 21 3fcT: 311, 94T IR QIRBRT I 7Yy bR A
3 o Us SINCH & IR H "The Inter-services Organisations (Command,
Control and Discipline) Bill, 2023" &1 $TU¢ fhaT 7T 81 I el TR 94T & 3<%
YIRS Us SAlgcd Bl YHIC BT FUIfT Heied, $9d 91 af I8 o
YT Bl B, T I 319+ SiFFTgoei # 9YTdl dHrs, dheld iR fefifee o
HHT 3R I TAR T 19 DI AR A a1 A1l H A bl I8 faeard faam
TS g [ I8 f9e AR & 9= GaRI &1 faen H v HId &1 geer |ifdd g

AT Gy #EIed, § Madh! GFjHﬁ I "The Inter-services Organisations
(Command, Control and Discipline) Bill, 2023" {38 IR faFR B &1 YT Bl
ERCRICIC

The question was proposed.

MR. CHAIRMAN: | now call upon the Members whose names have been received for
participation in the discussion. Dr. Sasmit Patra.

DR. SASMIT PATRA (Odisha): Sir, Shri Sujeet Kumar would be speaking from our
Party. He is number two; he would take all the time. | had given a correction slip also.

MR. CHAIRMAN: Okay. Shri Sujeet Kumar.
DR. SASMIT PATRA: Thank you, Sir.

SHRI SUJEET KUMAR (Odisha): Thank you, Sir, for your indulgence. Sir, this is an
extremely important Bill as far as our security and territorial integrity are concerned.
The Biju Janata Dal has always been with the Government when it came to India's
security. So, we support this Bill.

Sir, the hon. Minister has already explained the rationale behind the Bill.
Currently, personnel of the three Services, namely, Army, Navy and Air Force, are
governed by their respective Service Acts. The Army personnel are governed by the

45



46

[RAJYA SABHA]

Army Act, 1950, the Navy personnel are governed by the Navy Act, 1957 and the Air
Force personnel are governed by the Air Force Act, 1950. When these three Acts
came into force, personnel of these services were largely serving in their respective
organizations. But, of late, we have seen many inter-service organizations, like the
Andaman & Nicobar Island Command, training institutes such as National Defence
College, National Defence Academy, the Strategic Forces Command or the Defence
Space Agency. Now, only an officer of the same service can initiate disciplinary
proceedings over the personnel of that service. This directly impacts the command,
control and discipline of the personnel serving in the Inter-Services Organizations, in
short, the ISO, because the Commander-in-Chief or the Officer-in-Command has no
disciplinary authority over personnel of the other two organizations, irrespective of
whether they are serving in the ISO or not. So, there is lack of disciplinary authority.
Also, anyone accused of a crime has to be sent back, to the parent organization to
which that personnel belongs, for any disciplinary action or administrative
proceedings. Now, this is time-consuming and this has financial implications for our
nation. And, if the case is such that there are multiple accused belonging to different
organizations, namely, Army, Navy and Air Force, for the same set of offences, then,
it becomes more complicated because then everyone has to be sent back to their
respective parent departments for disciplinary proceedings.

[THE VICE-CHAIRMAN (SHRIMATI P.T. USHA), in the Chair.]

Now, Madam, this Bill will have many tangible benefits because, as | said, it will
increase efficiency, it would increase discipline in the inter-service establishments, it
will be less time-consuming to initiate judicial proceedings or administrative actions
against the accused and it will also lead to expeditious disposal of cases because
now they won't have to be sent to their parent organizations; they can be tried by the
Commander-in-Chief or the Officer-in-Command of the I1SO. So, since they don't
have to be sent to their parent organizations, the cases can be disposed of
expeditiously. Therefore, Madam, we support this Bill.

Madam, while | speak on this Bill, | would also like to request the hon. Minister
to speak on the theaterisation plans, which has been on the table for a while now.
The idea of a theaterisation plan is to integrate the capabilities of our three Services.
Now, what is a theatre”? A theatre would have units from all the three services and
they would be operating under a Commander. The idea is that this unified body will be
able to better address the security of our country in a particular geography.
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Now, Madam, many military personnel have compared the move towards
theaterisation without any comprehensive security strategy to putting the " cart before
the horse" . These are not my words. | did some research and found this to be the
view of many military professionals. Some others are of the view that India is
geographically not suited for theaterisation and resources can be easily moved even
without the theatre command plan.

Finally, Madam, we already have a Tri-Service Command in the Andaman &
Nicobar Islands, but not much is known about the outcome of this and not much
analysis or report is available as to the performance or complexities of this Tri-Service
Command. So, | would request the hon. Minister to share his views. If it is in our
national interest, if it is confidential, | can totally understand and he may not share it,
but if it is not confidential and if he is willing to share it, then | would love to hear the
views of the hon. Minister. Thank you, Madam.

SHRI AYODHYA RAMI REDDY ALLA (Andhra Pradesh): | thank you, Madam, for
giving me the opportunity to speak on the Inter-Services Organisations (Command,
Control and Disciplinary) Bill, 2023. Today, we gather here to deliberate upon a
momentous piece of legislation that holds the promise of transforming our armed
forces and fortifying our nation's security. The Inter-Services Organisations
(Command, Control and Discipline) Bill, 2023, is not just a piece of legislation; it is a
testament to the power of unity and jointmanship among our armed forces. As we
stand at the cusp of establishing integrated or joint commands, this Bill emerges as a
guiding light, illuminating the path towards more coordinated, agile and efficient
armed forces. Let us take a moment to recognise the dedication and sacrifice of our
brave soldiers, sailors and airmen who safeguard our borders day and night,
undeterred by th-e challenges they face.

Now, | would like to dwell upon a few of the positive points of this Bill. This Bill
is to empower the Commander-in-Chief or Officer-in Command to exercise
disciplinary and administrative control over the service personnel under their
command, regardless of their service. This empowerment is not just a symbolic
gesture; it is a strategic move towards forging a cohesive force that operates
seamlessly and cohesively.

In extension, the Bill seeks to recognise and strengthen the existing Inter-
Services Organisations, such as the Andaman and Nicobar Command, the Defence
Space Agency and the NDA, by providing them the constitutional backing and the
authority to ensure effective command and control over the personnel serving in or
attached to them.
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Furthermore, the Central Government is empowered to constitute new Inter-
Services Organisations, each comprising personnel from, at least, two of the three
services, the Army, the Navy and the Air Force. This opens up avenues for greater
cooperation, coordination and synergy among our armed forces, ensuring that they
operate as a unified entity, responding swiftly and effectively to any threat that may
arise.

There is a provision in the Bill for Joint Services Command, which will operate
under the command of a Commander-in-Chief. This is a significant stride towards the
theaterisation plan of our armed forces, enabling integrated planning and joint
operations. As we witness, nations around the world adapting to the changing nature
of warfare, this move signifies our commitment to remain at the forefront of military
excellence.

Now, | have a few suggestions. As we lend our support to the Inter-Services
Organisations (Command, Control and Discipline) Bill, 2023, we have a few
suggestions to offer to the Union Government to consider. These suggestions aim to
further strengthen our defence capabilities and enhance the security of our nation.
First is the integration of the entire marine system. As we recognise the importance of
maritime response to neighbouring nations, it is crucial to integrate all aspects of the
marine system. This includes not only naval support but also marine merchants,
fisheries and trade capacities. A coordinating body at the apex level can assist in
seamless integration and cooperation among these sectors, fostering a holistic and
comprehensive approach to maritime security.

Also, in an era of evolving threats, it is imperative that our armed forces adapt
to the changed nature of warfare. Modern-day wars demand simultaneous operations
across land, sea and air requiring a well-coordinated multi-pronged strategy.The
incorporation of net-centric operations, information warfare, cyber attacks and the
consideration of nuclear overhang is vital to address security challenges effectively.

In conclusion, | stand before you to lend my wholehearted support to this
transformative legislation. Thank you, Madam.

THE VICE-CHAIRMAN (SHRII\/IATI P.T. USHA): Now, Dr. Ashok Bajpai; you have
ten minutes.

S1. 37T T (STR UKD : AT SUFHIEIE Sil, 3TI T 'R -1 S
(4, FRIFT 3R IR 489, 2023' R Sl &I AGAR <1, 59D oy
SIRCACENECENECIRGIN
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TEIGAT, § A & H31 Sil B 984TS <1 AT 6 J 37791 39 989 H I8
fSeT TR MU, Fifdh 3T T8 AT 91 DI TP To! Heall Maeydha ot 39 fawg =
g5 &A1 9 = 81 381 21 136 519 gARI 91 Q131 D1 BIAST Hgh w0 W B Bl
&, 912 98 Ul AT 81, arg 1 81 A7 A1 /A1 81, 59 <41 HAM & AR UH A1 HTH
B B, Al IH FHY ITP SR Blg 1l AEATHD AT SS[HD BIRATs ¥ D S,
HIIP 57 FIHT HHAST Bgldl STd! gl e F BIdT 8, S8l | g7a! YRR 8iell 3
31R FFIRIHT TR 1 77 (4% [l R B ATRTAATHD HIRATg BR Fbhdl 2|
g8 DS BHI TP AMA 3TcH 2fl 3R D [T TR-TR ST U1 I YA |
ST BIT 2T, STEl S [I%g BIg URITTdh I7 SRS HRATg Yaferd gl ol
SH BRATS H BIB] o] GHY AT AT, I8 BRATS BIHT He Il 81 STl off 3R a8
T 9 g W TE 81 uTch ol STET g WYeh HH HH IR I8 7, g8l u) ol Wl
HHIFSIT JATHIR BT AT AT IMHAR-59-HHIS BIAT AT, STP fo1v Wt =1 A-131F DY
3ST-37eT FCH b HUR DIl BT Y DS B BIdl ATl $Hd (oY IHD 419
T TferR A1 IRRAT To! 2| <ife 59 faeye & 999 & 91 I9d! I IARhAT
81 & oI Te 81 U, STal Ji91 HHTH U A1eF BT Bl o

TeH, TR MY W d1 g foh A - PR d U dXid I HHF bl
AR T AU BT &1 T81 o7l A1 A1 2, I A1 91 2 AR A1 [ A1 81 9.l 3 Al
IHTE Heled B 8, AT Th d8id | 981 HHA held Udh A1 BIdT 81 981 IR I8
BT faRY FY W AHT DI T8 fh 3R T81 BT HHITST SHAR ot J1 &I & al
g =1 A1 & ol FHART & fIog B HRATS BRI AT &1 SIT Al FT BT HHITST
JHIR B, 98 TIR B & fhd) AfTHRT & faog B dRATS HRIAT? $9F folv I8
Gram T o AN -TAT WIed 9917 STU1 9P olU U gex-dfddst e+ &l
TR HEGH Bl 1Ts 3R IHT & T8 2014 &b 918 59 WR (oI Yo g1l <AfhT TR
I ol fop 599 Tt Sl 9 K halesd &, S 994 faaR fhar 9u, gaa) 3™
oI ST By, IR I halced | X o1 & 918 $AGT [afSrd g1eTor fohar a1, a1fe
s 3l VAT faftre gfe 7 81, T Ml Sie” & | 3fsd 8l U a9
L PHalesd & TR o9 & 918 iH] A8l & TeT-THR 717 &R foaR & 918 I8
AT AT, T AT AT fh 3R 399 AR &1 Dl FdRAT 971 8 Al BRI 911 § U
SR IR R B A BT 8% &HdT Sd~ 8111 3% 71 H 1 I8 eI
3R H Py ATATATRIAT BRI & ol dechlel A [d%g HRATg 8l Ahl| 3HT b
g BIT AT fh A2 SMEUAT 81 U1 UsIV &1, sfead fferdt srde # o ofiel i=ireti &
NIRRT TH AT B HRA & AR A fSHa rhsH! H Wl d TP A1 HH HRd &
S TP | SHM-MDIER, STEl WYt HHM B Hcl 7, gal I Hl -1 A187 &
HHI 3R IABRI BT B 3R d DI TSTS! B & TN DI ATATATIAT B & al
s o7 T81 & HHIRST bR & IR 31l I Big b el ol I I8 T HHH
& fHAT BRI HHART & fT6g Bis FRATS BN b | T ST [oIU SHDH] I
3! forgd & I1 39 BRI B forad U, STE1 9 9 o1V &1 SAh 91, TP oH 1 Hishar
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Ferdl oY, b el 39 DM 1 g9l [dei BIdT o1 g9y U ggd giaamRd
o foram 11 16§99 X &1 BIg Sex-\idds WIS 4| I91 €t ¥ ay 2023

ge f4ege 39 Aa H ol a1 21 H A9 g o 9 fagye & qikd 819 & 919
AT 1 AfradT iR TRIfaferl # Toft SMeeft, STeImas 3resT 81, Bt 99y A a9
P 3R -84, SI1 BI B A f B! gad gRfll 89 ST € fb gaR) 9910
3ITST AT 1 WA Wg A1 H AT ST &1 D! S, D! IR 3R
ITH! RS TRH BT AT AT ABT A &, Al SHRT BHAM bold Wi Ia1 81
3ree] Bl 3R BHRI &l Fadl Sl 9 Y1y &, I7H b 3re! el &I, Sl gas!
Jarett & forg ff Th et SN B Id| U 59 fAtyd & SMavIdhdl TS|
5 AR ANT I8 W & Aol & [ I8 SATSC [AJS HHS I Bl (42T H By Had
Bl HdT 8, offdhT AT BIg HeT 81 8, Tdhy T8l IIH1 WY Ueh-Arel ey JTuRe
BT &, Uh-A1Y BIH BRIl o, 981 D DAl IR B AT BIIH (AT T Fep,
B T B ST6! 98a% /A8 el b, sAdb folv 39 fIdad ot nasadmdr us!|
ST SdTee RPRiex HAfe | Pis 49 T8l gl Bletifh A iR MR # oIl
JY Uh-FTT BT BT & 3R TH &l HHITST ABaR BT & IR a8 HHIfST
IR T A131 & SR IRAT IR HHATRAT BT bl HRAT 2, dI Ub axid I
IEI SATSC HHIS IAD! BT 7, Sl 2RI HHIS DI ST T I8 I9Y [degret 1]
g, NT®! 89 39 faes & wU 9 J8f o1 &1 had A=l & & 781, Ifewd Rifaferd
& T At STei-STel U Harsll § g9Y Jdg 8 8, 99 WX hRdls B Bl AfThR
399 AU & 918 BHR HHIFST AR Bl ST HHIfST AR Uh IR 1fradr)
BT AfS a8 |1 BT 81T, A1 ISR b | -1 &1 BIg HHifST bR 81 81,
Sl BHIE Dold B ¥ YBR A QIR BN, 4T 3R Ga-I ATl & Sl IRefdl
3N €, 9 W S99 BH NP & Tol a1l ISR 3R S WX & ATBRT &
HHINST SMBER B, Sl I (495G FRMTAATHD BIRdlg B Fbil| I8 [qagh
I8 A -FHSTHR 11 AT 81 I8 agdl YraaRe fagare &1 399 e daeh qre |
AR Alha gell, AR i W g0 iR ggd AN o, S 98 999 d6
fIefad 810 21, [ U= 9ga ART U491 @9 BIa1 A1, 98 W1 997 - 39 99 W) &%
TNb A foaR B & 91 I8 fA9T® o g1 911 #4 381 {6 IR IWhalesd &l I
1 TS B, IR judicial purview H TRI&TOT fhAT TRAT © fh $9H!T judicial sanctity &IT 8,
qTfh 34 Y BIs AIST 1 81, S =1y Tfehar & fausid 811 591 IR Aol & &9 §
IGHR 39 [A89TH DI M BT B a1 T 21 H 396 folf YRT IRAR B AR A &
A &1 H3] Sl Dl 9Tg a1 a18dl § Sl 98 o) ARRId AR 9gd Bl aegD
fI8I® B 9ed & AH AU 2 39 [A9ud & IR 81 I 4R 91 & S&TdT 9,
DHRIGRIAT TS HT 3R H FHIAT g b TR H 91 Ueh o1 IR IQIT| 3T 3T
9 48 IR qietl BT Hib] [T, IHD 1Y U] 9gd-95d g=udra|
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SHRI G.K. VASAN (Tamil Nadu): Madam, it is a very important and much-needed
Bill brought before the House by the hon. Defence Minister at the right time. |
congratulate the hon. Minister for the same. This particular Bill empowers our Army
for better coordination and cooperation to achieve their final goals. In this Bill, many
laws have been amended and many laws, which are not necessary, have been taken
away. Working together as a unit is very important in the three Forces, and this Bill
has achieved this objective. This Bill seeks to empower the Commander-in-Chief or
the Officer-in-Command of an Inter-services Organisation to exercise disciplinary or
administrative control over the service personnel under his command. There are
three-four aspects in this. One is the Inter-services Organisation. The second is the
control of Inter-services Organisations. The third is the other Forces under the Central
Government. Number four is the Commander-in-Chief, who will be vested with all
disciplinary and administrative powers. The next one is the Commanding Officer. The
Bill provides for a Commanding Officer who will be in command of a unit, ship or
establishment. The Officer will also perform duties assigned by the Commander-in-
Chief or the Officer-in-Command of the Inter-services Organisation. This is the crux
of the Bill. Everybody has talked about it in detail. | will conclude by saying this.
Regarding indiscipline, which has to be corrected, the Minister has been very
categorical in bringing this Bill. And | am sure this will stop indiscipline and bring more
unity. This is a milestone for our defence sector. With this, | support this Bill. Thank
you very much, Madam.

LT. GEN. (DR.) D.P. VATS (RETD.) (Haryana): Thank you very much, Madam, for
permitting me to speak on such an important Bill. First | thank the hon. Defence

Minister and our T¥T HETE AT, GRAIP I 1 AT FHRIT Bl STl & 3R IHD! UTelcd
g1 I8 9gd RN need of the hour &I | wish & A= & oy BAR UIfSTeT &
3T TSt A1 I81 B, i TR 9gd R 8, 596 IR H H 915 4 {57
BT Ueh d1 ST 2, SI¥T Toh AR A Yd & axhrall 1 9o fh I8 Uab enabling Act B

-- The Inter-services Organisations (Command, Control and Discipline) Bill. Inter-

services organizations S Andaman and Nicobar Command, Space Agency,
strategic forces, National Defence Academy, National Defence College 3R U dgd
il ?{fﬁf_&mﬂq %, which are being commanded by an officer of the rank of Lieutenant
General. These are tri-service institutions. IR S ITH GT@RJWH, T T8l ® -
SRt urad Us vefiiRe e ureasd| iR feRifeem oik gefifgfca urar &
SHP! ghidefae) T8 Bkt 81 TR B 3R Wl Tae 1950 & & 3R -ad Uae 1957
BT 81 319 fHar Naval personnel Eﬁ, ST URCS %\’, try BT B %I'Q for any offence, he

has to be attached to a Naval Unit. There is a provision that an officer cannot be
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punished by the other services or officers or organisations. The personnel have to be
moved out to Naval Units or Air Force Units or Army Units for disciplinary purposes

which consume time. S9! ST urf%ri%m“r E\r, IO T Y I H IEHY B W 3T
Hhd Tl I T AaR B W A BT 8 AR AT H SHHIHD A Hl i B
FHHATSH Pl enable BT & oIy ITd! 39 a1 & gRT I IRETIRIG € AU 19 81 39
fe T GRT maturely deliberate AT AT B1 ST WA HAT TAT; Chiefs of Staff
Committee DT 3T Iuice= fhaT TaT; b fSha W iST HHET BT 3HRT Usic o=
fopar T BN S B & Judge Advocate Generals, Tl TR W, ECIRE IR
T & Judge Advocate Generals, SIRGIN legal luminaries %, i I9d 91g BAR
legal luminaries 3 A ?R}[ refer fopaT 71T 3IR L|’>|$"|("1h| .%Hdnhl framing of the language
and all legal aspects were considered under the supervision of the Ministry of Law and
Justice. 319 IE T URUF I Bl golid PHAR St = @8, within constraints, | would
like to say on the need for theatre command. Theatre command basically Jos qRR-2
H 0 om smRer @ global policing Il $hIH Hdl 2l They have many four-star
Generals commanding the theatre command 3R five-star Generals ¥ gl Pacific
Command, African Command, European Command, g7 ‘Cﬁ dos U Sh] global
policing T UdRIq g and their economy permits them to move the forces all over the
world. Threat perception UHT & fh =19 7 Y fgex HAISH 91 81 I7dh YT I Ui
FHHATSH & 3R ITPT western command is facing us. T8l A& SART FdTd §, A4 TP
ar g strategy defensive &1 8l It is to defend the territories of India. AR ST &H
<1 B Uirdl gIHID UTaR & 3R Hial il B dHiS § g9 a1 ol 4 31 93
I8 €, AT 2030 b IT 2027 T BH AT I sl SHIFMT 81 STRIT We have a very

big sea line to defend. In Asia Pacific, we have a role. We are member of Quad also.

In these situations, we may also have to follow the steps which the super-powers
have. Therefore, we should not look in a very limited way towards our territories also.
It has also been brought out that the Government, with specific notifications, though
we are not creating a theatre command just now, is enabling it. It is certainly a
platform for the constitution because it will be a decision of the Ministry of Finance
and the Cabinet Committee on Security. If they notify it, certainly, a theatre command
can be constituted. In the same way, for other paramilitary forces, standing orders
are there. When war comes, then BSF, CRPF, Coast Guards, etc. will come under
the command of their respective Armed Forces. As far as discipline is concerned, the
Central Government can very well notify it. With this notification, they become part of
theatre command also. In totality, it is an enabling Act. As | was mentioning, 317X g4

fully prepared 81T, Al 1962 ¥ T4 & BT FHRT bitter experience el BIdTl 37d AR
IS fRHTeIT & el IR Eﬁﬂ %, Sdh plateau Pl overlook BY B! % IR grex
NS 31U|‘i'1|3\r|2|~1 &IRT ggd 3w~ XA d1 %IK’TFQ%I We are fully prepared. We
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are a nuclear-powered nation and we need to grow. For that growth, we need to
strategize with proper prior planning. Then, we have to exert our might. You can say
that we have a policy of an iron first in a velvet glove. If you are not strong, then,
people will not acknowledge your might. Though we want peace in the world --

TYIT PSHBH -- HIGI il BT ART 8, AR IFD [l §H AThddR BIF1 TSI 3R IH
dTehd & oY, enabling Bills BT I8 ST & b A Vae IhR a9(a H 31U 3iR BN
&1 fefifee™ g, g AR Hoidd 81l Thank you very much for giving me time. |
support this Bill.

SHRI V. VIJAYASAI REDDY (Andhra Pradesh): Vice-Chairperson, Madam, | thank
you for giving me this opportunity. On behalf of my Party and my leader, Y.S. Jagan
Mohan Reddy Garu, | rise to support this Bill. We support this Bill. This Bill seeks to
rectify crucial blockages in the Inter-services Organisations and hence we support
this Bill. | would like to make three suggestions to the hon. Defence Minister on the
overall military reforms in this regard.

Madam, the first point is low defence spending. India was the third largest
spender in absolute monetary terms after the US and China. China's economy is a
very large economy and it implies that it spends about 3.5 times over India. In
absolute terms, India spends about 77 billion US dollars but in terms of percentage of
GDP, it works out to be 2.66 per cent whereas China's spending on this as a
percentage of its GDP is only 1.74 per cent. However, in absolute monetary terms, it
is 293 U.S. billion dollars. Where is 293" and where is '77'? So, the comparative
figures may give a different indication. However, there is a necessity to increase the
military spending which | request the hon. Minister to kindly look into.

Madam, the Ministry has a share of Central Government expenditure. The
share of Ministry in Central Government expenditure in 2016-17 was 17.8 per cent
which has declined to 13.2 per cent in 2023-24. In fact, a suggestion has been made
by the Committee on Defence, the Ministry of Defence should be allocated, at least, a
minimum of 3 per cent of GDP to ensure adequate preparedness of the armed forces.
Madam, | request the hon. Defence Minister to kindly look into the issue and ensure
that the minimum amount of 3 per cent of GDP is allocated to the Ministry in the
interest of the nation.

The second point, which | would like to bring to the notice of the hon. Defence
Minister, is high number of vacancies. As per the Government data available with me,
there are about 1.55 lakh unfilled positions across the three forces. The Army
accounts for the maximum of 1.36 lakh vacancies followed by Navy of 12,500
vacancies and Air Force, 7,000 vacancies. | request the hon. Defence Minister to
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kindly look into the vacancies and address the issue by giving a renewed thrust to the
recruitment in mission mode.

The third point, which | would like to bring to the notice of hon. Defence
Minister, is absence of National Security Strategy which has long impeded tri-service
integration. This is a very important issue. Most of the global players, be it U.S.,
China, U.K., France, all developed countries, including Japan, have the formal
National Security Strategy or policy. | request the hon. Defence Minister to clarify the
status of N.S.S. in the country and steps being taken towards it. Thank you very
much, Madam. We support this Bill.

DR. M. THAMBIDURAI (Tamil Nadu): Madam, | support the Bill introduced by hon.
Defence Minister, Raj Nath Singhji. While introducing the Bill, he spoke about the
policy of the present Government, especially, under the leadership of hon. Prime
Minister, Modiji and also Raj Nath Singhji, how they are strengthening the Army and
modernizing it. At the same time, what are the reforms required, in that respect only,
he has brought the Inter-services Organisations (Command, Control and Discipline)
Bill, 2023 which seeks empowerment of the Commander-in-Chief or the Officer-in
Command of Inter-services Organisations with all disciplinary and administrative
powers in respect of service personnel in or attached to such organizations. This is a
very important thing which he has brought in.

First of all, Madam, when we are discussing about the defence department,
we are also discussing about security. About Indian security, not only the Army is
strengthened, border security is also more important. For example, if you take Tamil
Nadu, Katchatheevu issue is there. As one of our hon. colleagues spoke about the
marine security, when fishermen are going, how the Navy is protecting them and
also, other Navy, that is, Sri Lankan Navy, how they treat our fishermen.
Katchatheevu is part of our Indian territory, still, it is under the control of Sri Lanka
because at that time, during Shrimati Indira Gandhi period, it was given to Sri Lanka
unceremoniously but it was not passed and approved by the Parliament. If you are
giving any territory to any other country, it has to be approved by the Parliament.
Still, it is not yet approved. Madam, in this regard, our former Chief Minister, Madam
Jayalalithaaji, went to the Supreme Court and put a case that this Katchatheevu is
part of our Indian territory and because of it, the Navy can also use that area and save
our Tamil Nadu fishermen. It is a kind of way to give protection not only to the country
but also to our Tamil Nadu fishermen community. The Defence Minister must come
forward to see that somehow Katchatheevu, once again, comes into our territory.
We are requesting that it has to be done. For a long time, we are demanding this
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issue. It is very, very important to solve this issue of Tamil Nadu fishermen. Also, the
Tamil Nadu fishermen are taken away by the Sri Lankan Navy. They are shooting our
fishermen. | do not know as to what our Navy is doing. Sometimes they are rescued
but sometimes they are not. Instead, all Tamil Nadu fishermen have been put in the
Sri Lankan prisons. We are going on requesting our hon. Prime Minister to release
them. But, after the NDA Government has come to power, we have seen that our
hon. Prime Minister took a lot of steps to free our fishermen from Sri Lanka. We are
appreciating that. We are not denying that. At the same time, for security reasons,
especially, for the defence reasons, now, you are bringing so many reforms and |
appreciate that as disciplinary things are very, very important. At the same time,
defence area is also important for the country. In that respect, | request our hon.
Defence Minister to fulfill the Tamil Nadu's long pending demand of bringing back
Katchatheevu as part of our Indian territory. That is my request. In that respect, | am
supporting this Bill. Thank you very much.

SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh): Thank you, Madam,
for giving me this opportunity. With the Inter-services Organisations (Command,
Control and Discipline) Bill, 2023, the Government intends to bring the officers
belonging to various services of defence establishment, that is, Air Force, Navy and
Army who are serving in an Inter-services Organization under Commander-in-Chief or
the Officer-in-Command under single Act so that while serving under the
Commander-in-Chief or the Officer-in-Command, if any disciplinary issue arises, it
can be dealt accordingly without referring the matter to the respective Service for
taking appropriate action under the relevant Act, that is, Air Force Act, 1950, the Army
Act, 1950 and the Navy Act, 1957.

The Bill is basically is an enabling legislation, which empowers the Heads of the
Inter-services Organisations to service effective command, control and discipline on
all personnel of regular Air Force, Army and Navy and to persons of other forces as
notified by the Central Government, who are serving in or attached to an Inter-
services Organisation, without amending the respective Acts.

[Mr. Chairman in the Chair.]

Sir, over the period of time, military operations become more complex and inter-
dependent because the global security landscape has evolved in such a manner. The
emergence of asymmetric threats, cyber warfare, and the need for joint operations
demand greater coordination, communication, and seamless integration among the
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different branches of the Armed Forces. The Inter-services Organisations
(Command, Control & Discipline) Bill, 2023 is essential under these circumstances.

Everybody knows what happened during Mumbai terror attack. Due to
systematic coordination between varied security forces, the threat was handled in
such a coordinated manner that the perpetrators were forced to run for shelter and
they took shelter in neighbouring countries.

This Bill acknowledges the requirement for a unified approach to command,
control and discipline within the Armed Forces by establishing a precise and uniform
mechanism across all ISOs. By granting the Commander-in-Chief and Officer-in-
Command of ISOs, the authority to exercise disciplinary and administrative powers,
regardless of the specific service the personnel belongs to, the Bill fosters a sense of
unity and collective responsibility.

This Bill would have a direct impact on command, control and discipline of
Inter-services organizations like Andaman and Nicobar Command or Defence Space
Agency, and joint training establishment like National Defence Academy or National
Defence College.The Commander- in-Chief or Officer-in-Command of such inter-
services organisations are not empowered to exercise disciplinary or administrative
powers over the personnel belonging to other services. In view of this, Sir, this Bill is
very much needed. | congratulate the hon. Defence Minister. In view of this, |
welcome and support the Bill. Thank you, Sir.

MR. CHAIRMAN: Shri Sujeet Kumar. He wants to make...

SHRI SUJEET KUMAR : Thank you for allowing me another 30 seconds, though | have
already spoken on this Bill. ¥, § AYBR Pl & dT<1 & ol 99T <l g The entire
nation knows about the aggression of China in the Indo-Tibet border, not India-China
border. i AR, TSl TR 1962 & d1&, BH ANT I bl Yg-0I$ SId1d & U 3R &4
JITST T b A1 3R ¥ 3G el oY EI@ gl Definitely, these are compliments and
commendation on behalf of the House to the hon. Defence Minister. Secondly, |
would like to salute the work of Border Roads Organisation (BRO). Sir, | have interest
in strategic issues and | have been to Pangong Lake, Daulat Beg Oldi (DBO) and
Bumla Pass near Tawang in Arunachal Pradesh. The kind of roads we have today in
our border areas is to be seen to be believed. WX, &4 ST 10 AT U8l °IF &
SIS FAR o A S8 984 YT 9| Really, the BRO has done such a stupendous
and stellar work and for this also, | would like to commend the hon. Defence Minister.
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MR. CHAIRMAN: Hon. Members, | happened to be from Sainik School, Chittorgarh
and | keep on meeting several three-star Generals and Admirals. There is upbeat
mood. The hon. Raksha Mantri's contribution is so impactful, so massive, making the
nation proud and | am so glad, you took time again and reflected on this. Now Shri
Kamakhya Prasad Tasa.

#il BT JAIE AR (1) : FHURT HBld, MU 931 59 [ R die &1 Sl
xR fear 8, 39& foTU omust g=udrgl #§ "The Inter-services Organisations
(Command, Control and Discipline) Bill, 2023" IR dIe1 Y81 § 3R $HP FUIC H WS

gl

TeIed, § i Rae &l /31, 87 o1 {8 Si &l g=gars o § {6 9 I8 S
"The Inter-services Organisations (Command, Control and Discipline) Bill"" <Y g,
& o7 7 9gd faH1 9 |ra i ¥2 2 31R 319 a1<Td 3 I8 (9l 3777 2| 3fRd e ur1sH
AR, = AT St & TIEH 4, 84 Al & GHM IR dos H 961 ol had
gifeifca | 81 81, dfch 3T Aged H, WaIR A8s H 3i-Nda urgd fHfRex,
T AIGT ST & <R H I8 99 981 & 3R I9H 3 REd o1 it &1 9 U
EESESIINERGIR

TR, B AN M & b 3T & <18H & 299 9 fohd daex § o uRad+
3T B, I8 AXIB-1T 81 BF I ST & fob AR ddl Uap fehRia Hie # &< g,
<IfhT 319 T8 TS ATHRIT Ale § W) M} § 8 faftr= w93 & &4 I8 <q &1 fira
&1 21 WISITE &1 Sl UIve 7, I8 UINe fhUe g3 © 3R 39 UIRe & fhye 8 & 918
T Afdast 7 - gaRe R, A4t g ffors # S dremid 2, I8 dTaie 984 gras gl
2, I8 Wl B4 <@ &l e 21 2139 & 299 | fuex HAiS &1 4l ST Ry oY, 98
HHIS 34T IR H Bl I8T 2, I8 W 89 9@ T &

AR, H fehg BHCT 4 Yad gY <l [ fShd Aaex H, f[a9rT § S aRqa
3T 2, IT [HI TIZH I AT § I SI1G] 2| I8 'JATAMHR AR 914 Bl Sl
RN &, 59 2RI Bl aRAd H WUIIRT $HRA §Y, T8 (AATSd 81, 95 8l I1 dIY &,
g8 S oISl o) T & SR T Afdast &, I RGN, JdY ik fAfordt & <
IR T ©, S4BT RTa-T 9a™ BT b1 fhar a1 8, 596 forv § e 920 Sif Y
ggaTe ool gl § o 81 § & IHi BRIST § U (<81 AT dieHd 81 & 918 I8
fSHRTT ATe W SIThRYT AT # ST 81 o &7 937 off fafi= fifer &, IfmR &5
dIeld &, B3 SN dId] &, I8 IId § BRI WY H WU il 51 I8 Sl "The Inter-
services Organisations (Command, Control and Discipline) Bill" 3T &, SUH
discipline & IR H {9 <1 § b I8t discipline g1 B 1 Inter-services Organisations
H BT Sl dTeTHdT 8, S9! 910 WG+ & forv ST faet &1 yaeq far = 8, & I8
HEAT AT & 6 I8 1 feq & 21T 31 a1 721 &, <fds <fiFl e &1 wwrfea
HYh T T 21 S I BHTS 8, M 6 $HIR WRINT AR SIET 93, sad! )
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AR DI T 2| INae & #3A Sf 71 37 ST Reared # q_1 a1t & fom g
T8l d& "R YRT' &) 919 2, f$ha & 8 a1 vk w81 a1 faferd 7 8,
fShd Haex H gqd! (61 7TAT 81 I8 9gd 3131 (6T 11 &, Hifd I8 AHM il
H ) 9 3T 81 S IBT 81 freTdr 2, S 91 3117 &, oifch 3R eof uTgd fAfeex
T AR IRT BT S concept T=T 2T, SAB! f$hg AfFReR oy MU g1 I
3Rt & i 597 Bifthsd & § S =T

R, H 7@ a1 ¢ 6 AP Tpdl ™ BT Wl qael &l 15 21 WplelT ers9 A
A Tpol BT SN [Ga7 © 3R Wed § g9@! W1 98 Bl Sl el Bl TS ¢,
WWﬁ?ﬁﬁBﬂGﬁﬁWéﬂTélwmﬁfrom very early stage?vﬁ“ﬁaﬁ
3T & HUR ARAT Y 8171 3t faf¥rT e 9 T & iR <l Bl fhar ST RET &
- W?ﬂwglsﬂﬁﬂﬁinter-service organization a%zrﬁﬁwﬂﬁaw%,mﬁ
ﬁﬂq_\’:lﬁ\_ﬂ@él WStatement of Objects and Reasons HERIRGIREIRSIE
$el 8 {5 A & 99 § 7T & SR S ¥R 8, I8 97 B1...(FHT B ',
BIIST ¥ Inter-Service Organization BT ST AFRIBT %\', m afasg § 3?175[ dqlld
3MUT 3IR I foea # w9 g fAford wrd § wuiaRd & Sme - v 991 faeard 2|
ggrdrg |

MR. CHAIRMAN: Shri Raj Nath Singh to reply to the discussion.

St JTorT g 991 9uTafa Aeiey, 99 g § 59 e & AT e ot
Goild HHAR ST, 11 YTeAT ITHT VST SATAT S, ST L3720 Frorudt Sit, 47 Sft, &, aras
ST, of. SR (S1.) S1. 9. g (Rer.) Sft, st 9. fasraars Y81 oft, <1 .9 .qd gy s
3R BRI J™ATE I 51l Dl g=gaTs o1 aredl gl H 7] SHIelY 98718 91 drgdl
£ o5 T8t g @il 7 981 W 39 faa &1 wwed= fovan &, o€ S oo Y e Jmaea @
o, S8+ 4 gra AT & &1 H 3191 91 I | U, Sl I Goild AR Sl P §I]T
DI IS T, 37D G H HEA1 AT IBI theaterisation & e H FART faIFR ST
=T8T 21 H WHSIAT § P theaterisation Y ST Heolde & 3R 9 4y H 314l $©
HET premature BN, ofdh ST H Tx oMeawd &A1 dedl g fo Il
theaterisation gﬁ?ﬂ %, a S HINI S Udc %\r, Udh HTMHTY notification & gINT, Uch \HMHTY
RS & §RI, S BARI theatre command BRI, I WR Jg AT BT - H I8
SIECINECSIICIER IR

TR AT TH) @ T STt ¥ Maritime system AR agencies & close
coordination @1 ITd Bl FUTYT HEISY, § 3TUP HIETH | AT AIART BT ATEd]
éﬁf?m maritime interest‘{ﬁﬂ?%’ﬁ protected %\', mwwﬁwﬁrﬁm
B DI DI MMALIHAT 781 21 H Jg |l IR HA1 18 § (b &9 &R IR &
warfare & ol GRI ARE A IR & 3R TART &1 I8 IR SR IR T & S
BT 2l
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I8l IR AR Vg1 9189 7 $B 3R 91 del ol I8 low defence-spending,
vacancies in armed forces 3R National Security Strategy & 9N § Hal gl FHTT
ABIGY, H Ugel W B8 gl g 3iR R A H 37U+l a1 Bl JBT R Q11 Wl a1 g
HIRT ! GRETT AR ATH-FAHAT D1 & b [org &9 iy Famesi o1 fhdt 4l yR ol
DI BHI Te1 M <3, dict H He1 gredl g [ fora foxiy dared Suae &, 396
AT BURT S eRAIE 8, S €RAIC Bl achieve BRA & foIU g1 A1EHT & Iidid
Bl 89 AR B PN 3B 2l 3 to 4 per cent ofGDPEﬁGﬁaﬁﬁW?ﬁ%,ﬁ
FHSIAT § o SH@ DI AMATIHAT a1 81 3 to 4 per cent of GDP &1 I, ATl
th_ﬁ ars per cent, 6 per cent of GDP 0 BRI 97 B security & ﬁvl(’, defence & 1%'1'({
< fohdT ST FehdT %\rl Vacancies @1 9T STHT - DI Ud continuous process %\' I
9 HHY AR Ui IeT ¥e! 81 STl dd National Security Strategy T HdTel %\', EXS
ejer § H HET P AT HIAT ATEdT g 1 National Security Strategy & Hae # I
appropriate level UX WWW?E\T BT 81 BT B

3.00P.M.

YR YBI Sl BIBIeRid Tl giF! a1y oY, a8 Iyl d& §9 -8l uls g,
ifh 59 IR fheTeldl B ol Vel 81 Heled, ¥l g¥ Sl 7 $© a1 S+ dre! &l
oI [9e1 1 JuIe A1 fhar &, e foy | 576 g=are o1 aredl g1 g8 i [heRH
Eﬁmﬁﬂﬂw—&‘%\'%ﬁ?the island handed over to Sri Lanka be brought back &b IR H
9 HET 81 "Tamil Nadu system should be started by Sri Lanka', srsiﬂ QW PV Ul Bl
g1 4 39 A § AR WS DI I8 I AT b SR 1 IR fheRA &l
GReTT 31X fodl B Jef & forg W e 8 3R 891 BN, §9R] -d1 39 efte A &
0 P BT Bl

JHTNT ARG, STal &b aRMAR BT U9 &, A1 SHGT WHy FHT & ATAR
WFIT?%FIT%IW%ﬂﬂﬁ\?ﬁ?f%%mmconventionalﬁ?%'w%,ﬂ'%ﬁ
SISl d Hedd HefRd BIdT ST Y81 B 31 : IS MaTIHhdT & b 89 AN & FHT
ST Y Teiorst 31 I §, ST A1 B & [T SARY |11, are a8 1M 81, Adt
81, TR BN 8, # d8ax HRiffeAed 8F1 a2y, 8k dravd a1 a1fayl 34t 91d
BT AT | IGPR WWWﬁWW%%WWﬁ%persmnelWﬁ
TR B &, Rifh 39 dF1 & e 9 2 98 ge afdas iR 9947 &l
§ AT g {5 I8 JIRMTSoIe a9 ST & 918, I8 UdT U9 81 S & 91§ 8HRT $eX
ST JMIFTS oI IR d8a¥ d¥ih A BTH B TH |

FHIIRT FEIGT, H A&T B I8 I A BT ATedl § 14 I8 a1 wfET
ST, e faurT & axer faaReEfs o1, @ S8 W f$T #Hdt 7 39 f9d & ga
BIBIRRIG I 8, 3109 H ST Whde A & & S99 Reds fhar g iR el
el 9 e &1 ® fh 30 e & g1 91 fooeft Sdeners & wiRd o sim=m =nfeul
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3 wrergran € o v ugelt R gan 7, od fft R ot 7 Repdis frar e for g
&1 fendt srsie & uTRd fobar SITgl # w4l A1 e ! g=ydTe o1 dredl §
o5 I 7 fonel) Qe & 39 faat 1 Q=T w9l ¢ 32 §1 =4 St Y e iR &,
I R BART Sl & @ISC &, 4 4§ 59 981 & A W1 8l W, RBH Uh
continuous T &, T8 Tl &1 I8 81 H G DI ATLIRT BT A8l § 1 ford-
7 gpR & R B STeoxd 8101, 89 Ie Aad d X il T A1 Aawii o
39 90 & SR 30 AR =ueh Y &, § ITd1 YA: 3M9R Fth HRAT ared] g
AT QUG Ao, 9 39 Uit W faEargded MR &b Bl g (b I eI
9 91 & HUR 37U fIaR <h DR BT AR [T, I8 -9gd g=ara|

MR. CHAIRMAN: The question is:

That the Bill to empower the Commander-in-Chief or the Officer-in Command
of Inter-services Organisations in respect of service personnel who are subject to the
Air Force Act, 1950, the Army Act, 1950 and the Navy Act, 1957, who are serving
under or attached to his command for the maintenance of discipline and proper
discharge of their duties, and for matters connected therewith or incidental thereto,
as passed by Lok Sabha, be taken into consideration.

The motion was adopted.

MR. CHAIRMAN: We shall now take up Clause-by-Clause consideration of the Bill.

Clauses 2 to 15 were added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.

MR. CHAIRMAN: Now, Shri Rajnath Singh to move that the Bill be passed.

it It fig: ARGy, | IR HRarg
P fagrae o1 aRa far sl
The question was put and the motion was adopted.

MR. CHAIRMAN: Now Shri Dharmendra Pradhan to move a motion for consideration
of the Indian Institutes of Management (Amendment) Bill, 2023.
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The Indian Institutes of Management (Amendment) Bill, 2023

THE MINISTER OF EDUCATION; AND THE MINISTER OF SKILL DEVELOPMENT
AND ENTREPRENEURSHIP (SHRI DHARMENDRA PRADHAN): Sir, | move:

"That the Bill further to amend the Indian Institutes of Management Act, 2017,
as passed by Lok Sabha, be taken into consideration."

The question was proposed.

MR. CHAIRMAN: | now call upon the Members whose names have been received for
participation in the discussion. Dr. Amar Patnaik.

DR. AMAR PATNAIK (Odisha): Mr. Chairman, Sir, first of all, | would like to welcome
the introduction of this Bill. This was necessary considering the fact that the Original
Act of 2017 had basically tried to give academic autonomy to all the lIMs.

[The Vice-Chairman (Shri Ghanshyam Tiwari) in the Chair.]

The IIMs have been perceived to be institutes of pre-eminent and national importance
in our country and in fact, in some ways, across the globe. They had very high
rankings. Some of the IIMs featured in the top 50. The current Bill, which has been
brought in, essentially has two parts. One part is to upgrade the National Institute of
Industrial Engineering in Mumbai into an Indian Institute of Management, Mumbai. |
support this particular upgradation, but at the same time, | could probably
recommend to the hon. Minister if, instead of only looking at public sector institutes, if
it is possible to also upgrade some other institutes of importance in States with private
participation or joint State and Central Government participation so that we would
have more number of institutes in the country and the management education
ecosystem will spread across the country and will not get limited to only State capitals
or in some cases important cities of the country. It is important that for rural people of
India, agro management, agro forestry management etc. should also be taken up in
management institutes and not necessarily only business management. This is the
inter-disciplinarity that India can actually bring in, which the foreign institutes of
management do not have. Now the second part, basically, consists of five important
amendments, and these amendments, | will refer to one-by-one. The first one is
relating to Section 10 of the Principal Act. Section 10 of the Principal Act states that
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the President of India shall be the Visitor of every institute. This is an insertion which
has been made and |, wholeheartedly, support this because all the Indian Institutes of
Technology which have equal amount of stature in the global arena, also have the
President as the Visitor. | think this was necessary. While this particular insertion is
welcome, | would also like to refer to the Insertion of 10 (a) (2) "The Visitor may
appoint one or more persons to review the work and progress of any institute, to hold
enquiries into affairs thereof and to report in such manner as the Visitor may direct."
Why has this come up? This has come up because the existing situation in the Indian
Institutes of Management, after the 2017 Act, which have given them complete
freedom, operational, financial, academic, all kinds of freedom, did not really
institutionalise the kind of protocols required to deserve that kind of autonomy. | will
refer to one of their very celebrated ex-Directors of [IM, Ahmedabad, Dr. Bakul
Dholakia. In an interview, he said, "The IIM Act -~ | am talking about the 2017 Act --
mandated an independent review of each institute every three years which was to be
conducted by eminent independent individuals who could objectively evaluate the
institute's overall performance. The IIM Act specifies that the review report must be
presented to the Board and, after its approval, should be placed in the public
domain." The idea is, the Director would be responsible to the Board and the Board
will be responsible to the public. The idea is that the Director would be responsible to
the Board and the Board would be responsible to the public; because, after all, many
of these lIMs are completely funded by the Government. There has to be some
amount of accountability. But, he himself states, ‘However, in the last six years, only
IM (Bangalore) has conducted such a review.” Therefore, | support insertion of 10A
(2) which says that the Visitor may appoint one or more persons to review the work
and progress. However, | would like to add a word of caution here. The word of
caution is: The review of work in progress should be in areas other than academic
and research-related matters; because, | think, there the interference should be
minimum, unless the person who is reviewing is also an expert in that particular
domain.

| believe, autonomy and accountability go hand-in-hand. If you want
autonomy, you also have to be accountable which was not happening and, therefore,
this Bill is welcome.

Inefficiency of the existing grievance redressal procedure and breakdown of the
governance structure in IIMs resulted in introduction of these amendments to the
original 2017 Act. However, as | said, while under-regulation is bad, over-regulation,
which might lead to interference, is far worse. So, | think, we have to be careful about
this. The history has, however, revealed — this is what Dr. Dholakia said — that
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Government’s intervention in the affairs of lIMs has been very minimal. This is really
welcome. | hope, this particular trend will continue, despite introduction of the Visitor
and a Committee to look after the affairs of reviewing their performance from time to
time.

Sir, | come to Section 16 of the principal Act which is proposed to be
amended. It is proposed to substitute Sub-Section (3). It says that the Director shall
be appointed out of the panel of names recommended by a Search-cum-Selection
Committee to be constituted by the Board consisting of X, Y and Z. The point here is
that such a procedure already exists. But, it is a kind of ‘inbreeding’ that was
happening. There was nobody from outside. Now, the Visitor will be able to appoint
somebody to the Search-cum-Selection Committee, which is welcome. | could again
give a suggestion to the hon. Minister, since he is present here, that this process
should not, however, be longer than the previous system. It should be seen whether
it is possible that some of the members from the existing Board could be designated
and act as the Search-and-Selection Committee and recommend a panel of names
to the hon. President who will do the selection, in which case the process may
become faster.

Sir, certain experts believe that [IMs are public institutions, answerable to the
people of India and the Bill will ensure that they do not turn into private fiefdoms.
This is what | explained just now. But, there is also a belief of unnecessary
interference. The Bill, however, precludes this possibility by ensuring that the
President will be at the helm of affairs while directing any kind of inquiry. Earlier, the
inquiry used to be ordered by the Board itself into its affairs which is, definitely, a
conflict of interest. So, | think, the amendments are, more or less, in order. The only
thing | would now hope is this. In 2009-10, IIM (Ahmedabad) ranked 11" in the
Financial Times Rankings for one year programmes and 41%' in the Economist
Rankings for 2-year programmes. However, its current rankings have declined to 51°
in Financial Times Rankings. It came down from 11" to 51! And, 41% ranking has
come down to 99" in the Economist Rankings !

With these changes and with the kind of affirmative intervention into the
scheme of things, under the direction of the hon. Minister, | am sure, the rankings
and ecosystem will improve. However, it is extremely important that the management
education should spread across the country. People who are, probably, not able to
learn in English, learn in local languages. Some kind of mechanism could be
developed in which [IMs would handhold some of these institutes at the State level
and give them courses in local language, so that management education knowledge
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would spread. And, this is required for all disciplines, not necessarily in business
management.

With these words, | support the Bill, commend the hon. Minister and also the
Government for bringing in these changes. Thank you so much, Sir.

S1. 3 AT (STR U<): SYFHEIE HBIGd, H 3MYHI 3R YT UreT Bl
ggdTE Hdl g b 39 Aeayul f9a o 931 die &1 HiwT f&am 781ey, 1961 § I8
Heqd a1 T o <2 B sriegawer iR Sadue 3t BIg-RId T & oy
SIST SRETIE 3% HISTe &1 HaTa (T SITY, TEH 991 & d8aR ¥oocd Ug
3R Q2T 1 3TEreh JATlel H HB T HY | I ¥ H 31 7SI §ReeyeH 3t HoHie
W%QTFQ é%ﬂﬂ?%‘cﬂfaﬁl?ﬁww% 315ch|e||c;3ﬁ?§%?ﬂ€%—cq‘daﬁtﬁ
HISHE, Haddll 915 H IR gRESSH 3% H-oiic 3R 9@y Y - Sf$IA
SRESE 3 AoHe, SAR, 8T SRECYE 3 AoHe, da@ s, §iedd
SRee[E 3T Hoic, $SR 3IR SRea SRecC 3 HHoiic, BIfsrars| 59 UHR
IR $Recyed 3R 9¢ 2 IR gt e B: Aot e ey 991¢ MUl fwd 70
Iyl § Q¥ H T B §RESYSH 9, olf A Hial Sff & {1 & q1e, 2014 &
d1e, |Id SRESTH 981N TV 3R 39 TSR S SRESTH Bl W4T 13 Bl 51 3
ST Ahd B b < & IR AT Yo H341, AR A1 Sff &1 Sl <21 B st
TSI JATIRI T HT Hhed &, 39 U Igd doil § B &I 8T T AR 3P 34
FEANT H AR A R1erm /21, S evfs gare Sff 399 Ush 3R gRece &
SSIThT HR ST B B

AEIGY, & <Te] SRTCIYC I SSREIC FOIANT, Jrg b T8 A<D
R & IR 399 QU & THI-TORIA AT # wt gfg &t 8, odfe s
SRESC | 99 $B BIF & F1A9S, TP SHDI e SHUICH DI oIl UTG 81 T, Al
Iz o feult 21 < urar ol 59 EReeye @t ¥ # &R SRecye & vl & 79
H AIST I 91 YEd! o1 b ST 99 811 & qrag[a 891 il A1 -1 {1 9y,
I8 8| (Aol SHeTy $9 f9d & A1 A TR §RECC 311 §SReAd SOl
DI 3T $1STT SRESYC 3ITh HASTHE BT TSIl [T ST &1 7, AT H [T Rl gl
g3l quf fawar & o A= Rien #30 Sit & g d I8 sRecye 984 37aT &
AT

AT HEIGY, 31TS1 g HIRd H <97 B iR b1 g4 fazg # R wme
UR TR ST 8, <1 84 JITeIehal & [ G2 H 372 HioTHe §RCeYed 8l 3R Ih
BT & HAETH W 8 <90 P fegawer &l 1 <1 319 7 hael 'T' vy, afed 6
3R ' FCT & 39 YR & 9gd IR SRS &, Sl 3 HoliRgel bl &
AT I H W ARG AR 30 A-oR 97 X2 8, ST 9 I fgd=en ol 9¢H &
oy &M o) 3T E1 7EIeY, 39 SR & o1y 2022-23 & oY 65 FRIS 30T &
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goTe fagT 17 271 918 § $UH 80 BRIS BUY 9 9 & A1eH I R feu o1 <2 1 I8
PHael Uh IR P fofU {1 SI7 T 21 317 a9 § §37h! A dhdl ol g

H AR AT S W U SR RGBT 184 § (b 89 gl HIoRie &b ga
32 SRCSCH 1 ¥2 8, B9 51! dfaed & & forg ot oras | I w1 goimd
2| SIST RT3l oISl 8 & H 9gd ARI HiecTH Flfed T Bl BI HR IE]
2 3R I gRETH DI ST & HIH A, TS DI HieaH Aled B &b ATEIH
Igd 31T WY BNl 1 AR Aoric & foram MR Reeed €, ok 3 R Sewiiet
IT N9 SSIeT § A9 T Bl Uleaq &, S0 HTgers Alfed T & foIv &1 B, d
T3l o1 & b HSINT S [ehedd Bl 79d HR o [ofQ 3R S Dl WY < & oIy
IE 984 37T Hidl &1 IR AIfd &1 IHhdl 5l

IS, JATST g I 3MMaeIS 8 [ &4 39 BAl Bl do FolTd I1U R I
ST ¥ AU oY, IAd oy 4.

SuHTede (31t T farsh): g9 Sff, I8 Teld WuRT 81 STd A 9 diel X8
81, 1 STeh 31 3T & §19 § 781 3191 A2 MY § SV

S1. 311 3ATer: SUGHIEdel Helad, H AT HA! Sl 1 ATHR Ach HRAT dATe< §
e I U 3R Ios Il SRESYC 91 I8 21 3ITST gI-1aT WX H R il 98 A &,
AT IS FHIS &, T4 9gd AN It Toiagfed 3IHER WIRA & ol S8l HRd
4 RIeT-<1&1 T80T B 8 MR AT WK T 149 R f2e # RN B I8 B

ISy, 39 9 & "1 | i1 FAR Aoric & sReceu § - g fa # &
g WIS B, S SHART HaRT= 10 AT, IFHI 10 (V) ¥ Regie o < a1 g1 58
St fafstex 8, S99 9IS & I WX The President of India will be the Visitor of the
Institute. SHH JA@IECHE BT Sl TIBT B, SU YN dR8 § URER -1 147 8,
search-cum-selection committee Eﬁéﬂ H ST fh BIF- I 3T faculty members
forer a8, 3 A9oHc & Wb el Fahd 8, SHdT FH 99 ®xd Aol SITe
3R ST I9TH best possible BT, SADT 89 39 institute § STRINGEX 9117, faculty &
Y H G|

319 39 9T & U 81 9T & 918 9 GATH BT 379+ T allot B &1, TS
grant B BT T et ST, R e w0 9 I8 Uh 98a) sed s

RIS, 31T ol fob AR A3 o1 eI Sit 7 Y gam1 f& global ranking &
g9 AN ATeT fUss I &1 § A1 #3501 S § I R1g Bl {6 U IR 396 A1
ST B, STH! FARAT3Y TR faaR & 3R <1 | 59 folU 81 AHdT B, 98 B 37
3w © b Iég%ﬂlﬂ H BN Sl institutes &, B! ranking I ERCl ENIKIS|
A AT S =, A gHg 9o St 5 g2 g o IRaiaEst $f 9Rd S @1
WWWW%IWWWW%WmSUMteSWW
ARSI initial level TR HIRT & SII 32 oldel & ALRAH T, S1d A1 collaborate
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BN, RAIfP STDT T AT 919 § FHI T 579 AR global ranking &,
Al A 7 hacl ARG BT M I B, gleh T8 & g gU Sl AN B, d HIRA Bl
foa=n # WY uicriferea B¥1 3R HRA B 1efgaRel Bl HoIqd BT H Wl SHD] BIIS]
BITTI ST qﬁ—cﬁiﬁeﬁa %g??ﬂ_*f | ?HTQ'T?[, SEI ?{f%lﬂﬁia\_r[ CaRN Ud infrastructure ready
eI 31TST AT 98 AR institutes dual degree <4 &, FTHH ¥CSCH 8 THY I WX
Ugd © 3R $B 99 fIqel § Ugd §1 39 aRE 9 ICScH &l better exposure BIAT &
I8 BRI W I 8l §l Sid JAaeTst fagw H S, O SHBT $HD! 3iR”
BIIET BN H A1 HAT ST BT 39 J8aR [de1 & o g=are ol § 3R 39
BT 01 HY J FHAT BRATE |

ISuHTETe (2 g™ faarst): g=adTe SRrarel Sit| &7 A¥eI= ¥d die|

SHRI MASTHAN RAO BEEDA (Andhra Pradesh): Mr. Vice-Chairman, Sir, | thank you
for allowing me to speak on this important Bill. The Indian Institutes of Management
(IIMs) are Management Education and Research Institutes in India. They primarily
provide post-graduate, doctorate and executive education programmes as well as
certain other courses. Following the enactment of the Indian Institutes of
Management Act in 2017, the [IMs were designated as institutes of national
importance. The Indian Institutes of Management (Amendment) Bill, 2023, comes six
years after the IIM Act of 2017. The Amendment upgrades the National Institute of
Industrial Engineering (NITIE), Mumbai, to the Indian Institute of Management (IIM),
including it in the IIM network. The NITIE has encountered several hurdles as a result
of absence of any Act of Parliament for it. With this Amendment, there shall be further
seats available for management aspirants, which is a positive message for them.

The hon. President of India has been designated as the Visitor of each institute
under the Amendment. The presence of the Visitor shall give further strength to the
system and also a centralized system of designating persons to examine an institute’s
work, undertake investigations into its operations, and take necessary action
depending on the results. However, there are certain pressing issues regarding the
Bill which | would like to highlight. As per Section 10(2) (a) of the Amendment, the
President of India would be appointed as the 'Visitor' of all the IIMs. The 'Visitor' is
also endowed with the power to appoint one or two persons to assess the working
and functioning of [IMs and provide a report on the same. Can the Minister please
state the reasons and the need for appointing a Visitor to IIMs, given it directly leads
to curtailing of autonomy of such institutes? Can the hon. Minister also state as to
why the Visitor's prior approval is required in appointing or nominating people for the
said positions?
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Why has the autonomy of the [IMs being taken away? We should look at the
top B-Schools and how they function to ensure that our [IMs are able to compete at
the global stage. Institutions such as Harvard, Cambridge, Oxford or Berkeley are
being partially or sometimes fully funded by the Government depending on the
course, yet, they exercise a greater degree of autonomy.

Management is a course that needs specialists and institutional freedom. On
the first reading, it looks like that the Bill is taking back what the 2017 Amendment had
given to them. The Bill makes no mention of the exorbitantly high fees charged by the
premier institutes. The quality of education offered by the IIMs remains unmatched,
but it is still a dream for students from low-income households to get enrolled in such
courses. The MBA fees for top IIMs such as IIM Ahmedabad, IIM Bangalore and |IIM
Calcutta are the highest, ranging from Rs. 23 to 25 lakhs. While there are provisions
for scholarships offered by the Governments and different [IMs, many students do not
have the right guidance and coaching facilities in order to land on the merit list.

Can the hon. Minister clarify if any provision would be made regarding fee-
waivers for financially weaker strata of the society and whether the Ministry plans on
initiating coaching facilities aimed at preparing students for CATs from the weaker
sections of the society ?

The provisions of IIM Act of 2017 enabled the Board to launch an investigation
into an Institute if it failed to operate in compliance with the Act. Such investigations
were to be carried out by a retired High Court Judge.

SYAUTEIE (S g9ar farsh) : A9 GeR, HUAT AT DIy

SHRI MASTHAN RAO BEEDA: However, the Bill repeals all these provisions and
proposes a new inquiry mechanism. It grants the Visitor the ability to inquire. Can the
Minister state the reasons for doing away with Section 17 of the Act”? Can the Minister
also be pleased to explain the plan of action undertaken by the Visitor while
investigating such cases? Also, as per constitutional position, the presence of Visitor
equates to the presence to the Education Ministry in the process. How does the
presence of Government in such processes benefit the IIMs or its students?
...(Time-bell rings.)... One minute, Sir. While the move to include NITIE, Mumbai
under the ambit of IIMs has been widely appreciated, a few sections of the Bill tend to
undermine the functioning of |IMs, thereby having a negative impact on their
performances. | sincerely urge the hon. Minister of Education to address the concerns
raised above and provide explanations for them.
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With this, | support the Bill on behalf of YSR Congress Party and our hon. Chief
Minister, Shri Jagan Mohan Reddy Garu.

IUIUTHL (2 g9 faarst) : 21 S, 6. arg|

SHRI G.K. VASAN (Tamil Nadu): Sir, | congratulate the Minister for bringing this Bill
at an appropriate time. lIMs are proof that the Indian education system is at par with
top Business Schools around the world. Still, we understand that our ranking needs
to be improved and | am sure, this Bill would help improve our global ranking.

Sir, we feel proud that our country caters to the need of lakhs and lakhs of
students, not just in India but from all over the world, in higher education. This Bill
seeks to declare Indian Institutes of Management as Institutes of national importance
and regularize their functioning. The Bill designates the President of India as Visitor of
every institute covered by the Act. This is very respectable not only for the country but
also for students who come to India for studies from all over the world.

Then, Sir, appointment and removal of IIM Directors merit discipline and
transparency, which the Bill seeks to ensure, no doubt. The amendment Bill also says
that Visitor will have the power to appoint the Chairperson to the Board of Governors
of the institute. This is the right gesture. Then, | would like to ask the hon. Minister
about dissolution of the Board, which is very important. There the Visitor is not
involved. There should not be any controversy in the dissolution of the Board. If it
comes to the knowledge of the Visitor, then, it would be respectable. The Visitor will
also have the power to appoint the Chairperson to the Coordination Forum of the
institute, as per the Bill. To conclude, Sir, the need for top-class, uncompromised
education is the future for the well-being and growth of our young generation. This
Bill, | am sure, will further enhance the position of IIMs in the global rankings. Thank
you, Sir.

IUqHTEIE (S g™ fareh) : s Ghorciy 9THR, AT G U Shri
V. Vijayasai Reddy.

SHRI V. VIJAYASAI REDDY (Andhra Pradesh): Sir, | rise to support this Bill. It is a
very good Bill and we appreciate the hon. Minister of Education for bringing such a
good Bill. Sir, | wish to bring three points to the notice of the hon. Minister. The first
point that | would like to bring to the notice of the hon. Minister is reduced budgetary
support for lIMs. In the past seven years, seven new IIMs have been added and
created, taking the total number of IIMs in the country to 20. The Bill seeks to convert
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even the National Institute of Industrial Engineering, Mumbai to [IM, which should be
appreciated. However, there is an obvious mismatch between the increase in the
number of lIMs and decrease in budgetary support to them. In 2022,-23, initially, the
Budget Estimate was Rs. 654 crore while it was reduced subsequently, in the Revised
Estimate stage to Rs. 608 crore. In 2023-24, next year, the budgetary allocation for
lIMs was Rs. 300 crore, which is half of the earlier years. It is less than half of the
allocation for the previous financial years. | request the hon. Minister to ensure that
adequate budgetary support is given to all the 20 [IMs because the number has risen
to 20.

Sir, the next point that | wish to bring to the hon. Minister's notice is vacancies
in IIMs. In March, 2023, close to 500 posts remained vacant in all [IMs across the
country. These vacancies are concerning given that the sanctioned strength of [IMs
stands at 1,500. If, out of 1,500 posts, 500 posts are lying vacant, we can imagine the
situation that students of IIMs are in. It is even more concerning that 60 per cent of the
posts reserved for OBC and SC faculty members in IIMs remain vacant and that the
number is more than 80 in the case of posts reserved for ST. There is a need to
ensure that IIMs are adequately staffed so as to maintain the highest standards of
education. In this regard, | would like to make one suggestion to the hon. Minister. In
this regard, | would like to make one suggestion to the hon. Minister. Point No.5 (v)
of the Statement of Objects and Reasons of the Bill is to amend Section 29 of the Act
relating to "'Coordination Forum of the Institute”. My colleague, Dr. Amar Patnaik,
has also raised this point. In this regard, my suggestion would be to have a common
recruitment board, and this Coordination Forum of Institute, comprising all the
members of all 20 Institutes, can undertake the exercise of recruiting an adequate
number of professors for all [IMs and staff for supervisory functions. The last point
which | would like to bring to the notice of the hon. Minister is regarding domicile
quota. The domicile quota which is there in all the law schools is not prevalent in IIMs.
So, | request the hon. Minister to satisfy the local students and ensure that domicile
quota be fixed in respect of local students residing in that area. Thank you.

SUHHTEIE (37 g9 farsh): AR 87 gt agTe| U] A ST, 9.
GEIEN

DR. M. THAMBIDURAI (Tamil Nadu): | thank you, Mr. Vice-Chairman, Sir, for
allowing me to participate in the discussion on this Bill introduced by the hon.
Minister. This Amendment Bill seeks to further amend the Indian Institutes of
Management Act, 2017, and provide for upgrading the status of National Institute of
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Industrial Engineering, Mumbai, and also the Indian Institute of Management Act
declares certain institutes like Ahmedabad and Kolkata as Institutes of Excellence. |
welcome this. You know that education is a Concurrent Subject and the Centre has
every power to enact laws on this. There is no objection to it. At the same time, our
hon. Members, especially Shri V. Vijayasai Reddy, raised an issue that when you are
establishing this kind of institution, local students must be given admission. If you go
by merit, the purpose of establishing this kind of institution in different places like
Bangalore, Lucknow and other places is this. Hon. Prime Minister's ambition is to see
that local people also get benefited. That is what he is saying. Modiji's aim is to see
that local people must also be benefited by getting admission in such institutions.
That spirit must be there in the running of such institutions. That is what | am
requesting. Some Members have also raised a point that the autonomy of the
institution is taken away through this Bill. What is autonomy? When Government is
funding, the institute must be accountable to the Government or the Parliament or the
Assembly, whichever is giving funds. The accountability must be there. In the name of
autonomy, they cannot misuse it. Funds are allocated to these institutions. But what
is happening is that these institutions are charging very high fees. That is why poor
people are not able to join these institutions. More allocation must be given and the
Government must ensure that poor students also get admission in them. What is
'Institute of Excellence’ | could not understand. This is a concept to attract foreign
collaboration. But one dangerous thing is going on in that. Our friend mentioned
about Cambridge and Oxford. Some institutions may be good there, but if you see
the trend in western countries, especially in Europe, U.S.A. and other places, the
number of students is going down there. After completing the school education, they
are not interested in pursuing higher education. They go for some employment or
some distant education.

[MR. CHAIRMAN in the Chair.]

That is the situation there. The population is going down. Marriages are not taking
place, and the number of divorces is also rising there. So, the population in European
countries and the U.S.A. is going down. As a result, except a few institutions,
majority of institutions there have no students and Asian students are going there.
According to statistics, eight lakh Indian students go abroad, mainly to countries like
U.K., U.S.A., Germany and Australia. At the same time, we have attracted only
30,000 to 40,000 students from countries like Afghanistan and Nepal. In the name of
different rankings, western countries claim that the standard of higher education in
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Indian institutions is going down. We need to see whether there is some kind of
vested interests in the western countries who intend to belittle our institutions in the
name of various rankings. Using these rankings, they show their institutions at higher
rankings and, as a result, our students prefer going there. So, | think, some kinds of
vested interests are there. Therefore, when we talk about excellence of these
institutions, | think, the [IMs should collaborate with various other Indian institutions to
help them attain excellence. So, their standards can also be upgraded with the help
of these IIMs, and you have to see that without this kind of sharing of their knowledge
and experience for upgrading other institutions, there is no point in attaining
excellence. That is my point of view. Thank you, Sir.

SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh): Thank you, hon.
Chairman, Sir, for giving me this opportunity. The Indian Institutes of Management
Act, 2017/, itself was enacted with a view to declare certain Institutes of Management
to be institutions of national importance with a view to empower these institutions to
attain standards of global excellence in management, management research and
allied areas of knowledge.

The present Amendment Bill intends to bring some changes. The first welcome
provision is that the President of India shall be the Visitor of every Institute. Once the
President of India becomes the Visitor, he may appoint one or more persons to review
the work and progress of any Institute. There is no clarity about the persons to be
appointed, their eligibility criteria and other standards to be taken into consideration.
All these things have not been specified in this Bill. Then, the Bill states that the
services of the Director may be terminated by the Visitor, in such manner as may be
prescribed. Under what circumstances can the Director be terminated and what are
other conditions in this regards? There is a provision for an eminent person to be
nominated by the Visitor as the Chairperson. Likewise, regarding the appointment of
the Chairperson, the eligibility criteria and qualifications have not been specified in this
Bill.

Then, regarding Amendment to Section 39, the Bill states, 'the rules and bye-
laws of the National Institute of Industrial Engineering, Mumbai as in force immediately
before the commencement of the Indian Institutes of Management (Amendment) Act,
2023 shall continue to apply to the National Institute of Industrial Engineering, Mumbai
with necessary modifications and adaptations in so far as they are not inconsistent
with the provisions of this Act." Now, who are the persons competent to frame the
rules and the rules-framing power under this Bill has not been specified. The original
Act is also not clear on this aspect. Apart from that, the standards of the Indian
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Institutes of Management have to be improved. The faculty has to be improved. The
vacancies have to be filled up. Quality standards have to be developed and the
required strength, including the admissions with regard to local students, has also to
be taken into consideration as far as this Institute is concerned.

Finally, Sir, the Bill seeks to amend Section 29 which is relating to Coordination
Forum of the Institute. What are the functions of the Coordination Forum of the
Institute? How to distinguish the functions of the management with regard to the
Coordination Forum of the Institute? Whether the object of this Amendment Bill will
serve the purpose is also not clear. It has to be clarified. With these words, | welcome
and support the Bill. Thank you, Sir.

st ety gae: 9T A8ISy, SRy R YeAId Sil W o) hIhHG T Jdig
HHR ST b AT A 1 - 59 [ o1 §9 (a1 81 596 o1 | oma |4
BT MR The Bl gl THRT Sf, JATST MU 9 a1 W= = =i T a1 9 9IRd
B BT ATAR (AT &, §AD (oY T U5l H ATYHT AR YhHe Bl g

FHIILT ST, AT BT =2l &b AR UR § gI-<114 vl BT Ieei HRAT I
Hﬂﬁﬁsﬂm?ﬂcognizanoe ﬂﬂm%sﬁquﬁmﬁ%—m%lméﬂﬁw
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Jdc & T&d 7T 81 e & hR, sﬂfﬁ U degree awarding authority el %ﬁ,
SfTT 38! Uels & SURId Ul SHHT nomenclature PG diploma Tl 9 UHR &I
academic excellence & fo1T 2017 H 3@ Institute of National Importance I <o e
7 3R 98 30 € Uy, 3¢ forv 2017 # S Ude & Ui vt T 21| 31T <91 |
=1 BrerRd<l 3 20 IIMs T 4101 31 1 National Institute of Industrial Engineering,
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FHTIIT ST, ST U GavT Uet Wt 21 91 1 39 faway &1 WY recognize foarm 8
b STg 2017 W Tare 31T AT 3R S B: Tl 1 81 ¢ &, 1 319 S99 o1 gRea fehu
ST RS € 3R &I Y ST 8 &1 AT 1 S0 merit b IR H IBT 8 3R U1 &g Al
far 21 # /P minute details H 7 ST §U 3TADT T AT § [ 8T SHD! A
Aol § ITHSHE propose THAT Bl IR Y-S St ¥ el b AR <90 F (1T ff ST
2 T 97 &1 1IM a1 8 &1, oAb IT BT ST equivalent I7S AT I IST HET Told
T BT §9R <97 H IIT BT governance structure %\r, NIIT <hT governance structure 2l
AR T H STEM education & & T ISER &1 el &l TS B AR < H AT
ISERs & 3R I9dT a1 IgdFaR gl IMMSIMSUH Vae, 2017 ATST ST f4= 211 34
a9t & wi fafrex g €1 899 399 oriede # yuIe fhan © o Qngensed & WY U
g fafStex 811, I Aemied Irgufcr Aeiean & g

B9 QO JMeHT I8 AN W@ § 6 o g 9t fEl 7 @ 6 sHd
STINGER &I YRR, IHF HUR SN d1S AT TG94 g1 AT, 39 drs & JRaAT, I
Chairman of the Board, 39 §IS & HWY 3R SRRTER, I 99 WRHR] Fq™ 8H &
SURTT $9d! THTSIIfIc! TRPBR & A T8l 2l $AfTY Y MMealselsl § die &
oA, dIS & IIAT B FRYRE &R SRRaex a1 Fgfs & v& ufeear 2, It avs
IHD! Uh e UishdT AN ool hes SRECRN 1 8 3R |4 A ¢l 98 39
IR & 91 & {5 39 G9a! ThsHe Ufeged -1 381 899 91d] dod
ARSI, JAMgATECIST, UAATgeIST 3R IISERs & equivalent 3TTS3MSTH I 41
ffSTex AT, aTS AT Tawd & TIRHT, SIRGCR Bl FIgfh DI Ufhar 3R I W
disciplinary action, 3R STALIHT & Tl o DI THH B, TAH &9 Y41t fhar Bl

T 399 U IS fawy Ot yuist fham 81 59 |9 darfad &+ & v tah
AR IRENEISISIREEIN waﬁsﬁ%ﬁwaﬁmg@m 41 T person of eminence
B 3@ Fgfth SRR & Hlt, afew fafrer a3, ar gl wgiear s
IRBR Ul AT Fhdl 8, odfhT 39 IR fafdtex & kg 3311 399 89 dier-qic! 3
IHeHTH AT &

R, U 31 fawdi & dae H 21y o 2, RrTa! # et g 3 FiRwrs
HR T AR, RSP Hel 1 Bel 39 (95T BT U&7 3R fauer, SH1 s9S! 7= H o7 2
g1 3Ty Uee & gAR A=, o Axee <19 ST o 7 sHdT 99 fhar 8 8iR S9!
tﬂﬁ%ﬁ?ﬂ, &ﬂﬁr.ﬁwﬁ%@vﬂ#oﬂwwﬁwmél They raised a very

fundamental issue why you are getting into the autonomy area of institutions. | think

other Members have enlightened us about it in their speeches. | would like to clarify
that. He also raised a question why students from weaker sections are not getting
admission in IIMs. Good question. He also asked why vacancies for faculty members
are not filled to the desirable category. Vijayasai ji also mentioned that. | agree with

that. T8 B BRIT? B9 ST &1 HIFA © [P &1 Aol sG] el 81111 SMSIMSTH BT B

HRGET R N AT ITD] f6¥d THR & ANT 9T & 17 1M, I TR & vy
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21 B Ghd Bl T STP SRNTEY, IHH! Academic Council 3R IFHT S1F & fawg
BT IfhT T B TP constitutional requirement B, VI AR <3 Bl FadTH
LT H the Central Educational Institutions (Reservation in Admission) Act, 2006
2l ERl Yt BT existing Act 2l Reservation for students in Centrally Sponsored
Institutions, dg& Gﬂﬁiﬂw q IRt g ﬂﬁ, 3R accountability ?%"ﬂ, alIg qouT
SITQAT| 3R I 81 X A1 89 (5 qoil ? d dhedl b 89 A1 Wi s ©, 89 e
21 BRI 9191 & fob 31Ul ST academic excellence & o1 < 78 8, <ifdh
SISER governance Cil accountability SIEEERI] q@ffﬁl

ST e 4T 6 3ot ISt 9l B2 U8 3% Hod SRecye™ &) 99w 2
AR, AT JeI AU AGER AT &, WAfhT 3R AT [RT F& HIg[ I&dl, Al Uh
HEcaqul a7d UR 3l @i 81 il § 3fTaeh! SURRATT H $HHT record straight HRAT
AR G| S AN B AHINTS =TT B 91d Hed o, d By IR |iaem FHfar, e
ATRT SFSHY il BT A oid ¥&d 8, ¥ed ol 88 oYl S9d! a1 feomn =anfev fh
Higher Educational Institutions ) ‘Rﬂﬂ, Qﬁ, T 3R EIs ) Hﬁlf Nk SIXT 1T
AT economically weaker sections & folU JTRETUT A é‘l?fid?i‘\’iﬁ ¥ 2019 db IR
TE1 27l gae ", TR A} S 7 B! Heudl B iR 9 VIEiRIG et @
SCINE e Udh Udc AT - the Central Educational Institutions (Reservation in
Teachers' Cadre) Act, 2019. IGd I1g 31T IeX Hed 8 ¥8T 81 Usol I8 o foh
fear, ar fan, & &, @ 281 fan ariie =™ & ) B B Dis
constitutional Act supported UdJT TBf ftl Reg AR S P RER ST T
AT TS &1 IS QI AT aTed fal H AR SRS R AR 8111 H 19! ST
TTEdT § % I8 JMEensdl # o] 81 Y% 81 T B, UASMSE! # N Bl ¥ B, Wod
Iafadist § @ 81 38T 7, fh B Iy AN e $]d €, I8 ST a1d 2 31
SART J8T FHAT PR B ©, Al H SITGT 781 STl $ ST b AN FHTISTD =T DI
Tel AT &1 9P R H 89 HHI 3T T | 91 el

W, faoraarg XS S 9 K1 @xh @, 98 91t 81 This Amendment wil

strengthen the constitutional position through Parliament. You can ask questions as

to why you are not adhering to the Central Educational Institutions (Reservation in
Teachers' Cadre) Act, 2019. Now, they will be answerable. Previously, they were not
answerable. That was the reality. 3d 6 Hlel CACICESI STJHT AT, SH governance
&I, accountability I, Parliament & T answerability T Qﬁ?ﬂ g gadl, EQT%I'Q EXSl
IHSHE P! AT T

YT 7 BRST BT 91 BT 81 S IIM BT financial structure 8, SUH WRA IRBR &
I 6 BOIR BRI BYY BT SARCHT &l 37T |l ST a1 §+11 8, SHbh AR
HEFA 1 @18 41 IM I o1 aTe, fIRITdR I hice NMSIMEYHA o dTg, dl D]
g 3T WY SUSTT B Viability Gap Funding @1 &Ja=ell IM & 3iex g1 ot Rrd=n
due T, GEH! WRGR A f&IT 81 (IM 7T B BT I91U, 39T BN I dax 911,
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YT revenue generate Eﬁ, RIIP IIM DIl & FTEIH | 39T revenue generate
HRAT S| 1IM TE 3BT BR BT 2| ARBR Y [IM DI STSHell GG BR I8l © 3R 30
W BT S| e BT Dls 59 T8 o

AR S H IM B U ([42aa=11IdT &, Gob S1S AT g1 § 21 H 3T9eh! Feir
=TEd § o 31 RIR ST 1 HidhT f{refTl RETYR f4RIYer U financial district 21
BHR IR 1 T8 BOIR alumni IIM &1 & 31X 4,000 IITians BT 81 31T 2 & qgd AR
economic hotspot @1 SR IIM iR IITians & FSCH & ATEIH I Bl 81 F AN
<Y P TRG €| 31T IR T 91 DI 91 B! ST o 21 faea & e <9l & g0
YRA & U4 & fh 31 &R It IT WIfTg AR 9T M @iel @ R o i g T &H
9T 37T 1M BT JAFART ST, B U FST IM GAdHT =18d &l IM Bl academic
excellence ER‘CIWR’?%, academic autonomy ﬂﬂxﬂﬁ@, governance Pl accountability
T2, $Hfely EA S JHEHT DI Td AT U fohar 21 H \ee 9 ordel ol §
[EEEFSIEEEIRIIES N

MR. CHAIRMAN: The question is:
That the Bill further to amend the Indian Institutes of Management Act, 2017, as
passed by Lok Sabha, be taken into consideration.
The motion was adopted.

MR. CHAIRMAN: We shall now take up Clause-by-Clause consideration of the Bill.

Clauses 2 to 12 were added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.

MR. CHAIRMAN: Shri Dharmendra Pradhan to move that the Bill be passed.

i eRTs 99T ARG, H URd HRaAT g i
for 39 faerg® o1 wIRd fohar S|

The question was put and the motion was adopted.
4.00 P.M.

MR. CHAIRMAN: The most important thing is that the hon. Minister has clarified that
it is not at all taking away autonomy with the core sector. It is only generating
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accountability, transparency that was much needed in governance. This clarification
will clear many doubts. A great step !

Now, Combined discussion on the National Dental and the National Nursing
and Midwifery Commission Bills, 2023. Dr. Mansukh Mandaviya to move motion for
consideration of the following Bills; the National Dental Commission Bill, 2023; the
National Nursing and Midwifery Commission Bill, 2023.

®The National Dental Commission Bill, 2023
&

“The National Nursing and Midwifery Commission Bill, 2023

THE MINISTER OF HEALTH AND FAMILY WELFARE; AND THE MINISTER OF
CHEMICALS AND FERTILIZERS (DR. MANSUKH MANDAVIYA): Sir, | move:

"That the Bill to regulate the profession of dentistry in the country, to provide for
quality and affordable dental education, to make accessible high quality oral
healthcare and for matters connected therewith or incidental thereto, as passed by
Lok Sabha, be taken into consideration."

Sir, | also move:

"That the Bill to provide for regulation and maintenance of standards of education
and services by nursing and midwifery professionals, assessment of institutions,
maintenance of a National Register and State Registers and creation of a system to
improve access, research and development and adoption of latest scientific
advancement and for matters connected therewith or incidental thereto, as passed by
Lok Sabha, be taken into consideration."

The questions were proposed.

MR. CHAIRMAN: Motion moved. There is one Amendment by Dr. V. Sivadasan for
reference of the National Dental Commission Bill, 2023, as passed by Lok Sabha, to a
Select Committee of the Rajya Sabha. Member may move the Amendment at this
stage without any speech. Member absent; Amendment not moved. The motion for

€ Discussed together
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consideration of Bills are now open for discussion. | now call upon Members whose
names have been received for participation in the discussion. Dr. Sasmit Patra.

DR. SASMIT PATRA (Odisha): Thank you, hon. Chairman, Sir, for giving me this
opportunity. | understand that instead of eight minutes, now, it is four minutes. As
there are two Bills together, | would be quick. On behalf of my party, the Biju Janata
Dal and my leader hon. Chief Minister, Shri Naveen Patnaik, | stand to support the
National Dental Commission Bill, 2023.

[THE VICE-CHAIRMAN (SHRIMATI S. PHANGNON KONYAK) in the Chair. ]

And | also commend the hon. Minister, Shri Mandaviya, for bringing in this Bill.
It was long awaited and it is very necessary that today when we stand at the cusp that
the Dental Council of India is going and the National Dental Commission Bill is
coming, this would herald a new transformation in the area of dental health for 1.4
billion people and it truly is being the time and necessity. Since | have got only three or
four minutes and we have another speaker, | would be quick. Hon. Vice-Chairperson,
Madam, | would like to come to composition of the Commission on Clause 4 of this
Bill which talks about having a chairperson, 8 ex officio members and 24 part-time
members. | have a specific suggestion for the hon. Minister that while the Central
Government has included the Director General, Dental Services, as a member of the
Dental Advisory Council, it is necessary to include the Director General, Dental
Services as an ex officio member of the National Dental Commission as well. | hope
the hon. Minister would take it kindly and we will hope to include him also as an ex
officio member. This is a humble request before the hon. Minister. | would quickly like
to turn from the composition to something that has been done on Clause 11 of this Bill
which is the Dental Advisory Council. Madam, Dental Advisory Council is extremely
crucial because it heralds a new change today in the dimension and thinking of dental
health. Many times, the Dental Advisory Council, as we know, is going to be the
platform where the States and the Union Territories will put forth their views, their
concerns before the Commission which would help in shaping the overall agenda,
policy and strategy of dental health and dental support for this entire country. So, it is
an extremely welcome step and | support the same. |, therefore, come to a very
critical issue that has been flagged which is Clause 14 and Clause 15 which deals with
National Eligibility Entrance Test and National Exit Test for dental streams. That has
been clarified. This is a welcome step. There is continuity. | thank the hon. Minister
for ensuring continuity. Madam, through this clarification which | believe, hon.
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Minister will also give in his reply, thousands and lakhs of Indian students, would not
feel uncomfortable. Now that the Dental Council is going and Dental Commission is
coming, what are the steps and how will we go for examinations. If that clarification is
provided, it will help the students to feel more re-assured. Hon. Vice-Chairman,
Madam, | would like to come to Clause 16 of the Bill. There have been autonomous
boards that have been created. It is a very good step. There are three autonomous
boards, in fact, which have been created for this Commission. | would like to
specifically talk about the first one, that is, the Under-Graduate and Post-Graduate
Dental Education Board which would, primarily, focus and regulate dental education
at under-graduate and post-graduate level. Secondly, there is a Dental Assessment
and Rating Board which has, for the first time, come up to carry out inspections,
assess and rate the dental institutions and grant permissions, etc. The third one is the
Ethics and Dental Registration Board to regulate professional conduct, ensure ethics
and ensure that the dental profession is carried out along with a digital National
Register. | think, these are extremely good steps. Of course, Clauses 34, 35, 36 &
and 37 talk about recognition, withdrawal and de-recognition. Many such matters
have been taken up. | would not want to take more time talking about it. There are
live-registers. | have just got a minute more. | will just make a couple of suggestions
to the hon. Minister. He is a very forthcoming and a very bright Minister. He has been
taking this thing forward. | would just like to talk about a couple of challenges that
India faces today with respect to dental community and profession of dentistry. While
India may have achieved the recommended dentist-to-population ratio, it has come
at the cost of a massive privatization of dental education, uneven distribution of
colleges and questionable control over the quality of dental services. | think, that is
something, probably, this new Dental Commission and with the Dental Council being
scrapped, is going to be of help. Second, the undergraduate curriculum that forms
the framework of dental education was revised last by the Dental Council of India in
2007. It has been 15 years. | hope that the hon. Minister will have this opportunity now
with the new Commission to look at it. Finally, our dental students are presently
studying outdated clinical techniques. There are many new techniques that have
come in and the Dental Council of India, with all due respect to it, had not kept up
pace with the world, where dental techniques and dental surgeries and endodontics
and many such sciences have come together and really transformed the entire arena
of dentistry. Therefore, | am sure with this Dental Commission, these new waves of
dental dentistry and new waves of dental healthcare will be taken up, and, especially,
in under-graduate programmes, these revisions in the techniques and the curriculum
will help our students to go forward. Finally, hon. Madam Vice-Chairman, before |
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stop, | would like to only mention that India imports most of its dental equipments
from China, Switzerland and Israel and is the largest importer of dental equipment in
the world. Amongst the top three importers of dental equipments, India is at about
73,000 shipments followed by United States and Netherlands. (T/me -bell r/'ngs.) | will
just take 30 seconds and | close. In the 'Make in India' domain, | believe that the hon.
Minister will co-ordinate with innovation, start-ups and see that in the dental
healthcare framework also -- there are many start-ups that are coming up with new
technologies and equipment development -- they would be able to undertake that.

With these words, on behalf of the Biju Janata Dal and my leader, Shri Naveen
Patnaik, we support the Dental Commission Bill and we hope that it is going to
harness a new era of dental health. Thank you.

S1. Rihex $IR (ZATE Ucen) : SUHHTETE FBIGdT, AT IS & (eI dhedT 3TN
A9, 2023, ST AT W@RY H31 St RT A& H ol T 7, § IABT qAL
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A SRHR B WIS | 8T Bl S8l a6 2ed SHRTFR, gl bR s Bl 91
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&1 @ foel 7 faam 2, 1 98 A1 AR 7 A1 31 Ta BIC W A= U al
diSfias dearge de 3l o11s Afsdmd dias fay €1 S8l 96 R <= $F 1d &, al
X <% H IR o &1F H Yeb AYTYd fdehT gal &

eIy, 519 X1 fIeq HRMT 78MRY § =1 7T of, fI%9 & I9-93 <0 &)
DRIAT HBHR] < I8Te DR [T AT, T YRT [49a HRA BI 3R <37 8T 71 b $¢ 3Re
BT 7Y [ TR A BRIAT Bl BIg BT H AT WRBR AR T HFReR 1. 7
HiSIIAT Si Pl qeTg <1 A8 § b I HUA Yaeg= § WRA o b I8 F BRI
R BT YR &1 HRA 7 % HRIFT GR &1 Hrg T8l Irl, gie S <2 377 e
e RId I AT A, S9! Wl AT &1l S8+ 200 Al BRIS U dfRa-Te HRh
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IUGHI HeIedT, e H Sl 'Rd STd HHIRM fdet, 2023" UeT {61 T
g, § 39 W Ia1 AT § P 2020 § TR 3R HA HATGT 7 T g
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IR <a fafecasd I, 1948' &1 g HRAT B KT <0 fafhear manT
A8, 2023" 61 Y 1&g Ia Yurasil AR fbbrae! g Fafdedr Rien uam &R,
<9 WR ¥ 34 Faferear TR &1 A w1 ik |94 amRel & fog §a w@rey
SEHTE B! ATAHITHS ITALIT GHT2ad HRAT 51 RIS S [fhedT ST fagge,
2023" BT 1948 &b &d Ffhcdd JfATIT BT € BT & XIS A G9g ¥ U9 fhar 1ar
21 fa8Ie &1 3L Dental Council of India BT Y& BT 3R I S Faferear mamT
(NDC) I Udh el BIRUNT SHs & ©T § WINUT ST &, Sl 9% W J d
ferforeaas, e siik IeeRt & Tiderr & forg o ieR R 39 fdd &1 Sewd Hisgat
'Td fafecas  srefad, 1948 @1 HRAT BT §R HRAT 3R IAAM BT b IR
TAfrd el ! WA BT & folg NDC &1 2l 3R SIdRI 3 gig B 5

T HAT S AR Al 7 9 6 oy waeg & STadH Wk Bl U B &
I A I T TR A1, 2017 B BT B TR & H U shifl ol &1l Alal
WHR 7 AR FaR® efehivr iR Iz qurE diell Wy SHTd ddb Jgd

goI- R IR faar 81 v9.va.1., 2017 a9y w0 ¥ < WReY & Jgd $I Galferd
B dTell el AT i off, T U8l TRy |41 &85 H JoRaiarst o faar
oT| SMEROTY TEIT HAT S AR5 AlS] B RY TG WOl & T9Y I ur
SR S 32 21 98 fadgs W Maml o wRImeer ik 98- yortel & Jegd 9
U gYTat Rreprad fFaRor 73 g9 < fafdcar e & forw o v 81 a4 &1y
HRAT Bl 599 g4 99T Rreradal & @Rd aHens 8 geradl e gTdfife YRd &t
ATIH TIRLY SGYTS YOIl § S TRY Bl I[haR SULTT B STl &, I aaaT
AXDHR 7 gD HEcd Bl USATI 51 2019 I YB3 H, LT HAT Sil &b AT AR
PTIHH' H S TARY DI SGHTA U M T AT P 379+ S TR Bl T1IfFdhdn
S & ol UIcHfed &R & fIY TRBR & §RT Bg AISHIG IYw B T8 i oy
3fTde & WeH § JUIY Bl WRBR 7 WY 3R YRR BT HATTd Dl U8 33,238
PRI B adfed fhu o, ofdb 2023-24 & foIU AIE) TRER 7 9 86,175 RIS
SY I 91 {31 51 I8 3fded U & g7 Y Y irdet B Jom § T 159%
31fere Bl

ABISYT, Akl PR A Afsha Hrefia 3 fsar & ufeRemgs & wu |
TG 1. BT RATIAT BRI §Y RTE A hear e iS4, 2019" @ fa
gl GRBR & [AuRIe, THI.QH.). 5 9IRA H @R @I $I Ugd Bl 9@1 3R
T R # GaR R UR &A1 dbisd (BT 81 TARIRIE Bl IR, HUGHT AR
URGTRICT 1 BT & HE&I BT AHAT BHIAT G$T AT, S B q20DI & U.P.A. & ATHT &
SR 3R gaax 81 7Ts oYl TSt fagaa, 2023" &1 o1 <d farfdrcar @wre & &5
H FHTO S GRad AT B

YR & TR &7 H UL &3 Bl FSIfT B B 7l IRBR B Ufagdr,
RIS R & YT TP T H T 81 2022 DI gofe UK H AT o<
H3T, 3MeRoiT SN HT FaRHr it 5 ARG WWReT & SgHTd B g &
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forv faoy wu & g9 rdfed fhar 81 3¢ AR, S RIS ot AFRI®
Y BTIHH' BT IGIe 4l {1, Sl SRexcHe Fihadl Dl 24/7 Dl Wl Bl Gfaer
UG BT 5| & TeIfhc SauTet & &3 § GUR IR Je7T J41 /Il Sl &1 I8 JaTd
JMITISTS gl T8t fUBell U.P.A. & ARG A 3T 3MEH! & TR I Sl o o,
IE] AT ARBR TR /AT § GIR o o fo7g emar 1R v & 81 g1 Aia)
WHR A= wRi W= fSRieca aregqi 9 gRef¥ar @R Sfareas! & g o &
forT IR WRIRRG Bl g9 fafdcdal & IR IRVRER IR I IR BT
STl BYdh, TIATTST BT I3 BT bl ST Fhdl 1 U =1 AT St 6l
Ity R PR 3R U peret Rieprad Faror yoredl & Aress | & ferfdba
& a7 § 9 TSl BT FHI HRAT B

HEIET, § JATERUNY TR HA1, ST, HIGE HiSIAT St 3R ITD! Y-I S DI
qUTS <A1 AT8d §, i B3 SONICH, Sl &d JId™ ¥ IS U &, STd! $o AN
off| 31T 519 I7 fdeT e | Ut 81 S, a7 S9! Jil 6T 9T AHE 81 S,
S 7Y § ATYh! q8Ts 1 § 311X 3MUhT g=Iars bRl gl 3 H, U G dlel bl
37a¥R a1 59 oy g=dre &vd gU, H 99 el o1 qHel| ol g1 § 317y Hawt )
3ITUE BT § b 317 A1 59 fdet b1 qH &y, g -98d g=gdIs|

SHRI S NIRANJAN REDDY (Andhra Pradesh): Madam, Vice Chairperson, | rise to
support both the Bills, namely, the National Dental Commission Bill, 2023 and the
National Nursing and Midwifery Commission Bill, 2023. | may first speak on the
Nursing and Midwifery Commission Bill, 2023. The reason | support the Bill is because
the legislation, as | see is, both fluid and modern-looking. | say this because the
legislation looks ahead. It also looks across other enactments, when it is making
provisions under this Act. Madam, when | say it looks ahead, in Clause 10 specifically,
the Act requires the Commission, while conducting its affairs, to ensure that this
nursing industry would be subjected to cutting-edge technology and hybrid education
requirements. So, the Commission will now ensure that the curriculum have all this. It
also very importantly provides for certain soft skills development to be taken into
account. Now, this is very important, Madam, because in the modern age of artificial
intelligence, the kind of jobs, that can never be changed, are jobs like nursing and
midwifery because no artificial intelligence can do this. When we are looking at large
scale displacement, when you look at these kinds of jobs, these are the skills that
normally the legislations do not tend to look at. So, | would like to commend the
Government and the hon. Minister for bringing out a legislation that is so all
encompassing. When | say that it also looks across other laws, it provides in Clause
18 that it would align with the needs of National Health Programme and in one of the
clauses, Clause 10 (4), it provides for an interface with different medical fields to see
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what is the requirement of nursing staff and midwifery staff across various sectors.
So, this is, as | said, a very, very fluid Bill, the way the legislation ought to be. So |
would commend the Government. Now, | feel that this legislation might empower the
Commission and the Government to deal with the challenges that may be faced by
the country in terms of the staff requirements for nursing and midwifery. Madam,
firstly, India is now hub of medical tourism; potential is likely to grow tremendously.
Secondly, | find that even within India, there is a huge demand for nursing sector with
the requirements of medical infrastructure going up. So, the new Bill might enable
that this ecosystem is built in very quickly for ensuring that the requirements are taken
into account. Having said this about the Bill, there are two or three things that | may
want the Central Government to focus on. | find that the nursing sector is a little
skewed in terms of a few of the sectors being underserviced. For instance, in entire
North-East India, only two percent of nursing colleges which are there. Unlike in
engineering and medical courses where people will be able to travel far, a localised
nursing sector close by might help. The other concern that | wanted the hon. Minister
to kindly show some attention to is that while this is largely female dominated, it
seems that the leadership is skewed in favour of male leadership up till now shepherd
in this particular sector, | would request the hon. Minister to consider it. Madam, now
that | am concluding my speech, | just want to make two quick points on the Dental
Commission. This is taking inspiration from the Medical Commission Act, a very
salutary Bill, so we support it. In the working of Medical Commission, | have found
that there are two areas which may be considered by the Central Government. First,
we find that unlike nursing and medicine, in dental sector, India is now facing an over-
supply. We have now crossed the World Health Organisation requirement of 1 dentist
for 7,500 people... ... (Time-bell rings.)...

THE VICE-CHAIRMAN (SHRIMATI S. PHANGNON KONYAK): Please conclude.

SHRI' S NIRANJAN REDDY: Madam, | will take just one minute because there are two
Bills. There is the NITI Aayog recommendation. Madam, just give me thirty seconds, |
will conclude.

THE VICE-CHAIRMAN (SHRII\/IATI S. PHANGNON KONYAK): There are other
speakers.

SHRI S NIRANJAN REDDY: | need only thirty seconds for making two quick points.
There is NITI Aayog recommendation that a bridge course can be done so that some
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of these dentists can be trained to become the basic medical practitioners for
providing primary healthcare. The Government may consider it. Then, both in Medical
Council and in Dental Council, | find that the Dental Assessment and Rating Board,
which is equal to the Medical Assessment and Rating Board, the Government has
very importantly provided that these functions can be carried out by independent
accredited agencies. The National Medical Commission has not accredited any
agencies. | am suggesting that Commission will be able to focus on more important
issues if these accredited agencies can be quickly identified. They will carry out the
inspection. It can be supervised by the National Medical Commission or the Dental
Commission. | thank you, Madam and | support both the Bills. Thank you.

DR. M. THAMBIDURAI (Tamil Nadu): Thank you, Madam Vice-Chairman. We are
embarrassed to take two Bills together which have different aspects; but we have to
discuss it. Anyhow, the Chair has decided and we have to follow that. | am speaking
on these Bills. The Dental Council is separate. This is a very important subject, | want
to discuss. Madam, here the hon. Minister brought certain changes in the Council, |
welcome that. | am not objecting to that. Regarding establishment of a National
Dental Commission in place of Dental Council of India, | appreciate that. He has
correctly done it. But, my another point is, what we are not able to accept is single
national entrance examination. It is a State subject. Health is a State subject.
Education is in Concurrent List. In our State, Tamil Nadu, still we are not able to
accept the NEET examination because it is involving commercial activities. Instead of
all higher educational institutions, the NEET examination centres are flourishing.
Therefore, | raised this point at many levels, including in our Committees to say that
this kind of NEET coaching centres should be banned. The Government should come
forward and ban these. Otherwise, the syllabus we are having, as a result of the
National Education Policy, in terms of the school education, no student is attending
the schools. In the same way, now you are bringing national entrance examination;
then the students would go to the coaching centres only. There is an encroachment
upon the State-subjects also. Therefore, as far as the Tamil Nadu is concerned, our
AIADMK Party is not for NEET examination and we are also not for the single entrance
examination conducted by the Dental Council. We are objecting to these.

Secondly, | raised this issue with the hon. Minister that some Central bodies
like the Pharmacy Council are not allowing new institutions. Then the other option is
to move the court, the High Court or the Supreme Court. We have to go there. From
their directions only, we will be able to start. Why are these Councils not having
powers to allow new institutions? Our hon. Prime Minister wants establishment of
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more institutions and more medical colleges. In each district, he wants to establish
one medical college at least. His aim is that. Similarly, more nursing colleges also
should come up in India. That is Modiji’'s dream. When that is the case, why are these
kinds of Councils not allowing?

The same thing is about the Dental Council too. The Dental Council is not
permitting establishment of any new medical college. This is another problem.
Therefore, our Minister should consider these things to see that these Councils do not
usurp more powers. Even though the Central and the State Governments are
interested in starting new institutions, they are not cooperating. What sort of powers
they are having, we don’t know. (Time-bell rings.)

Madam, that is why, | said that by discussing the Bills together, we can’t
speak anything. Especially, nursing is an important subject. Madam, you are sitting in
the Chair. You are sitting like a mother! Nursing is not an industry but a service,
motherly service. Mother only can protect. God has given the power of patience to
you people. | request you not to press the bell. If you are pressing the bell, it means
you are asking me to sit down ! Therefore, | request you to be patient.

THE VICE-CHAIRMAN (SHRII\/IATI S. PHANGNON KONYAK): You have forty
seconds to conclude.

DR. M. THAMBIDURAI: Madam, nursing is a very important subject. Many Indians are
serving throughout the world. If you go to an American hospital, you may find nurses
from Kerala! That is their speciality. Human resource development is an asset for
India. Education is very important. Health sector is important. Agriculture too is
important. In these three major sectors, India can flourish. In other sectors, like China
encroaching our industrial space, etc., that kind of competition can be there.

Finally, | request the hon. Minister to let the new courses be there; the State
Governments should not allow starting of allied courses. Many people are applying,
but the States are keeping quiet. In Tamil Nadu, the Health Ministry is not allowing
any new course. Let the Central Government not interfere in our denial to allow such
new Courses.

THE VICE-CHAIRMAN (SHRIMATI S. PHANGNON KONYAK): Please conclude.

DR. M. THAMBIDURAI: With these words, | conclude. Thank you very much.
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SHRI G.K. VASAN (Tamil Nadu): Madam, | stand here to support both the Bills on
behalf of my Party. Firstly, when we talk about Nursing and Midwifery Commission Bill,
2023, naturally, we are bound to think of Covid-19. The service of nurses to the common
people of India is excellent. They have saved lakhs and lakhs of people in our country and
many have sacrificed their lives because of Covid-19. We have to be ever thankful to
them.

Madam, coming to the point, nursing and midwifery professionals in the country
are facing several challenges due to lack of educational qualifications. Furthermore, there
is an uneven distribution of nursing institutions and there is a gap in the quality of teachers
and nursing curriculum. These professionals have a lack of opportunity and that forces
them to migrate to different fields, to private sector. This has resulted in an acute
shortage of nursing staff. So, | kindly request the Minister that this has to be rectified.
This particular Bill, | well understand, Madam, proposes to remove the currently
governing Indian Nursing Council Act, 1947 and replace it with the National Nursing
and Midwifery Commission. The INC Act, | am sure will be responsible for ensuring
the educational standards, minimum entrance requirements prescribed in curriculum
for nursing courses. | am sure this will solve the problem and this particular Bill will
bring limelight to them. Coming to the National Dental Commission's Bill, the Bill aims
for registration to improve and revitalize the field of dentistry by repealing the Dentists
Act of 1948, dissolving the Dental Council of India. | will quickly complete, Madam. |
will just mention two points. One, the benefits, namely, promoting a uniform and
excellent dental education; two, fostering ethical and professional dental care; three,
encouraging innovation and research; four, fortifying dental education and practice.
At the same time, | would like to tell the hon. Minister about certain areas which
require further deliberation. Number one is representation and autonomy. The Bill
raises concerns regarding the significant empowerment of the Central Government
through its authority to appoint the Chairperson and ex-officio members of NDC.
Some worry is there that this heavy reliance of the Central Government for the
selection of all Commission Members could result in an undue concentration of power
and control in the hands of the Central Government. It has to be taken care of. There
are two more important points. One is feasibility and cost effectiveness which is very
important. Establishing a District Dental Commission when a National Medical
Commission already exists to oversee a branch of medical encourages a multi-
layered bureaucratic system, creating new Commission particularly during economic
downturn will have multiple challenges. | am sure the Minister will take care of this.
The last important point is, lack of attention to dental auxiliaries. The Dental Act, 1948
recognises two categories of auxiliaries, dental hygiene and dental mechanics.
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However, the present situation is unfortunate with only 6,605 auxiliaries in India
indicating neglect of these allied health professionals. The current Bill overlooks the
crucial role of dental auxiliaries and fails to provide adequate acknowledgement and
recognition of their role. With this, Madam, | am sure the Minister will do the needful
for this profession. With this, | support this Bill. Thank you very much.

SHRI BHUBANESWAR KALITA (Assam): Thank you very much, Madam Vice-
Chairman. | am very happy to see you in the Chair and | congratulate you. | rise to
support both the Bills, the National Dental Commission Bill, 2023 and the National
Nursing and Midwifery Commission Bill, 2023. While dealing with both the Bills, | will
first speak a few points on the National Dental Commission. At the outset, |
congratulate the Government, led by our Prime Minister, Shri Narendra Modi and also
congratulate the Health Minister, Dr. Mansukh Mandaviya and his team in the Health
Ministry for bringing revolutionary changes, very significant changes in the health care
system of this country. Madam, we have seen a lot of achievements and a lot of
change and transformation in the healthcare system of this country. | am not going to
count all of them as | will not have that much of time because | have to speak on the
Bill also, but | must congratulate him that the original Bill was brought in 1948 and,
after 75 years, this Bill has come. So, | congratulate the hon. Minister that he could
think about it. Before this, Sir, he had brought the National Medical Commission Bill in
2019, which was, again, brought after a long gap of the original legislation. So, |
congratulate the hon. Minister for taking both these initiatives and proposing to bring
changes in the healthcare system of our country.

| start with the National Dental Commission Bill. The Bill deals with
discrepancies and weaknesses in the original Act of 1948. The objectives of the Bill
are: To replace the 1948 Act; aims to improve, access high quality and affordable
dental education; ensure availability of dental professionals; provide services
throughout the country; conduct periodic and transparent assessment of dental
institutions; facilitate maintenance of national dental register and enforce high ethical
standards in all aspects of dental services. Madam, with these aims in view, the
Dental Council of India is proposed to be replaced with the National Dental
Commission.

The proposed National Dental Commission would be chaired by the Cabinet
Secretary and there will be ex-officio members, Presidents of three autonomous
Boards, Director-General of Health Services and Chief of the Centre for Dental and
Educational Research at AIIMS. Madam, it also includes part-time members. Here |
have to make some suggestions, because part-time members are, normally, taken
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from the fraternity. As you see, if the Commission is flooded with people from
fraternity alone, independent views do not come. So, in formation of the Commission,
it should be taken care that independent views also come from experienced persons
in the healthcare system.

The functions of the National Dental Commission proposed to regulate
governance of dental education, examination and training, regulate dental institutions
and research, accessing infrastructure requirements in dental healthcare and ensuring
admissions to Bachelor of Dental Surgery through the NEET Exam. Madam, the
original Act of 1948 is nearly silent. But, this Bill has brought clarity to the entire
system of dental education and training. | appreciate the hon. Minister and his
Ministry for thinking to revolutionize the entire healthcare system.

Madam, we know that ‘Health’ is a State Subject. When our hon. Prime
Minister, Shri Narendra Modi, took over the office, he revolutionalised the system.
Most of the initiatives taken in the healthcare system of the country are by the Central
Government, although it is a State Subject. | am not condemning the State
Governments. They are also doing it. But, from COVID onwards and, in fact, even
before that, the Central Government is bringing new Bills with new outlook. |
congratulate again the hon. Minister, because all these initiatives are mostly coming
from the Central Government and are being followed by the State Governments
thereby revolutionizing healthcare system. We have, particularly, seen the initiatives
taken by the hon. Minister during COVID under the guidance of the hon. Prime
Minister. Sir, we have had the COVID pandemic which was never seen by the world.
Sir, COVID was tackled very efficiently, appreciated all over the world and new areas
have also been covered. Then, somebody was mentioning about the mental health.
After the COVID, one thing has emerged as a new phenomenon, that is, the mental
health. Of course, the sudden heart attacks too. These are the areas in which the
Ministry is doing studies. Our Committee is also doing studies on all this. | hope these
areas will efficiently be covered by the Ministry.

Now, | come to ethics and Dental Registration Board. Madam, in every area,
ethics is one thing that is very necessary. Even in the original Bill, there was a mention
about ethics. Here, as you see, the Dental Registration Board maintains online
national registers for dentists and dental auxiliaries to regulate their standards of
conduct, ethics, and scope of dental practice. It can suspend or cancel the licences
of dentists for misconduct or unethical behaviour. This is a very sensitive area. How
will an unethical behaviour be judged? How will it be determined? The hon. Minister
has to give more attention to this and it has to be specifically specified.
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Then, Section 37 deals with derecognition of dental qualifications granted by
institutes outside India. Madam, you have seen that due to Ukraine War and other
unrests in the world, the Indian students, studying in medical institutions abroad, had
to face certain issues. They had to come back. If their degrees are derecognized and
if they are not able to practice here, their entire family will get disturbed because they
had gone to study abroad with the support of their families. They had taken loans
from banks. They won’t be able to repay their education loans to the banks. More
attention is required to be paid to this issue.

| would also like to say a few words on the establishment of medical education
institutes. This country is really happy that every district is going to have a medical
college. At the same time, it will also have one nursing college also. In the last
Budget, the hon. Prime Minister had declared that along with the medical college in
every district, there will also be a nursing college. Madam Vice-Chairperson, you are
quite aware that the nursing institutes in the North-Eastern Region are very few;
whereas, a large number of nurses come from the North-Eastern Region. There is a
large demand for Indian nurses abroad also because of their knowledge of English
language, their sincerity, and their discipline.

THE VICE-CHAIRMAN (SHRIMATI S. PHANGNON KONYAK): Please conclude.
...(Interruptions )...

SHRI BHUBANESWAR KALITA: But, | am not saying that you should send all of them
abroad because, then, we will have shortage of nurses in our own hospitals. | think, a
mechanism can be devised to maintain a balance between the nurses going abroad
and nurses required in our own country.

| have nothing more to add on this Bill. With these words, | once again thank
and congratulate our hon. Prime Minister and the hon. Health Minister and his team in
the Ministry of Health for bringing forward these Bills.

Thank you very much.

THE MINISTER OF FISHERIES, ANIMAL HUSBANDRY AND DAIRYING (SHRI
PARSHOTTAM RUPALA): Madam, Vice-Chairman, here is a very good scenario, all

governed by women. 5 TR 3iR I Tl IR Al Y 1 Afgerd 931

ST HHAT HigaT (A=) 199 SIRAT WEIe T, § 3791 ure, dis] ST &l B
TP 3 the National Nursing and Midwifery Commission Bill, 2023 @1 == § 919 < &1
21 T H AT A IgHR Big B ol ol 39 Hal &F H s FH AN bl H 5 gfaH
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T8 A THT DR gl Hl BT A ol B TG U8l HGY ST Dl ¥ IS A< B
ITR! AT & foTT g Ursst e o1l I8 g4 941 & o Jar el &1 fha=1 A8«
AT Ay 31T 59 AT &3 ¥ s J4l Had 3R AIH131l & Iy & BT BT a<h
AT B

HABIGYT, TS National Nursing and Midwifery Commission Bill, 2023 <l IHT |
UTRT B T 81 T8 HIRII TR BISRAS ATAFTIH, 1947 | H&T 51 T8 Nursing
3R Midwifery &1 § BRI &= Tl d1 17T, [T 3R S=Id HIFd $l g < V&l 2l
39 faat & 59 9 & & forw 1T HHIe™ # 20 IS 29| 59 HHII 6T 37eye]
TR 3R Midwifery &3 H 20 HTe BT 3TJHd IG dTel RTth Bl IIT ST 3R SHD
T T Wy AunT iR Iy fafeedr ST & 3 Y291 I8 hHIeE e
T IR B T8 BHter R a1 e Bl PR Siig B SR Rier T bg |
1T e & GaR & oy A= TR IR el &1 FRYRh S R TR %
$g IRBR TH IRYE AT B0 T8 IR I BTSSRI Bl AN BRI

qRIGYT, 39 a1 & 19 & 9 SHIH & 3l 9 dIgd &1 T84 &R, S
gYetT et g dY Xfdh, Rram T IR ey &5 & $uR ToR W | 9 A1 &
forv v HHieE &1 Tod BT, TR 10 e 81| Wy faqumT, IR wieiot 8l
TR &5 § B B dTel AT 590G AeT 1| I T HHISH & 29 3 a9t Iy
TSl & HHIR TG 39 HHIL BT TS B & 918 519 HHILH BT B Y6 B,
T ST UT Hereh AT AfIeh] ...(THI B 6eY)... HeH, § U A &1 997y 3R o,
JTFY=TaT v A T Afept T, 9 9 Bl I=1d WX &) Ja1 el s g
AT BT ARATID Fod FH|

TEISdl, 39 de@ayul f[ad &l g 991 9 aF & foay # a- 45 S @l
g=ggre SNl H 39 [deT o1 qHH el §, g=Iara|

THE VICE-CHAIRMAN (SHRIMATI S. PHANGNON KONYAK): Now, Shri V. Vijayasai
Reddy.

SHRI V. VIJAYASAI REDDY (Andhra Pradesh): Thank you, Vice-Chairperson,
Madam.

Madam, both the Bills -- the National Nursing and Midwifery Commission Bill,
2023, and the National Dental Commission Bill, 2023 -- are progressive legislations
bringing crucial reforms in the medical sector. |, on behalf of my party, the YSR
Congress Party, and my leader congratulate Dr. Mansukh Mandaviya and support
both the Bills. Madam, | have only three points to be brought to the notice of the hon.
Minister. The first point is, about 85 to 90 per cent of the adults and about 60 to 80
per cent children have got dental cavities. | also have got the dental cavities; it is no
fault of the Minister, but, still, | am bringing this to his notice. Over 50 per cent of the
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Indians with dental health issues receive treatment or advice from some other persons
that are not really dentists, such as chemists, etc. This is the problem. In 2020, India
achieved more than what is prescribed as the ideal dentist to population ratio. The
ratio of number of dentists to that of the population proportion is 1: 5000 as against 1:
7500, recommended by the WHO. It is really good. However, there is a great urban-
rural mismatch, which | would like to bring to the notice of the hon. Minister, with the
ratio reaching 1:100000. There is a severe lack of awareness about the dental and oral
health disease in the rural areas, as access to education is lower in rural areas. | have
one suggestion to make to the Minister. Madam, the National Dental Commission
should take initiatives to assign one Dental College to every rural area and appoint one
dentist for each Primary Health Centre as the dentists play a key role in educating the
rural people. This is the suggestion that | would like to give to the hon. Minister.

Madam, the second point which | would like to bring to his notice is that there
are startling vacancies in the Dental Colleges, not the hospitals. There are vacancies
which mean that we are not able to absorb the dental students into the system. Of the
1,89,420 seats offered between 2016-17 and 2022-23, 36,585 seats, almost about 20
per cent seats, remain unfilled. These concerning trends extend to both UG and PG
dental courses across the country. | request the hon. Minister to take care of it to
address this issue as to why the colleges are not able to fill the seats for the students.
...(Time-bell rings. )...

Madam, the last point which | would like to bring to your notice is that
currently, the Bridge Courses are being offered to students who have Bachelor of
Ayurvedic Medicine and Surgery and Bachelor of Homeopathic Medicine. While the
proposals were initiated by the Dental Council of India to design Bridge Courses, for
dental students, no action has been taken or implemented in this regard. | request the
hon. Minister to take care of these issues.

Madam, my last point concerns the nurses. So far as nursing is concerned,
given the fact that nursing profession is largely dominated by women, they are subject
to a host of problems at the workplace, including sexual harassment that they may
not be able to express. This is the problem which is prevailing throughout the country.
| urge the hon. Minister to outline how these concerns about the workplace conditions
for nurses will be addressed. Thank you very much, Madam.

SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh): Thank you, Madam
Vice-Chairman, for giving me this opportunity to speak on the two Bills, namely, the
National Dental Commission Bill and the National Nursing and Midwifery Commission
Bill.
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Madam, this Bill vide Clause 4 speaks about the composition of National
Dental Commission. As per the provisions of Clause 4 of the Bill, there is no place for
States in the composition of National Dental Commission and the States will be
represented in the National Dental Commission only as part-time members; that too,
not all the States, only 10 members on rotational basis. But the procedure and
eligibility criteria for appointment of such members have not been specified in the Bill.
Those ten members will be nominated by the States and Union Territories in Dental
Advisory Council on rotational basis from amongst the nominees of the States and
Union Territories under Clauses (c) and (d) of sub-section (2) of Clause 11 of the
Dental Advisory Council. The Bill has no provision for containing and prescribing the
procedure with regard to that. The procedure will be prescribed later under the rules
that will be framed by the Executive. That is vague. But nine members are to be
appointed on rotational basis from amongst the nominees of the States and Union
Territories under Clause (e) of sub-section (2) of Clause 11 of State Dental Council.

So, to be a member in the National Dental Council, one has to be first a
member of either Dental Advisory Council or State Dental Council. Then only the
respective name will be considered for the membership in National Dental
Commission. Not all the members from the State and UT will become a member of
National Dental Commission. Some will be selected on rotational basis. These
procedural aspects create some doubt and it has to be clarified. It is vague.

Madam, the students get admission to Dentist Course after writing NEET
Examination conducted as per the National Medical Commission Act. They give yearly
exams while pursuing their UG course. The Bill provides for a National Exit Test. As
per provisions of the concerned section, the students pursuing Common Under
Graduate Dentistry course will have to clear the National Exit Test to get license for
practice of dentistry. This Bill provides for multifarious procedures. As for the aims
and objectives of this Bill, originally, an Expert Committee was constituted and,
subsequently, the Department-related Parliamentary Standing Committee made
recommendations with regard to the provisions. The Bill seeks to constitute a
National Dental Commission and also three autonomous bodies, namely, the Under
Graduate and Post Graduate Dental Education Board, the Dental Assessment and
Rating Board and the Ethics and the Board of Registration in Dentistry to regulate
professional conduct. But there is some ambiguity with regard to the qualifications
and eligibility of the respective committees and provisions for nomination and
selection by the Government.

THE VICE-CHAIRMAN (SHRIMATI S. PHANGNON KONYAK): Please conclude.
You may take 30 seconds.
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SHRI KANAKAMEDALA RAVINDRA KUMAR: Some principles must be followed.
Educational standards, training centres, creating infrastructure and faculty standards,
increasing the number of institutions, qualifications and eligibility criteria -- all these
have to be looked into while finalizing this Bill. The hon. Minister must look into and
address all these issues.

Thank you for giving me the opportunity.

THE VICE-CHAIRMAN (SHRII\/IATI S. PHANGNON KONYAK): Now, the hon.
Minister, Dr. Mansukh Mandaviya to reply to the discussion.

SI. 419 grefaar: Suayeye ‘:I%ﬁﬁ?ﬂ, the National Dental Commission Bill, 2023
and the National Nursing and Midwifery Commission Bill, 2023 & \#fT # 31<T e+
H <1 A=Al ¥ 37U q1 T 81 S HGR AT Il I b (ol T §Y, I q41 A
9 [4c o1 qaed= &2 81 | 941 A1 TRl &1 ¥ Bl gl 1. FIRHT qraT
SiY, 1. Ryher AR Sfl, TE. PR Y8l Sfl, S1. q. ddl g¥ Sfl, Sil.&.arae S,
YET2eR BTN SiT, FHAT Al Sil, 3. fIsrerdrsg X8I St 3R didbHadl vdls $AR
ST, 3179 G4 T g8l UR U] Hecaqul aTd Il B

SUHTETe] HBledT, fauy g g foh 89 o dRe 9 8 Haex § 98dlid &R 38
g - el S g9 Sled § Aad §, d B 9t <1 § T81 Ared B <9 B 98y Réafd
P FTHY RN B DI AT &, S IR Hlg! Sff 7 377 G Y07 g7 §Y NS B
I Bl a7 fh g4 faRIa & IR0 ST 31T 9¢-T 21 SART o7 favrad o, g9 T
RIS 87 B9 39 fARTT 9 IR0 /bR AR 9, AT 371 T D1 FHTET & Febal
21 BH FHI AT 7 BIfTS B b ¥R <l - H A1 I9 a<h AIRI g r § {ifeT
B 8T AT, S 914 DX T 2T, T favg & 9t g ffered & wrer 2fre ara g1
oft 3R gos gl JRATSOIeM & |1 Wl Seife a1d sidt AT g W) arreerd o1 fb
BN JBI ABSIST P SR YCT e X8 &, BN SIdeH el IR 8] off 38 &,
AR RIS ST WR E Sff I8 &, 89N IRMfShd WIH SC! W T8l ol 8 T,
o U R | AT ST H Slae¥ U+l WA < X7 <, 7RIS Y 37U+l AT § JE
off| 7 et JaTd & 8] < X2 ¥, Jfcwh 319+ W01 &I uRarg fhy =7 397 & Uiy sru=
FHYT 1T Ih B g Y|

5.00 P.M.

U BN |9 SlacH, TS SR IRMTSad &1 - el uiferamic & 9 TR 4§ H
S YA ATEAT &1 S I<h AlGl Sfl 7 37u1 fIRTET F YR ot Y| gAY faRe
7 1 - TAR S H TR Bl BRI U el gt dat ot giar &t fovst
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IR BT & oI I8 BRI Wh e 81 Ihdl ©, i IR & foll el Udh a7 Bl
<9 Pl ST H AT 91T BT NIRRT B F AR 9 BT ST DI & BIIT 81,
Fifh 3T B9 S A9 DI Ul <l Abd &l Al Sit 7 BRIAT & I SARI 2o
JhHBIE & oI drell sorarg o, ATell gordrs oY 3R 3TH1T H CehoR I D]
Y fham 2Tl TG U9 F BAR S 6 IR DHRMAET ARIY Y=T-319+ BT H
T TV 3R S| < Bl Blfds HIsRrd I ga7 foran I8! g9R) faRm<ad g1 319+
foRTId | IROM B B BH BIfAIREH THIF & A1 dadlld o Ihd ol AfSdhd
TS[h e IT 5ol Ydex H I elld AT Bl JATTeIDhdT & 3R &H Sl Wl gaelrd HRAT o,
U BIfIRed T & A1 HRAT Bl

T haol SRS Widd &7 & 91 81 o] I T8l bl IRBRI & 9T H I8
grar o1 {6 59 |77 o, ) fewR) \@ier <1, <ifed ga+ feadsT a1 \arel 81 8,
i &Y T TS Jo e & HIegH I dRC J18d & Ah Bl W 3o Afdd
MAT5S BT & 3R Thiedd 80 hIX IUE] BRI &l S9P folU I gl 89
1,56,000 ¥ 31fed et Us doi-id Wy g-1v| 319 3¢ U do-¥ Jed df 9 1Y,
cIfth T ST o1y Slded Wl A1fey| Sid Sided A13y, dl I oy &4 AfSdhd e
DI A W I TS| H 990 TR o HIEgH A 3TUh] g1 Il § (b 2014 I gl
T B 54,000 Hicd off, SEfd ST THEEINE &1 1,07,000 HITH g1 U8
HfSHeT Bictolsl b T 350 off, AAfhT oIS AR <3 § 704 AfSHA Hiciolsl &l
B I8 e gafery T, wifh 89 Ad € fb 89 8% &7 H eIt =g o+l §
3R TP folv &9 AfSHA Biciorsl & T g1 a1 BN, SideH B AT g1 B
BN §9h AIY-H1T AISHA YDA Dl 37TH] 3R d8aR g DI ATqIDT 2,
q1d & U S & WY TN e & TR & ATAR Siges Bl I B A, ITb!
I B oS Farferel Q] h 3T T dd 1 It is not only for MBBS. Nursing is also part of
medical education; dentistry is also part of medical education; allied health services

are also part of medical education. ¥ e A&l Q\_{ﬁﬂﬁ &b g1 ured 1 gH < Bl
ReETIRHT ®I &1 H AT §, A1 81 AT B el bl W QRT BT 8,
T foY 89 Ush BIfTRE® The &1 YB3MTd Bl S & hoRaey ey Ugel 84
'National Medical Commission (Amendment) Bill' @R 31TV 3R IHH! successfully
implement fpaTl 9P 91 8H 'National Commission for Allied and Healthcare
Professions Bill' &Y, ST 3T 56 TbR Bl 5ef AIGHST Bl Nolc B AR
quality education TP skilled manpower TIR B BT UTaeT= fhar 7| s?ﬂ %Y Bl
3T §GII-9@Id 3MTST 89 'The National Dental Commission Bill, 2023' and 'The
National Nursing and Midwifery Commission Bill, 2023' APY 3 %, e 1%'1'? tl%ﬁ
i Eb_g R recommendation @1 SIT ?ﬁ[ 212013 | W %I'Q Udh Expert Committee CRil
Sl PGI, Chandigarh Gl Expert Committee = Y I8 Per o1 fh 9 YR & TS h =T
& feTQ MTUR! T WK HHILE 1 B8R, F1U &1 I8 recommendation HT 37T 2
o o1t ST Medical Council T Y&l &, IFDT SITE 3 Udh AAT HHIZE 19| 2017 H
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Department-related Parliamentary Standing Committee = 39T 1099t RIS § I HET
AT 29 [IHTT & Gt Haed & 7Y 3R AfSHA TS & oT7 3TlT-37el T BHIZH
BT I1RTI 2017 H ST9 National Health Policy §91T8 s &ft, S5 Y I8 91 Y1 715 oft
fh g1 e § T & oY STT-3TeT HHILH BT UTaeT 81 §H! BT S g &l
BHII B U8l TR MY & 31X AT HART HHIZA DR 31T &

HBIGT, BH S A Bl AFT I HRAT TS1? 9 FAR & ATEgH F § g1
AR [ AHY P A1Y o1 984 MMIeID Bl o1 IR 8H FHY b A I&ATd o
ER?[, Fﬁ%ﬁfﬂ@’ Xl Us SI[dl %\r, WWWW&F%‘? standard education
S| Standard education & HIRUT AT nursing &I scenario HEESRIEIR Dentistry
Ugel $Had tooth FHTE & a1d Bl ofl, Afh @ IFH 98d I5ld 1 @l &,
-3l T CTgY Gil expertise GU?«\EF%%\'I 3d Dentistry P ITT-3TT AU & 37T~
3T URIUCH B ol 81 IAP Ty To[ehe Riciad daR &-AT, IS oIy HIRA
ITe] BT, ISP [Ty HAICH BT UGG HRA1 AR gl FHI b AR IFDb! Sl
MIALIDRAT &, SHAD! B BH PoAlthel B, IABI I [TAR HIAT ATGRID ATl S
Hfedma Hrefra off, Saa! R B ofi? |9 o 71 afsada srefia & Rafa
<] off | B9 I B AfShH BISRIA 3R 3T & A SH HHIH H T Hd TS TIT?
HfSdHe BRI § S AT AT 2, I fohat Y aRE W Solde BIHR 7 ST o1 10-15
ATl A d B AT 981 golde BIebR 31 ST A1 d 391 J9 I oil & 3R AU & 8l
SITd 91| IO A S el BISRAA DI AT 98 [T 715 21| 317197 Afgdher B & WY
H I ¥ TSRS I 81 W8T Bl AfSdhd BHIRH & gRT TI-T AfSdhd Plotorst
URE3AT & A1 Wil 97 I 81 93 AfSdhd HHIHE & gRT Uh HHATS TS bl
Hex 1 IR I ARSTHA Blctorst DI 3MTST HHITHE & AT Tgarel! Sirs faam T gl
T 16 T & PRI & gRI SWERME & R Bifhd SR & N dis
NMETIHAT el Y2711 8H 39 fda1 H Wl I8 yrae™ ofdhx Y & o AR SHieE &
ERT Bls BiSThd SR & MasIhdl 81 8l STl BHIZA & gRI Sle! &
ford) Blarst & BRTdol SWa BT AMIITHAT 81 &1, TE FIAT A IoNe!
TS HISHA BHIT H TS| DR &I 5l ARSH Dleiol 3 16 BN o §U &l ATdrST A
e @1 31 X2 &, URicy fohdH 31 32 €, I8 faw@rs < 781 21 3lUIe # I &1 <&t
2, I8 faars ¢ <1 B fhae eicy € &R frat sfruiew €, 3 fewrs T w 81 &
IBI ST D TRl of 72! g1 BRI SToiloid & gRT AfSh ol hiotol Bl I
1 e @l € o g8l SidIS) 4 81 R8T 8, Siafd 3ol JAIdrs! 8I1 a1l a8l u”
UT9-379 81 ST 8, ID! 91U, Fal dl Ud! JI=udT ¥ 8Ril1 599 d 3icifes &
BT TR JIR) B | TBT 93-93 8H Ul Ioidl & b I81 TR 8] 81 &7 B
TR BRI ST & gRT BHiS U held e 9d1 odl © fh 39 Afshd
BHicTol H 59 TIZY I GAGT BT A T, SHRG TR HH ©, ITSR UicH & &, Ig
AR B9 AfSh o Bioisl W SRNTE T HfSdho dUIH § e 38 8
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SR, S AN 10-15 ATl F T8I I3 I8d U, ITd! S8 W HHITE a7 4
Nursing and Midwifery Commission ¥ ¥ T& YTGeITH YT 7T §, Sco HHIZHE § A1 I8
YT R 11 8 b 4 A1el | SI1GT d g8l 781 X8 UTei| HHIRM Bl Jed 4 A1l 8N
SHH STGT Bl Il el I8 YT, s TRERIar st SoRT, Seveed W ee
&b ATHY TBI USh eI &I ST TS U8 YT &1 81 8, I8 FelNel 8l 81 © 1P
BIF AT B fhaPT BIAT B, 3D X BIg FiRel Tl gl IHBT Aol 89N ST
BICIST B, TAN TR Bletol DI I TSl ol RIS aIsH TIRYAT HsH, TR
e H W g 95 R 2, 3T @ ReErRAT 9 @1 2l 39 ddd!
REFETIRHT DI GRT B & [oQ B, R, I H Il BR B MTeIHT & 3R
AR AT-A1 SHRM & RIEH Bl 991 81 19T 49 T U FRafa <t 81 Uah
IR § Reg B &1 AT, A1 {9 @7 b SRR B dred, Al FERo -+ arel 3R
dic aTel UhoTgC BlelsT Bl Y B dTel 81 8Id | SATY Sl el Vol
3R waeT™ Bl &, A Ay f6 R # urgde dieisl & Risic ) @1 §, ol §
9% foIU T BT {6 g81 UTsde dlotvisl & fad & 2 Fifadl 951 89 Ursde
Flctorst & R TE1 &, olfh STdhT SHAUH Il Tel BT AVl DT Tois B
qTAT JATST BT 81 ATl | am the Health Minister, b= ART BIs Heldl STP SHUR ol
21 ISR S 9 B, I8 BN 89 SS9 $HUR Held el HRAT dI8d ©, ol
B! Sargae! dl B IS, SaEasl O gHRad siHl a1feyl I8 Saeas]
G BT &b oIy DIg UG IR Blg aAT, 3 a1 BISed § a1 ot fh
SAB] B B IR g0, B SHD! Y W SSI5os P, 89 ITB] P 9T
TRIP A el N, T SHDB! B W@ dre! 17| J&1 31T o Uzt il vem
STt oo faet & Ay & day # o9+ 979 G IB I, 9 d 91 <2 3 {89 IS9P b
B & FoTU W1 <41 918 &1 89 S9d oA~ BIAl § Bls Sex(thIx HRAT Tl
IIEd &1 oifh= 3MMST SN BRI ©, S99 S Siofie © fadr, STa! dis sdlele
AR B 81 © 3R IR Dis Ao AT BT 7T, AT STDT 95l Bl Dls Favql
T8l 81 3T e AfShH HHIIT H EART Medical Assessment and Rating Board
(MARB) ®Ts SIS o oIdT 8, I8 319+ a5 | $Ig Tard fSHISH of ofdr &, U4l
BB BT AT I T8I 7, b U 3R Dls fSHIoT forar iR % ArH ool
B TG HEl 8, ASHA Biokdl B $B el &, dl 3l I8 ARHA HHA &
RRAT & A T BT Bl MR IAR! AfShd HHTH & IIRAT 9 Wt
satisfaction -T2 gaTT, A1 I8 FAFIE! # a1diel BT T1 81 | S9! (i woH et el
21 SAP 918 & STD] BIC S & (AT AT Bl 59 aRE I BIS BT &g A 781 gedT
gl uge Ut RRUfT oY fh 8= fed Bis-71-ols AfSdH ol Bieisl bIc H TAT ST 2T

AT AT HIRA HeH, § 17l Rl & A1) 91 1571 o6 89 9 A1l
54 new medical colleges ®T IRTAT &1 81 B9 I8 URIATH UISdC Piotois BT A
g 3R TaHe Blctors B | & 7, Afd A BIs DI HF 81 gl 81 99
consensus ¥ B3N 21 FA IAD! 9T 34T & & 377Uk J8T IT facility &1 &, 3AY
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B9 T8 o911 99 $B X IRE T & ar foma 1 21 {5l 91 3 e 78 21 g
ar T o 6 AfSder diast o &1 Aded s, RRT 91 8l ot &A1 S9!
FARIR [T H T Uh IR G4 HISHA Bletors] Bl AT DR Bel b bls fovg-
R B SHTE el 7, fhedl f9=iforg o1 gg &1 smaegdhdT T81 21 3 requirement
1 DI, MUBI WRAE e S g9 Asd § 6 AiShd dle $ U™
infrastructure Eﬁ’*ﬂ ﬂT%Q, faculty Eﬁ:ﬁ ﬂT%Q IR patient %ﬁ‘ﬂ ﬂTP{fQI BRI RIERCIELCIG
Pl qxT GRS ICICIRGI private medical college g1 T Government medical college gl -
&W@?ﬂﬁeﬂm, TR ARG YR approval T < B g4 Ylel 54 new medical
CollegesﬁapprovalW%IWWW%%%‘?W%W%%&Wﬁ
medical education, nursing education 3R dental education &1 g g q regulate
PRSP I b TR TS DI [AQe S Bl A9 3MMY| &9 I8 T8l 918d & 1 Ui a9
TOIRI 1 WA § AN ¥Iscd (3% UgH & oy I iR 98l @9 x| 98f W
education quality T & - 89 SAH! AT BT 98 B a1 T8l BN Adhd &l 89 DIfds
Y BT Yg Yo 8l A1 2 3R §H I8l B §U &, B4 J8| ¥ 9% M1y, df #+ 39
9T Bl AT YT F31 ST & G1HH 6T, 9 91 9o §241 S 9 w8l fb J daa
b H B 81 B, dicth gITAT & =T <2 4§ A1 811, SHIY I Udl BiIfoTy fb 89
fhaT Tecd gIFAT & <2l H AfSdhel Uher UK R I8 | 9 I8 Udl gl fb 60
BOIR ¥gocd [dael H Ug 8 U1 Bifde 3R b1 hrglrd o Rl F #iat off 4 34
wecd Bl 999 oM & oY U 9gd gs] qf2d 3R IR A/l 5 89 1R
FSTH DI A9 MY, 9 I8 Ul =l {dh gai] 991 H&aT § 8N Weed faae |
qaﬁ%lWWW&W?@TﬁEﬁmﬁopportunityﬁé?ﬁﬁ?E’TI%?@@-W
JE W q%, TN HMEER ICESIN %5, RN Aspirational Districts & ?gaTsﬁ PI
Aspirational Districts H QTﬁb_EFf o 1 37 fel, BHR Aspirational Districts H &+
m@ﬁﬂﬂﬁﬁaﬁﬁﬁaﬂe{aﬁopportunityﬁlﬁ - 3¢ foTT RIT BT A1V ? 8HA
TSR districts § medical college dle] X %Q g 3R 8H 3 3R AfSHd Hiaiol
EIE;'I?[GIT?%’%\}I SREZSIPE] nursing college i, WWQ@H EKC‘?[ opportunity HEHE]
9T 81 J&T &t {5 1,000 population TR T ST BT 91T 3R 31TST AR YT 1,000
population WE‘I‘&‘W%, T T 781 81 <97 H skilled nurses Eﬁw%, IR
_g{f%l?ﬂﬁ Y nursing EF?IEIEH go! foHTS 81 89 31U~ 9 BT requirement tﬁfiﬁ, IE QI
Pl soft power 0 2l Doctors, paramedic staff, dentists - I BHARY soft power gl ?Rﬂé(
g9 ST @1 JaT Wl B Ahd § AR ASIST W BHAT Ahd &l 8 I Hell-HifT
HHS Bl 3MST IR DI AHS], IR B TRl G H U /arg < &) &l 3
IMRBT | SIS, 3T BT &f el BY Ahd fb YR & Sldex AR YRT & TRAT
R & Q1T G981 BT health sector YRT 81 FhdT & - Si 811 31T SFIRDT B Y IR
ST 3T ST B1 3T e heisl § el S8V, g8l UR SITSTAR health workforce
SIST B 3T B H Tl ST, AMMYD! 981 GHfG G@E < B! 7, Safdh I8l IR 984
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SATET ST 8] ©, ol I8 UR ST BT purchasing power SITET &, Hifh BAR
JNT g1 | AR & W9 |, paramedic staff?@ﬁ@%ﬁﬁ@%@?aﬁm
JdT¢ < B 21 9 Dirham 3R Dollar & U7 AT & 3R 3 ad= § g8 447 Aoidl &,
Waﬁwmﬁ_@géﬁ%lwmﬁenca%m$méﬂﬁﬁ
BlctoTs] Dl GXT g1 AMfeY, BRI requirement IR1 g1 a1fevl 9 Sfear & giRI
ST D1 TRI XA AT 8 'Heal by India’ initiative & T&d d T H 3T aTg &
b, SHD [Ty AT AR Aaex H Al Riclad 98 8T gl g & 1 feHiS 87
W%Wﬁ?ﬁ,wﬁmaﬁéﬁﬁﬁmww, because
Indian people are polite and peace loving. s?ﬁ%ﬂ’ _g{fél?ﬂ Iredl § fb TIR T8l sﬁ'ﬂﬂ
BT THHIN AT ST A BT fob AR FHST ST ool H IR &1 I, 3¢ foTv
S B SIar R 81 Sl U fohan fob g9 Aref-sve & ARfT ahwe frerh,
1 32T BT H 39 WG DI I AT [ ST TH & < AR BlcToll § S
SISt UG Y PR &1 5l BH FSHIS fofar & b A qUT TR Bietoist H ®Ig
b oivdol ¥l el 899 3¢ foIU Ura-B: ivdois identify @1 &1 S UMG-B:
RICNSE:] French, German, Japanese, Arabic anfe %I J 5'1*4 I Cblé-?[-dnlé e
I, q1fp 519 I I81 | 981 Siid o foTg S, 99 I Giaen fel, g o 401 g1 2@
3R TR T & AN Bl ISR & 1R WY | 396 a1y &1, <91 § ff o R &
R e T1favl 89 <91 § 9 had AfSdhel ARNT Bioisl Wi X2 8, dfedh IRBR
DI AR I A" G 31 Sff 7 9gd Heaqel ($AS forar 8 6 ga Afsdd
dlciorst aTe] fby €, A1 89 A ARSHo PloToisT B A1 Ueh TRIT Dleist DI Wl Ao
d 81 39 U o BT BuY Ufeeelt far SIrd, arfes AfSdde dietol & -
A1 BT IR U S0 Bietsl W TS 81 Adh AR I8ax Yo e et JF|

TEIGAT, FB1 U TG FEg = 391 91d T&d gY Hal [ Afsdha diers
ﬁw%@lﬂﬁ@ﬁﬁﬁﬁﬂﬂopportumtyﬁﬂ:ﬁﬂ'@mWWW%%
AfSHeT BlelSl hac THAEITE B B YObIE <, AT F81 BT A1RUl g8l 0R
THGITT & A1T-A1 TR Blers W T a1fav iR IRMISHRT and all types of
3IATgS B AGAST & DIAST Wl I AMSY| THAR T4l G SIf « el [ & Al ATqT
&, T 3R 3MMU! T AT S |UIC T8l Sl 8T, d § o9y forgm
GHE I8 [V IBT B, R AP T H s ASS 5ol AdAST Bl BN ATe]
HRAT AT B, A1 S AT opportunity =T T1fRT, Rifh I Re TR a1 TH Bl
fhl?[\_rﬂ?ﬂ%\’lmgﬁqm%—@mﬂﬂﬁﬂﬁﬁﬁglWﬁopportunity
DI encash HIAT ATRY| H YT HRAT § [ 5T AXDHR AP HUR DHIH B

HEIGAT, T8I IR ARE & TN H 1l 914 g3 | 9 TISHINE & HISdhel blotol H
STRE TISTTE o[l IT8d 8, Scol HHIYH gRT dentistry & {0 ot o911 argd & 3R
IRIT & foTT ff o1 A8 B SHBT Se3Y T © Th 31T SHHT implementation i iTed
U # SffeR<S! 81 AT 81 For example, B1s TaTd! BT 8, A1 TIUd! df 81 ST
g, T 9T S Tsdlbe & ®9 § Yfdeq Bl BIdl §, T9 I TS YT HRAT Il
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2 3R TSI U BR & 916 81 98 Wfdes B Urdl 81 919 iy, 3o vadiey
HR o, A gt (ARTT) B oY, smue! fe3f firet 713, AIfde 3R amua! fans
SHTE TR AR & w4 | Si9 & fou 91 8, dfsda Ufded &= 8, TR dfdew
BT 8, TG AT TRT TSI ST R 3R TRe TWold I I A<h &1 g8l off
DT BTcAT{h ITH HERTH Pl Dls MAIIDT a] 81 T8 Pl BiST TeH B, VT W)
T2 g1 Rive 59 fawg &1 tIE'I_SL I %\r, g4 99 faug § 39T average assessment
BT b foTU I Trae= fhar 81 899 39 ATl JdRe UIeTY 8! fordr 81 31Tl AT
T F U TaRe TSI 81, 396! HIIRe 81 &1 81 89 39 918 § ol 89RT
22T UT B & Afewat ok IRMfedmdt Toyhe Ua Rived o o1 oy, a1fes gA O |
S¥C AR TO[he < UMY, SRE ¥ 9 S T < Ud| #§ aier ol g 6 3
S et Afedhe To[rer ® 3 aTel THY & A Bl [T B & forg 1 8H <97 Bl
T Toef ey H Falferc] Uherd MaTgs HR1 & iR <91 &f W f2di & gie
el 21 2o Haer § Ush YRS UShR 8, S oY 89 Sl gaald Y% (b
2, D! Aot § T8 TRIRT IR FeMT a8 ard 81 Brtl BHIeH 9 uiad gaalrd & w9 |
31T, d1fdh T2 B synergy a1 Xzl §F Hdex H URGIRIAT I TS[here e
IR EbAl’é fo=iferam a1 fodt & recommendation @1 AR &l SR Udh Joivs
TS[eheI, I 37Tl bl Yeb SR JAUTG~Ic! o ST, ATfeh 3R fhdt bl 3=t g1t
G & A1 98 S 3IY X UTY| 5P AT-1Y, f$RTea TaTatroi &l STINT HRHAT
2, ANCTHRIIS Florel & A1l J/IFHS BT Bl [T SCRIBNE DI HH A B
HIAT B, b TART U Bh e Fed Udh ST e B a1 IR g H g9
TP 3! BT 91 31T 89 AID] UTSS © fh 3R Hal hlg 3fSI Sidex © dl STD]
ST R AT 81 ST D1 20f TN A12Y A1 98 Ygell UM SISaT Bl H|
9 a1 W RIS e X8 €, Sfear 9 Sfeve g = 2, SR 9 sfaed e @ €,
SISAT ¥ 3rcllge 2o AGH BI¥ Hel I8! 2, dl g & foly ugell ursariRel sfear
BT AIBTY| THT bR Tss g1 & oy g6 TRIT BHIeH R Sfewe sHier
et IR MY 21 H 319 W Uah b dTa Qa1 el I H feamy e g &R #9)
181 2 {6 g FAfTel e &1 arg &t

THE VICE-CHAIRMAN (SHRIMATI S. PHANGNON KONYAK): | shall first put the
motion regarding consideration of the National Dental Commission Bill, 2023 to vote.
The question is:

“That the Bill to regulate the profession of dentistry in the country, to provide for
quality and affordable dental education, to make accessible high quality oral
healthcare and for matters connected therewith or incidental thereto, as passed by
Lok Sabha, be taken into consideration.”
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The motion was adopted.

THE VICE-CHAIRMAN (SHRIMATI S. PHANGNON KONYAK): We shall now take up
Clause-by-Clause consideration of the Bill.

Clause 2 was added to the Bill.

THE VICE-CHAIRMAN (SHRIMATI S. PHANGNON KONYAK): In Clause 3, there is
one Amendment (No.1) by Dr. V. Sivadasan. Hon. Member is absent; Amendment
not moved.

Clause 3 was added to the Bill.

THE VICE-CHAIRMAN (SHRIMATI S. PHANGNON KONYAK): In Clause 4, there is
one Amendment (No.2) by Dr. V. Sivadasan. Hon. Member is absent; Amendment
not moved.
Clause 4 was added to the Bill.
Clauses 5 to 11 were added to the Bill.

THE VICE-CHAIRMAN (SHRIMATI S. PHANGNON KONYAK): In Clause 12, there is
one Amendment (No.3) by Dr. V. Sivadasan. Hon. Member is absent; Amendment
not moved.
Clause 12 was added to the Bill.
Clauses 13 to 69 and the Schedule were added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.

THE VICE-CHAIRMAN (SHRIMATI S. PHANGNON KONYAK): Dr. Mansukh
Mandaviya to move that the Bill be passed.

S1. A9 ATSfaa: AElear, H IR Rl g
e faerges o1 aTRe fhar Sy

The question was put and the motion was adopted.

THE VICE-CHAIRMAN (SHRIMATI S. PHANGNON KONYAK): | shall now put the
motion regarding consideration of the National Nursing and Midwifery Commission
Bill, 2023 to vote. The question is:

99



100

[RAJYA SABHA]

"That the Bill to provide for regulation and maintenance of standards of education and
services by nursing and midwifery professionals, assessment of institutions,
maintenance of a National Register and State Registers and creation of a system to
improve access, research and development and adoption of latest scientific
advancement and for matters connected therewith or incidental thereto, as passed by
Lok Sabha, be taken into consideration."

The motion was adopted.

THE VICE-CHAIRMAN (SHRIMATI S. PHANGNON KONYAK): We shall now take up
Clause-by-Clause consideration of the Bill.

Clauses 2 to 57 were added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.

THE VICE-CHAIRMAN (SHRIMATI S. PHANGNON KONYAK): Dr. Mansukh
Mandaviya to move that the Bill be passed.

S1. 7] Aisfaa: Heled, § uR<d R g
e faerres 1 qTiRa feham STy
The question was put and the motion was adopted.
THE VICE-CHAIRMAN (SHRIMATI S. PHANGNON KONYAK): Now, Special
Mentions. Shri Sushil Kumar Modii.
SPECIAL MENTIONS
Rising cases of suicides among students

SHRI SUSHIL KUMAR MODI (Bihar): Madam, in 2021, there had been 10,732 suicide
cases of students below the age of eighteen years.

[THE VICE-CHAIRMAN (SHRIMATI SULATA DEO) in the Chair. ]
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It depicted an increase of 4.5 per cent from the previous year. In the last five
years, 75 students have committed suicide in I.I.T., [.[.M., A.l.I.M.S. and other top
premier institutions. These cases have been increasing at a concerning rate. In Kota,
this year, police have reported more than 15 suicides. The high number of suicides
reflects the severe mental and physical stress the students go through to secure
college admissions in the premier universities. The students face severe academic
stress and develop mental health issues because of the intensive competition in the
medical and engineering examinations. Factors like low self esteem due to poor score
in examinations at the coaching centres, pressure of parental expectations, financial
constraints and the stigma around poor performance contribute to the student's
constantly deteriorating mental health. The consequences of relentless academic
pressure are extremely concerning. Thus, | request the Government to develop a
comprehensive suicide prevention mechanism and implement the same in mission
mode to harness the results at the earliest. The Government should take a proactive
initiative to enhance mental health support within coaching institutes, schools and
universities. The number of counsellors available should be increased and a
mechanism should be developed to communicate openly between the students and
the counsellors. There should be awareness campaigns targeting teachers, parents
and students. Increased awareness among the public would help in early
identification and treatment of suicidal tendencies. | urge the Government to look into
the matter.

THE VICE-CHAIRMAN (SHRII\/IATI SULATA DEO): Shrimati Jebi Mather Hisham,
absent. Shrimati Mamata Mohanta.

Late running of train No. 12892 from Puri to Bangriposi

SHRIMATI MAMATA MOHANTA (Odisha): Madam, | would speak in Odia. ~"Sir,
regular trains ply between Bangiriposi and Puri (Lord Jagannath Dham) in the
Mayurbhanj district of Odisha. In the morning, a train departs to Puri from Bangiriposi
and in the evening another train comes from Puri to Bangiriposi.

Train number 12891 departs from Bangiriposi and train number 12892 arrives at
Bangiriposi from Puri. It is a super fast express. The people of the area are benefiting
a lot from these two trains. Many people belonging to different categories like
employees and labourers of not only Mayurbhanj district but also Balasore, Bhadrak,

: English translation of the original speech delivered in Odia.
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Jajpur, Cuttack, and Bhubaneswar are getting benefited. This is the only train plying
in this area.

However, the train from Puri to Bagriposi is always running late by 2 to 3 hours.
Due to this, people are facing a lot of problems. It departs from Puri at 4:20 p.m. and
reaches Bhubaneswar at 5:25 p.m.. It leaves Bhubaneswar at 5:30 p.m. But the train
always runs late from Puri. People face a lot of problems due to the fact that this train
runs late every day.

By the time the train reaches Bangiriposi, it is almost 2 a.m. Railway officials
need to pay heed to this. Therefore, through this august House, | request the
Railways to issue necessary directions to ensure that the train runs on time."

THE VICE-CHAIRMAN (SHRIMATI SULATA DEO): Now, Shri M. Mohamed Abdulla.

*Demand for a National Centre of Excellence in Tamil Nadu for recognising and
nurturing Sporting Talent

SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, the Government of India, through
the Sports Authority of India, has implemented the National Centre of Excellence
(NCOE) Scheme to discover and nurture talented athletes nationwide. Tamil Nadu,
with its impressive sporting track record, does not have a single NCOE, despite
consistently producing numerous athletes who have excelled at both the international
and national levels.

In the last two National Games, Tamil Nadu secured a position in top five in the
overall medal tally, showcasing the State's ability to produce outstanding athletes.
Additionally, in every edition of the Khelo India Games, Tamil Nadu consistently
ranked among the top ten States in the medal tally. These achievements underscore
the State's sporting prowess and highlight the need for an NCOE to further develop
and support Tamil Nadu's exceptional talent.

Given Tamil Nadu's consistent performance and its track record of producing
exceptional athletes, it is imperative to establish an NCOE in the State. This would
recognize and nurture the existing talent pool while providing opportunities to identify
and develop future champions. By establishing an NCOE in Tamil Nadu, the State
would have the opportunity to contribute significantly to India's overall sporting
success, while also benefiting its athletes and promoting the growth of sports in the
region. Hence, | call upon the Union government to take necessary steps to establish

# Laid on the Table.
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the National Centre of Excellence soon in the State of Tamil Nadu.

THE VICE-CHAIRMAN (SHRIMATI SULATA DEO): Shri A.D. Singh; not present.
Shri Mohammed Nadimul Haque; not present. Shri A.A. Rahim; not present. Now,
Shri Vijay Pal Singh Tomar.

Concern over spreading of diseases due to contaminated water in Delhi NCR

i foo ara g MR (STR UQ9D): HeIedl, H faoell vd fdeel Ua.91.8IR. 3R
I AU &b &3] P TG STl IR &1 MM DHRIAT AT g | FAT al, Bletl
Tal, fEe a1 &1 STel Tie} 8134, I (Aet, YuR e, Biidhel SRETT & Ugiud
STl | STexIel 81 T §1 U8 379 FHIad] dbsi AT H ¥R BT SIHRT BT BIROT g7
TN B

el Aol | STel I Hud foran 121, g8! JATRISH B A3 Y UTs TS, Sidid
SIRAST 2,80,000 3R AIBST BT AT 40 UTg TS| B 1T oI dls Bl RUIE b AR
9 &l & Ul H URT, IR, i, MME, FRgS g A18ge &I AT 41 984
31T B ¥ee ® b drell Tt &1 uri U9 o 1 8 81 i iR |1 81 ug =g ar
et 31 T H 37T e Wl T8 2 3R ATRATST A Bl W STeilg Sig Hl TR 81
RIS

T B8R STfHROT & 3T IR BTl ol & fhaR fafdhear &1 o g 79
1, =9 g T {6 A< 6 AHIYTd! U § Hax JqT = SriRAT Sy difer,
Uferer, 897 3R =¥ I A1 9gd S 38 81 R NSl & 1 IS AT D] | B!
31 B

§ 37Uk ATEIH § b ARDR H JRIY BRI b S W@ Bl GEd g
ool Td ool TH.9).3IR. & mqur fra-T ft sienfire saorgai 8, S99 e
2q 39 Qe & gwrdt ®eH I3 MY, d1fds §9 &5 & RN & Siad & a1 &1 3
Ry &b Rgerdrs & bl ST A |

THE VICE-CHAIRMAN (SHRIMATI SULATA DEO): Shri Sandosh Kumar P; not
present. Now, Shri Sakaldeep Rajbhar.

Concern over closed sugar mills of Western Uttar Pradesh

#t AHSY ACIUR (STR US9N): FEIGAT, MU I TSl HeF R qlei Bl AT
e, S folq H ST ATUR <h BT §I HBIGAT, Wa b HIedH A H Wele HIA
& qEd Al Fecd &b AT AP AT DI G §Y HEAT AT ¢ [ IR IS &
gaiaet H R STUS 9iord § fhar ARl 11 e, I9eT, Hdlg [, TS 3R
STYG TSIYR § aidel dells [Hel, I8TgRIST; Sig 7 H i1 darg fAer, wrasl
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¥ W3 ple e, 79, SR U9 Iy § WRGR gRT Adarferd & o vat oY, o
I8t & RN BT AR A @ em I ot ST g femi de @1 g 81 e ddft &
BRI G HHAR] IRISHR B EAIN B IR IR U5 T © |

TEIGd, H 39 fawg &l 9e+ # 15.03.2021 BT [ BTl & d8d Io1IT AT| &l
@I T e 98 B IR M- Bl GA% 1 el 7 8 & BROT I8l & fham
BHTHT IR & FHATI & ol T & Wl Tha! B & FHH Bl 8, Forad
319 gt ot e, ere) faaTe Ud o= Jaire R ®, Sifd 1 firet 95 8 9 Ist
& fhaml 7 T B Wl & g BR 1 §1 37 949 Al Bl =1 HRA P g 157
ARBR R 873 BRIS BUY HYR §U, cifchT I8 IR0 3741 T Relist 181 g ol 3 |
31Uk 3R A P HILH Y o5 AXBR F AN HRAT g [ I8 I7b 941 el &l are]
PR H 3D AGE PN AR AT AIBR DI W Wipd IR A1 B & fofy
3 RIS B |

THE VICE-CHAIRMAN (SHRIMATI SULATA DEO): Shri Jayant Chaudhary; not
present. Shri Brijlal.

Demand for removal of restrictions on movement of four wheelers on
Indo-Nepal Aligarhwa Checkpost

SHRI BRIJLAL (Uttar Pradesh): Madam, it has been ascertained that there is an
Indian checkpost at Aligarhwa, Sidharth Nagar District (U.P), on the Indo-Nepal
Border on the Indian side and, similarly, on the other side, there is Nepalese
checkpost. It has also been noticed that only two wheelers can ply between these
checkposts. In the absence of movement of commercial vehicles, trade does not take
place due to these vehicular restrictions. These restrictions cause negative economic
development of the area. It is also worthwhile to mention that earlier bullock carts
used to ply on the route before these restrictions came into force and usual
commercial activities were going on unhindered.

| urge, through you, the hon. External Affairs Minister to make efforts to
remove restrictions on movement of commercial vehicles between these checkposts.
This gesture will improve the economic life of the people of this area. Thank you.

THE VICE-CHAIRMAN (SHRIMATI SULATA DEO): Shri Hishey Lachungpa; not
present. Shri Bhubaneswar Kalita.
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Need to adopt strong FOPL Regulations ensuring warning labels on HFSS foods

SHRI BHUBANESWAR KALITA (Assam): Madam, India is facing a huge burden of
diseases such as diabetes, heart diseases and cancers. One out of four adults in
India is either a diabetic or prediabetic, according to the latest study. These diseases
are responsible for more than 60 per cent of total deaths in the country and many are
preventable. One of the major reasons for rising number of diabetes and other
diseases is increasing consumption of junk food and High Fat Sugar and Salt (HFSS)
foods and beverages, (WHO, Scientific Studies). In India, the sale of such unhealthy
foods is growing by 19%6 annually. (Lancet, June 2023). Sales of food/beverages are
shrinking in the West and companies are descending into emerging economies and
targeting vulnerable populations and children. India needs to come up with a strong
'Front of Pack Labelling' (FOPL) policy on HFSS foods that can reduce their
consumption. The WHO has recently called upon the governments to formulate
strong policies that would decrease the consumption of such unhealthy foods. One
such FOPL policy is to mandate warning labels as FOPL on HFSS foods that are
already defined in the draft regulation. The WHO SEARQ's thresholds can be used
too. This is the only policy that works and is backed by global and national evidence.
| urge upon the Government to urgently adopt strong FOPL regulation to ensure
mandatory warning labels on the HFSS foods. India can demonstrate global
leadership to protect its people from harmful HFSS marketing like effectively done in
the case of marketing of 'Baby Foods' and "Tobacco'.

SHRI KAMAKHYA PRASAD TASA (Assam): Madam, | associate myself with the
Special Mention made by the hon. Member.

Non-deposit of tax deducted from the income of the assesses by their employer

SHRI GULAM ALI (Nominated): Madam, this is to bring to your kind consideration
that certain taxpayers are facing some income tax related hardships on account of
non-deposit of tax deducted at source to Government account by tax deductors
which does not come to the notice of Central Processing Centre (CPC) of the Income
Tax Department and when the assessee approaches the Jurisdictional Income Tax
Officer with such problems, the Jurisdictional Officer expresses his inability to take
any action against the defaulters claiming that the Income Tax Officer cannot do
unless the same comes from CPC. In one such instance, the TDS of a taxpayer was
deducted by a Government Corporation/JMC but was not deposited during the
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relevant year in Jammu and Kashmir. The assessee had offered his correct Income for
tax to the Income Tax Department and calculated proper taxes. Credit of TDS was
not received on account of non-deposit of the tax deducted by the deductor. As a
result, the Department served the person demand notice of the amount of tax which
was deducted out of the income of the person but was not deposited by the said
Government Corporation during the relevant year. Same may have been done with
the other assessees by various departments/corporations across India. |, therefore,
urge the Government to seek data on such complaints and redress them.

Need for ending dependence on coal during high electricity demands

SHRI AYODHYA RAMI REDDY ALLA (Andhra Pradesh): Madam, based on
government data, Reuters reported that India experienced its most substantial growth
in power generation in over thirty years during the previous fiscal year, with coal-fired
plants recording a 12.4 per cent surge in electricity production, leading to a notable
rise in emissions. The surge in power demand, driven by intense summer heat-waves
and other contributing factors, compelled India to boost its power output from both
coal and solar facilities to avoid power shortages.

Indian power plants in the new fiscal year are expected to burn about 8 per cent
more coal, according to the report. The rapid acceleration in India's coal-fired output
to address increased power demand remains a significant hurdle as we have
committed to reducing our carbon emissions. As climate change is likely to accelerate
the impact of heat-waves, addressing increased electricity demands while also
reducing the share of coal in the power mix will be a recurrent challenge and must be
tackled effectively.

Therefore, | request the Government to take measures towards renewable energy
diversification and increasing the renewable energy generation capacity to tackle the
increased power demand. This would ensure that we stay on the right path regarding
our sustainable development commitments and successfully end our coal
dependence.

Need to establish a National Building and Construction Workers Fund by
amending the relevant Acts

SHRI G.V.L. NARASIMHA RAO (Uttar Pradesh): Madam, as per the Building and
Other Construction Workers Act, one per cent cess is collected by labour
departments of State governments from builders of construction projects. The money
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so collected is to be transferred to State Construction Workers Boards for the welfare
of workers. As high as 5.06 crores building and other construction workers are
registered with various State Construction Workers Boards. They are entitled to
receive several welfare benefits like assistance for education, marriage, maternity
benefits, medical, death in family, for differently-abled members and housing grants.
Several lakhs of such claims are pending in State Construction Workers Boards,
though the State Governments have thousands of crores of collected cess funds lying
unutilised. The Central Government has asked the State Governments repeatedly to
use these funds during the Covid period, but, in vain. | appeal to the Government to
amend the Building and Other Construction Workers Welfare Cess Act, 1996 and the
Building and Construction Workers Act to establish a National Construction Workers
Fund from the cess collected under these Acts and distribute the same to workers via
DBT mode as in the case of other Central schemes like PMKSNY.

THE VICE CHAIRMAN (SHRII\/IATI SULATA DEO): The House stands adjourned to
meet at 11.00 a.m. on Wednesday, the o August, 2023.

The House then adjourned at forty -nine minutes past five of the clock
till eleven of the clock on Wednesday, the o August, 2023.
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